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LEGISLATIVE ASSEMBLY.

Friday, 318t March, -1933.

. The Assembly met in the Assembly Chamber of the Council House at
_Eleven of the Clock, Mr. President (The Honourable Mr. R. K.
Skanmukham Chetty) in the Chair.

" UNSTARRED QUESTIONS AND ANSWERS.

OCOUPATION AND  VAcATION ForMS FOR THE GOVERNMENT OF INDIA PRESS
QuarTERS, NEW DELHI.

151. Mr. 8, O. Mitra: Ts it a fact that no occupation and vacation: forms
are maintained for the Government of India Press Quarters, New Delhi?
If 8o, why? ' .

The Honourable Sir Frank Noyce: The answer to the first part is in the
negative. The, second part does not _,arise.

DEPUTATION OF A CLERK AS MoNo LEARNER IN THE GOVERNMENT OF INDIA
PrEss, New DELHI.

152. Mr. 8. 0. Mitra: Is it a fact that the compositors have better
‘knowledge in composing work than the clerks and other industrial hands
and upéil now thev were taken ds Lino and Mono learners? If so, why
has a clerk been deputed as Mono learner in the Government of India
Press, New Delhi, depriving the compositors?

The Honourable Sir Frank Noyce: Compositors have a better knowledge
of hand composing, but have not always been selected as Lino and Mono
learners because a knowledge of hand composition is not strictly essential.
The second part does not arise.

DENIAL OF PENSIONARY BENEFITS TO CERTAIN EMPLOYEES OF THE
GOVERNMENT OF INDIA PrESS, NEw DELHI.

153. Mr. 8. 0. Mitra: (a) Is it a fact that the old day-extra hands
of the Government of India Press, New Delhi, recruited prior to 15th July,
1920, have been denied the pensionary benefits? 1If so, why?

(b) Is it not a fact that the late Munitions Board gave & decision that
all the old hands who were in the day-extra and extra establishments
at the time of reorganisation of the Press in 1920 will be given pensionary
benefits and not contributory provident fund, and this fact was circulated
to all Government of India lzresses through the then Controller of Printing
(Mr. M. J. Cogswell) vide U. O. I. No. 138-Pg., dated the 10th January,

/ 2893 A
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1921, in answer to a question for the same raised in the first meeting of
the Delhi Press Works Committee? If so, why have Government now
departed from their own decision?

(c) Are Government prepared to reconsider the case and exempt those
old men from contributory provident fund and give pensionary benefite?

The Honourable Sir ¥rank Noyce: (a) and (b). Service rendered in a day-
extra establishment does not qualify either for pension or for admission to
the Contributory Provident Fund. Under the orders referred to in part (b)
of the Honourable Member's question, the men employed in the regular
‘sanctioned establishment on the 15th July, 1920, who at the time of retire-
ment become eligible for pension are, as a special concession, allowed to
count their day-extra service towards ..pension. Government have not
departed from this decision. !

(c) Does not arise.

-RUuLES FOR PROMOTION OF CLERKS IN THE (GOVERNMENT OF INDIA PRrEss,
New DELnI.

154. Mr. 8, O. Mitra: Will Government be pleased to state the rules’
relating to promotion of clerks in the office of the Manager, Government
of India Press, New Delhi, and state whether any promotion from a lower
grade to a hlgher grade is given on the result of any departmental
examination; if not, why not?

The Honourable Sir Frank Noyce: The rules lay down that promotions
of clerks from a lower grade to a higher grade should be made on merit pro-
vided attendance and conduct are also satisfaciory. There is no provision
for departmental examination in the rules as such a course is not considered
ordinarily necessary.

TR AWy T W TR WO T e e e e
HoURs OF ATTENDANCE OF THE CLERICAL STA¥F OF THE GOVERNMENT OF
Ixp1a Press, New Derm1.

155. Mr. 8. 0. Mitra: Will Government be pleased to state the
hour of attendance of the clerical staff of the Government of India Press,
New Delhi, and the penalty or punishment to habitual late comers? ’

Y

.

The Honourable Sir Frank Noyce: The hours of attendance are from 10
A.M. to 5 P.M. except on Saturdays when they are from 10 A.M. to 2 p.M,
In cage of habitual late attendance, suitable departmental action such as
stoppage of increment or reduction to the next lower grade may be taken ..
against the person concerned. A

HiNDU AND MuSLIM RarLway EMPLOYEES AT ALIGARH JUNCTION.

156. Shatkh ¥azal Haq Piracha: (a) Will Government be pleased to *
lav a statement on the table showing the number of Muhammadan and>?
Hindu Railway employees (excluding menial staff) at Aligarh Junction?

(b) How many Hindu Ticket Collectors, parcel and goods clerks and the
Assistant Station Masters are at Aligarh ‘Junction and for how long have
they been there?

+(c) Are Government aware that Ahgarh is the centre of Mushm educa- Y

tion?
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(d) Is it & fact that number of employees at the Aligarh Junction con-
sxsts of an overwhelming majority ¢f Hindus?

(¢) Are Government aware that Hindu Travelling Ticket ' Examiners
have recently started harassing Umiversity students at Aligarh Junction?

- (f) Has any complaint been brought to the notice of the authorities to
the above effect?

(9) If the answer to part (f) be in the negative, do Government propose
4o inquire ebout the complaint of the students?

(k) Are Government aware that recently a Hindu Travelling Ticket
Examiner gave false charge sheets against two respectable Muhammadans
which the police on enquiry found to be baseless?

(1) 1f the answer to part (1) be in the negatlve, do Goverrnment propose
“%o inquire into the facte?

- (j) Are Government prepared to post a sufficient number of Muham-
nadan staff at Aligarh?

(k) Have the Railway authorities received any representation from
Aligarh? If so, what action do they propose to take on it?

Mr. P. R. Rau: (a), (b) and (d). Government regret they are unable to
supplement the information with regard to the communal composition of
staff contained in the annual administration reports of railways with details
regarding individual offices or departments.

(c) Yes. ’
©), (), (@), (), (), () and (k). Government have received no representa-

tions on the point. I am sending a copy of this question to the Agent of -
the East Indian Railway for any action that may be considered necessary.

ToMMUNAL CoOMPOSITION OF EXECUTIVE ENGINEERS, SUB-DIVISTIONAL
OFFIOERS AND SUBORDINATES SERVING UNDER THE CENTRAL PuBLIO
WoRES DEPARTMENT, NEW DELHI.

157. Mr, M, Maswood Ahmad: (a) Will Government be pleased to
-state the total number of Executive Engineers, Sub-Divisional Officers and
8Subordinates, communitywise, serving under the Central Public Works
‘Department, New Delhi?

| (b) Is it & fact that the majority of officers in the above categories are
- inqualified men and some of them have been kept on in preferenco to
Jualified men who have been discharged from service?

The Honourable Sir Frank Noyce: (a) I place on the tabls bf t.he House a
tatement giving the information asked for.

(b) All the officers employed in the Central Public Works Department
‘re qualified to hold their respectwe posts.

A2
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Statement showing he number of Hxeoutive Enginssrs, Sub-Divisional Officers and
Subordinates employed in the Cerwml Public Worke Departmens.

[l

]
Sub-Divisional
Exéoutive Officers -
Engineers including Technical .
including Temporary | Subordinates. |
Eleoctrical | Engineers and i
Engineer. Eleotrical o
Sub-Divisional
Officers.
E . . . 5 5
Anglo-Indians . . . .o 1
Indian Christians . . .. 2
Hindus . . . 1 15 51
Muslims . . . . . . 2 6 18
Sikhs . . . . . . 1 3 13
Total . 9 29 86

Arrommmm OF A MusLiM As EXEQUTIVE ENGINEER IN THE CENTRAL PUBLIO
- WoRKS DepPARTMENT, NEw DurmI.

158, Mr. M. Maswood Ahmad: (a) Will Government be pleased to
state whether it is a fact that on the retirement of Sardar Bishan Singh
two non-Muslim Executive Engineers were appointed in the Central
Public Works Department ?

(t)) Is it a fact that a promise was given by the Industries and Labour
Member ir 1931 that, when a vacancy in the post of Executive Engineer
will arise the claims of a Muslim will be cousidered? If so, will Gov-
.ernment be pleased to state what action was taken to appomt & Muslim
in the vacancy caused by the retirement of Sardar Bishan Smgh?

The Honourable Sir Frank Noyce: (a) On the retirement of Rai Bahadur
Bishen Singh, Sardar Sahib Bahadur Singh was appointed to officiate in
the vacancy to which Mr, A, Croad hag recently been appointed
permanently. i y

(b) I can trace no undertaking on the subject but that Government are
sympathetic towards the demand for the adequate represent&tlon of minority
communities in the Central Public Works Department, is shown by the fact
that a Muslim was recently appointed as Executive Engineer in Rajputana,
a post which now forms part of the cadre of the Central Pubile Works
Department.

MusLIiM ENGINEERS SERVING UNDER THE CENTRAL PuBric WoRkS
DerarTvENT, NEW DELHI.

150. Mr. M. Maswood Ahmad: Is there any senior Muslim Pngineer
serving under the Central Public Works Department who is qualified to
hold charge of important divisiong lilke the Provincial Division or Service
Division?

The Honourable 8ir Frank Noyce: Yes.
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. CoNTRACT OF MisoR WORKS UNDER THE CENTRAL Pvﬁmo chns '
DeparTMENT, NEW DELHI, ¥

'160. " Mr. M, Maswood Ahmad: (a) Is it o fact that contracts of ' majo:
works ‘under the Central Public Works Department are invariably given
%0 s particular community even though then' rates are hlgher than others?
If so, why?

(b) Will Government be pleased to state how ‘many contracts ‘big
.or small during the current financial year were given in the ‘A’ Division
of the Central Public Works Department and how many were given to
gontractors of other communities? ‘

(c) Is it & fact that the Superintending Engineer, Central-Public Works
Department and the Executive Engineer are partners of certain con-
tractors of their own community? If so, under what rules 1s such A&
practice permitted?

The Honourable Sir Frank Noyce: (a) There is no foundation whatsoever
for the insinuations made. . . .

_ (b) Government do not consider that'any useful purpose would be.served
by their calling for the information. °

(¢) The allegationg the Honourable Member has made in this part of his
question are of a very serious character. 1 have no reason to believe tha$
they have any foundation, but I shall be willing to examine any evidence
he may be able to adduce in support of them.

' .
DUTIES OF SUPERINTENDING ENGINEER, 18T CIROLE, CENTRAL PuBLIC WORKS
DEPARTMENT, NEW DELHI.

161, Mr. M. Maswood Ahmad: Will Government be pleased to state
whether the charge of the Superintending Engineer, 1st Circle, is much
bigger and more important than the 2nd circle in the Central Publio
Works Department? If 8o, do Government propose to appoint the senior
officer in service to hold the more important charge? If not, why nob?

The Honourable Bir Frank Noyce: The two Circles are of equal import-
ance. The latter part of the question therefore does not arise.

NaMBS AND QUALIFICATIONS OF THE PERSONAL ASSISTANTS TO THE Cmmr
ENGINEER, DELHI, APPOINTED rroM TiMEe To TIME.

162. Mr. M. Maswood Ahmad: (¢) Will Government be pleased to
state the names and qualifications of the Personal Assistants to the Chief
"Engineer, Delhi, appointed from time to time?

(b) Is it a fact that the Personal Assistants to the Chief Engxneer,
Delhi Public Works Department, were .technical men possessing . engi-
‘neering qualifications, but the present Personal Assistant, whoeis now
desxgnated as Administrative Officer, started Government service as &
clerk in the Punjab Secretariat?

(¢) Is it a fact that when the new post on @ hlgher acale of pay was
created, the intention of Government was to appoint an officer with a
knowledge of accounts and budget matters?

(d) Will Government please state whether the present officer has
any special qualifieations in accounts? 1If not, why has he been seloobod
in preference to other suitable snd qualified men ?
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The Honourable Sir Frank Noyce: (a) A statement giving the informa-
tion asked for is appended.
. (b) It will be seen from the statement that the last three Personal
Assistants to the Chief Engineer, Central Public Works Department, did
not possess any engineering qualifications. TLe reply to the last part of
the question is in the affirmative. . -

(c) No. The proposal was to appoint either an officer of the Indian
Audit and Accounts Service or an Assistant Secretary from the Government
of India Secretariat, and an Assistant Secretary was finally selected.

(d) In view of the facts I have stated above, this part of the question
does not arise.

Statement showing the names and gualificntions of officers who have held the appoinsmend of
Personal Assistants to the Chief Engineer, Central Public Works Departmens.

Name. Qualifications.
Captain W, H. Roberts . . . « Royal Engineers.
Mr. H. W. Milner . . . . « Indian Service of Engineers.
Mr. E. W. Grindal . . . . Accountant (now in the Indian Audit and

Accounts Service).

Mr. F. C. Richardson . . . o Assistant Secretary, United Provinoces
Secretariat.

Mr. E. H. Brandon . . . . As;:(tig:t Secretary to the Government of

ADMINISTRATIVE OFFICER, CENTRAL PuBLic WoRKS DEPARTMENT,
NEw DELnar.

163. Mr. M. Maswood Ahmad: (a) What are the circumstances under
which the post of Financial Assistant was created under the Chief
Engineer ?

(b) Is it a fact that, as the present incumbent of the post of Adminis-
trative Officer, Central Public Works Department, had no knowledge of
accounts, another officer ag Financial Assistant was appointed3

(c) Is it a fact that the Administrative Officer has very little work
to do and has been entrusted with the duties of the Estate Officer with
an allowance of Rs. 250 or more per mensem ?

d) Are Government aware that the Administrative Officer gives orderg
to the Executive Engineers and Sub-Divisional Officera direct in the name
of the Chief Engineer, which is very mucli resented by the. Superintending
Engineers concerned ?

(¢) Is it not & fact that the technical and non-technical staffs working
under the Superintending Engineers are under their control and important
cases are referred by them to the Chiei Engineer for his orders?

() Is it not a fact that the Administrative Officer notes on those
technical cases on behalf of the Chief Engineer and decides them?

(9) Do Government realise that there is very great discontent among
the engineering staff employed in the Central Public Works Department
on this account? -

The Honourable Sir Frank Noyce: (a) and (b). The post of the Financial
Assistant to the Chief Engineer was created nn the abolition of the late
‘Accounts Office, Central Public Works Department, and is a reversion to
the system in force before the creation of that office.’
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(c) No, the Administrative Officer has a full day’s work all the year
round and performs also the duties of Estate Officer. No separate allow-
ance is drawn for the performance of these duties.

(d) There is no substance whatsoever in the allegations.
(e) Yes.
(H No.

(g) Does not arise.

RETRENCHMENT ON THE BENGAL AND NORTH WESTERN RAILWAY.

164. Pandit Satyendra Nath Sen: (a) Are Government unaware that
the Court of Inquiry constituted under the Trade Disputes Act, 1920,
to investigate certain matters connected with the staff retrenchment on
Indian Railways, made certain recommendations for the guidance of the
yarious Railway Administrations in case of future block retrenchments
and to recall those discharged in the order in which they were discharged
in case there be requirement of men, with a view to avoiding the chances
of favouritism and victimisation?

b) Is it & fact that the Bengal and North Western Railway Adminis-
tration, after the publication of the said Report, discharged more than
200 men from their Loco. and Carriage Workshops, Gorakhpur, on account
of retrenchment, in May, 1932?

(c) Will Government be pleased to state whether it is & fact that:
(i) the methods recommended by the Court were not given effect to;

(ii) Rai Sahib Madhusudan Das, President of tLe Bengal and North
Western Railwaymen’s Association, complained in his letter
dated the 1st June, 1932, tc the Agent of that Railway in
resorting to such deprecated methods of victimisation and

_ favouritism by subordinates in power in discharging the

. majority of the workmen without consideration of their
seniority and merit of service rendered by them and in
regard to the failure on the part of the Administration to
consult the Bengal and North Western Railwaymen’s Assoc:a-
tion before the orders for the retrenchment were given effect to;

(iii) the matter was ultimately referred by the said Association to
the Government of India (in the Department of Industries
and Labour) in the shape of an application praying for the
appointment of & tribunal under the Trade Disputes Act to
enquire into the failure on the part of the Bengal and Nortk-
Western Railway Adwinistration to carry out the recom-
mendations of the Court of Inquiry, stating the whole case
and forwarding copy of the correspondence that passed De-
tween the President of the Association and the *Agent of
the Railway;

(iv) in the meantime the matter was referred by the General
Secretary of the All-India Railwaymen’s Federation to the
Agent, who, in reply, said that those discharged could not
be reinstated? If so, what are the reason or reasons for his
refusal to their reinstatement, contrary to the recommendation
of the Court;
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(v) the Government’s reply to the prayer referred to in part (o) m)
. was to the effect that the Governor General in Couneil :
careful consideration of the application hes decided that the
circmstandes' do not warrant the appointment pf a. Court, or
Board?

(d) If the facts set forth in parts (a), (b) and (c), (1) (iii), - (w) and
(v) are correct, will Government be pleased to say:

(i) why the tribunal was not appointed; and

(n) why the Railway authont.les failed to comply with the recom-
" mendations?

The Honourable Sir Frank Noyce: (a) No.

(b) Yes.

(¢) (i) and (iv). Government have no mformat:on

(i), (iii) and (v). Yes. ,

(d) (). For the reason given in part (c) (v) of the question.

(i) In view of the answer to part (c) (i), this hardly arises, and 1 am not

in possession of the reasons for any action the administration may have
taken.

N

1

“ LEASE OoF THE TIRHUT STATE RAILwAY.

.185. Pandit: Satyendrs Nath Sen:. (a) Is it not a fact that aucordmg
to the terms of the lease between the State on one hand and the Bengal
and North Western Railway on the other, the Tirtut State Railway bad
to be run by the former till the end of year 19127

{b) Is it not a faet that subsequently the terms of the lease in this
zespeot were extended by the Government to have force till the end of
19827

‘i~ (c) If 8o, will Government be plessed to quote the authority under
which the aforementioned terms were notified ?

. mo P, R. Rau: (a) No.

(b) and (c). The original contract of 1890 for the working of the Tirhut
Btate Railway by the Bengal and North Western Railway Company was
terminable at the end of 1004. A reviged contract was entered into with
the Company in 1905 under which the term of the contract was extended
‘to the end of 1982, subject to the proviso ttat the Becretary of State would
have the option to determine it at the end of 1919. This option was nob
-exercised by the Secretary of State.

LEABE OF THE BFNGAL AND NORTH WESTERN RA!LWAY.
166. Pandit Satyenidra Nath Ben: (a) Is it & fact:

(i) that one.of the terms of the lease between the State on the
one hand and the Bengal and North Western Railway Com-
pany on the other was to the effect that the State should
be entitled to the half surplus profits of the Railway over

8 per cent.;
(i) that subsequently the State gave up its right to the said surplus
profit;
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(lix) that ‘the purchsae price of this Railway would have been
twenty-five times the average yearly net earnings of the

": " Ra#lway during the five years immediately preceding the
B 81st December, 1982, had the Railway been purcha.sed by the
State then?

"
(b) Are Government aware that there are numerous grievances of the
public against the Administration of this Railway and the conditions of

gervice of its employees are unsatisfactory?
L (0) It 8o, will Government be pleased to state:

(i) what made them to waive their right to the half of the ‘surplus
profit of the Railway; and

(ii) why the purchase price of the Rallway has been increased ?

Mr, P. R. Rau: (a) (i) and (ii). In regard to the Company’s Rallwsy.
under the original contract of 1882, any surplus over 6 per cent. was to be
equally divided between the Government and the Company, but this provi-
sion was rescinded by the contract of 1886, which leaves the profite entirely
in the hands of the Company.

In regard to the Tirhut State Railway, up to 81st December, 1982, the
surplus profits up to Rs. 10 lakhs were divisible between the Government
and the Company in the proportion of 4/5ths and 1/5th, and profits in excess
of that sum in the proportion of 14/15ths and 1/15th. With effect from 1sb
January, 1933, these proportions have been revised, and the first 10 lakhs of
profits are now djvisible between Government and the Company in the
proportion of 9/10ths and 1/10th, and excess profits, if any, in the propor-
tion of 29/30ths and 1/80th.

(iii) No. The average yearly net earnings, on which the purchase price
payable at the end of 1932 was to be based, were the net earnings of the
main line and its branches for the five years tc end of 1912, In addition, a
sum equal to the capital expenditure on the Doab lines, and the amount of
capital expenditure on the Company’s railway after 31st December, 1912,
in excess of a certain fixed sum, were also payable.

(b) No such grievances have of late been brought to the notice of Gov-
-ernment and they have no reason to believe that the conditions of service
of its employees are unsatisfactory.

(¢) (i).. The concession was agrecd to in 1888 in view. of the then policy
of Government to afford every possible encourugement to private capltnhst
undertaking the financing of railway construction in India.

(i) Government are unable to understand how it can be said that tho
purchase price has been allowed to increase,

VIOTIMIZATION OF THE MEMBERS AND OFFICE-BEARERS OF THE BENGAL ANXD
NorTE WESTERN RAILWAYMEN’S ASSOCIATION. o

167. Pandit Satyeudra Nath Sen: (a) Are Government aware of the
following facts:

(i) that the Registrar of the Trade Unions, United Provmces,
issued & ciroular to the trade unions in those provinces pro-
posing, according to certain recommendations of the Labour
Commission, that the unions’ leaders should endeavour to
‘give as many members as possible some share in the working
of the unions and that the ‘trade umion orgsmisers should



2003 LEGISLATIVE ASSEMBLY. . [81sT Maror 1988.

endeavour to find suitable men within the unions to act as
officials and should train them in tho work of the unions,
commencing the training before the sclected men leave their
employment, and they should be assisted to improve their
general education, proposing further, that the trade unions
should submit to the Registrar, a half yearly return in regard
to the progress made in these respects;

(ii) that the Bengal and North Western Railwaymen’s Association
at first agreed to do according to the said proposals;

(iii) that previous to this the Registrar had elicited opinions of the
trade unions in regard to the revision of the Trade Unions
Act to the extent that two-thirds, instead of half the officers of
unions, should be employees of vhe industry concerned;

(iv) that the Bengal and North Western Railwaymen’s Association
agreed to the proposed revision; and

(v) that subsequently the said Association did not submit the
required return, but wrote a letter to the Registrar complain-
ing that the members of the Association were victimised
and terrorised to such an extent that none of the Bengal and
North Western Railway employees dare take any active
part in the activities of the Association, stating its inability
to give effect to the proposals referred to in part (i) under
the forced circumstances stated by it, unless Government
were pleased to give effect to the other recommendations of
the Commission, and asking for the withdrawal of its letter
agreeing with the amendment of the Trade Unions Act with
a view to submitting a fresh suggestion that cent. per cent.
officers of the unions should be non-officials or non-employees
of the industries concerned ?

(b) 1f so, what action has been taken by the Registrar or by Govern-
ment on the letter referred to above, and has the withdrawal asked for been
allowed ?

The Honourable Sir Frank Noyce: (a) No.
(b) Does not, arise.

DuTIES OF GOVERNMENT INSPEOTORS OF RArLwavs.

168, Pandit Satyendra Nath Sen: Will Government be pleased to
state the following:

(a) what are the duties of Government Inspectors of Railways;

(b) whether they inspect the Railways under their jurisdiction;

(c) it the reply to part (b) be in affirmative, will Government be

o  pleased to say how many times a year and what things they
specially make their point to see;

(d) whether they are respomsible to see that the adequate number
of staff are maintained by the Railways and that they are
not overworked to ensure the safety of passengers and goods
carried by the Railways;

(e) if so, what are their ways and means to satisfy themselves that

the sufficient number of staff are maintained and that they
are . not overworked;
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(f) when was the Bengal and North Western Railway last inspected
by the Government Inspector of Railways; - :

(9) whether endeavours were made by him to see that sufficient staff’
are maintained by that Railway;

(h) whether any mention is made in his report to that effect;

() whether there is any evidence with the Railway Board or with.
the Government Inspector that the Bengal and North Western,
Railway is under-staffed?

Mr. P. R. Rau: (a) I would refer my Honourable friend to section 4 of:
the Indian Railways Act, 1890,

(b) Yes.

(c) Up to the end of the year 1930-31, the Government Inspectors of’
Railways were required to make one complete annual inspection of railways.
under their jurisdiction. But in June, 1931. Government decided in view
of the urgent need for economy in working expenses that annual inspections
need only be carried out on main lines, that is lines carrying fast and/or-
heavy traffic and that on secondary and branch lines not falling within the
previous category, inspections need be cerried out only once in two years.
except where, for special reasons, the Government Inspector may wish to.
inspect them annually. Subsequently in March, 1932, Government decided
to reduce the number of inspection circles as an experimental measure, with .
a view to effecting further economies, and as the jurisdiction of the Inspect-
ors had consequently to be considerably increased, Government, have modified
the duties of Government Inspectors and have issued orders that as a tem-
porary measure it will be sufficient if main and secondary lines are inspected
to the extent of 25 to 80 per cent. per annum and small independent lines.
to the extent of 75 per cent. per annum. The intention of the periodical
inspections is to ensure the maintenance of a proper standard of efficiency
and the safety and comfort of the travelling public.

(d), No.

(6) Does not arise.

(f) July, 1982.

 (g9) and (k). It was not part of his duties to investigate the number of
staff maintained by that Railway, and consequently his report does not
deal with it.

() Government have no reason to believe that the Bengal and North
Western Railway is under-staffed.

CoTTON OR WOOLLEN MILLS PATRONIZED BY (GOVERNMENT.

tatle69. Pandit Satyendra Nath Sen: Will Government be pleased to
state :
(a) whether any of the cotton or woollen mills belong to or are-
patronized by Government;
() if so, which and in what respect is any patronized;
(o) what is the strength of the labour employed by each of such
‘mills;
(d) whdt has been the net profit of each of such mills during the-
last three years?
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.- The..Hqnonsable: Sir . Frank Noyoe: No cotton er woollen mills are
owned by the Government. of India. .Purchpses of the products of Indian
cofbon. ang woollen mills are made by the Indian Stores Dépsrtment and
this is the only form in which patronage is extcnded by the Government
-of India. Contracts are published weekly in the Indian Trade Journal to
which I would refer the Honourable Member: but as in many cases the
mills supplying the goods do not contract directly with Government, no
complete list of mills participating in Government orders is available. For
this reason and because no record is mainteined of the labour force or
profits of mills receiving contracts, it is not possible to give the informa-
‘thon’ asked for in parts (c) and (d) of the question. s

STATEMENT OF BUSINESS.

The Honourable Sir Brojendra Mitter (Leader of the House): Mr, Presi-
dent, with your permission, I wish to make a statement regarding
‘Government business next week. The programme of legislative business
still remaining is very heavy, and Government are anxious to dispose of
certain very important Bills before the Assembly adjourns for the Session.
For this resson, I must ask you to direct that the House shall sit every
«day next week except Thursday, 6th April, which is the Id-uz-Zuha. ‘

The Bills which Government are anxious to conclude are the following:

(1) The Provincial Criminal Law (Supplementing) Bill,

(2) The Indian Tariff (Ottawa Trade Agreement) Supplementary
Amendment Bill, .

(8) The Auxiliary Force (Amendment) Bill,

(4) The Indian Merchant Shipping (Amendment) Bill (Haj Bill),
(5) The Indian Income-tax (Amendment) Bill (Foreign Incom¢ Bill),
(6) The Indian Income-tax (Second Amendment) Bill (Omnibus Bill),
(7) The Murshidabad Estate Administration Bill.

If these Bills are all concluded before the end of the week, Government
will proceed with some of the other Bills still pending. '

My intention is that, if possible, we should not send any Bills to the
‘Council of State after the end of next week, so that that Chamber shal
not be kept sitting over the Easter Holidays. I may now inform Members
that in furtherance of this plan, we shall ask you, Mr. President, to sit on
the 10th, 11th and 12th April. The work for these days will, if we can so
contrive it, consist only of the reference of Bills to Select Committees and
-other work which will not be passed on to the Council of State. These
Bills will include the Indian Medical Council Bill and the Indian Merchant

Bhipping (Second Amendment) Bill relating to certain International Con-
ventions.

"Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): In
-accordance with the statement made by the Leader of the House, I shall
-direct that the House do sit oh the 8rd, 4th, -5th, 7th and 8th of April,
-and, if necessary, also on the 10th, 11th and 12th April; .
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~ Sir Hari Singh Gour (Central Provinces Hindi Diyisiohe: Non-Miham-
‘tnadan): Sir, with reference to what hag fallen ‘from the Leader of the
House, I wish to point out that, as originally circularised, the business bf
the Session was to have been concluded on the 31st of this month. This
extension of the Session by twelve days is
Opposition ‘Benches. Members- had made their other engagements and
they have now to cancel those engagements: others will be unavoidably
‘absent. Those unable to do ard about to leave.
‘circumstances, I would ask the Leader of the House not to bring forward
.pny controversial measure during the ensuing days. If any matter is
urgent, let it be brought forward, but matters controversial may be post-

- poned.

Mr. President (The Honoursble Mr. R. K. Shanmukham Chetty): I
take it that it is only a suggestion that the Honourable Member makes.
to the Leader of the House, and I take it that he is voicing the opinion

STATRMENT 6F BUSINNGS.

of the Opposition as a whole.
8it Hari Singh Gour: Yes, Sir.
An Honourable Member: The He;j Bill is controversial.

STATEMENTS LAID ON THE TABLE.

_ The Honourable Sir Harry Haig (Home Member): Sir, I lay on the table
the information promised in reply to part (a) of starred question No. 263

asked by Mr. S. C. Mitra on the 8th February, 1988.

. PERSONS CONVICTED FOR TERRORIST ACTIVITIES.

£905-

very disconcerting to the

Therefore, under these-

*268. . . ,
Statement whowing number of persons convicted for tervorisi activities during 1930-32,
1930. 1931. 1932. Total.
Province.
Male. | Female. | Male. | Female. | Male. Female. | Malo. | Female,
- ! [ RIS :
Punjab . . 47 | 32 . 16 . 04 .
Bihar and Orissa 4 22| .. 21 .. 47 .
m . ve 1 . .e . 1 e
Delhi . . 2 . . . o2
Bengal . . 57 76 2| 129 2| 262
Central Provine .. 3 . . . 3
Madras . . 2 . 2 4
Ajmer-Merwara .. . . 3 3 .
United Provinoes 4 9 . 24 1 37
Bombay . . L 8. . . 12, . , 12 | 27
North-West Frontier |, .. | S 3 41 . 5
Province. | ¢ .
Total ns| .. | 160 2| 210 3| 488
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- Mr, P, B. Rau (Financial Commissioner, Railways): Sir, I lay on the
#able the information promised in reply to starred questions Nos. 1528 to
1588 asked by Pandit Satyendrs Nath Sen on the 5th December, 1982.

APPOINTMENT OF APPRENTICES ON THE EAsT INDIAN RaiLway.

MR ¢1528. (a) and (b) I would refer the Honourable Member to my reply to Mr. 8. C.
;.‘I‘Oig?" question ;No. 20(A) which was laid on the table of the House on the 13th March,
. (c) Appointments are generally made from the Waiting List of er-apprentices but f§
should be noted that during their 5 years apprenticeship, 4 years are spent in the w.

and only one year in the Technical School. Though the Technical School results are given
due consideration, practical qualifications and the apprentices’ ability to control labour
shave also to be taken into acoount.

APPOINTMENT OF APPRENTICES ON THE EAST INDIAN RALWay.

*1529. (a) Yes. The reason for selecting an ez-apprentice of 1931, in preference to an
- ez-apprentioe of 1930 was that the latter on completion of his apprenticeship was effered
a post by the Controller of Inspection, Calcutta Circle, Indian Stores Department, which it
is understood he accepted and the ex-apprentice selected was the most suitable candidate
.available, when the vacancy ooccurred.
(b) Two temporary appointments were required to be filled by men qualified as C,
:and W. Draftsman. Their work involved the allocation of letters and numbers to standard
component parts and fittings to facilitate manufacture and supply and delivery to and from
- in accordance with the standard nomenclature. The apprentices who had completed
their training in 1930 were not considered to have the necessary qualifications for the posts
.and the vacancies were therefore advertised. Two Indian applicants were offered the
appointments ; one refused and the other accepted. Mr. Gibbons who completed his
~spprenticeship in January, 1931, was then appointed to the second post as he had excep-

‘tional abilities in this particular work.

APPOINTMENT OF LILLOOAH APPRENTICES A8 ELECTRICIANS AND TRAIN
ExAMINERS, :

‘

*1530. (a) The answer to the first part of the question is in the affirmative and to the
-second part in the negative,
_ (b) The ez-apprentice in question applied for an ap&ointment a8 Train Examiner and
‘a8 he had been through a course of training in the Mechanical Workshops and was
-considered a suitable candidate he was appointed.
(¢) The answer is in the negative. A certain number of Mechanical apprentices are
‘now trained specifically for the appointments of Train Examiner and subject to their
-successful completion of the apprenticeship they will be appointed on the occurrence of

-vacancies.

"VACANOIES IN THE GRADE OF TraIN ExamiNers, ELEcTRICIANS AND ELEOTRIO
INspEQTORS ON THE EAST INDIAN RAILWAY FILLED BY EX -APPRENTICBS

or THE LILLoOAR WORKSKOBS.

*15681.
. No. of
vacanaoies,
Train Examinérs . ° e . . . . . 18
Eleotricians . o+ o 4 o+ & 4 . . 1
Electrical Inspectors . . . . B . 1

None of these were fllled by the exz-apprentices of Lillooah.
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APPOINTMENT OF Ez-APPRENTICES OF THE LILLOOAH WORKSHOP,

#1532. (a) The percentage of appointments for permanent and temporary posts,
-including ) ,Po since 1929 between Europeans and Anglo-Indians and Indisn ez-
apprentioces of Lillooah Workshop works out to 60 per cent. in each case.

(b) Does not arise.
(¢) The question is under reference with the Agent.

APPOINTMENT OF MECHANIOAL APPRENTICES OF EAST INDIAN RamLway
’ WORKSHOP AT LILLOOAH IN OTHER DEPARTMENTS.

#1533. (3) Normally Mechanical Apprentices in the Workshops at Lillooah are not
-allowed to work as apprentioces in other Departments.
(b) In 1928 an apprentice after 9 months training m the Train Liqhting Shop at
ooah, was permitted, as a special case, to undergo training in the Electrical Department
at Lillooah. )

Sir Thomas Ryan (Director General of Posts and Telegraphs): Sir, I lay
on the table: '

(i) the information promised in reply to unstarred question No. 54
asked by Mr. M. Maswood Aimad on the 2nd March, 1938;
and

(ii) the information promised in reply to unstarred questions Nos. 88
and 99 asked by Lala Rameshwar Prasad Bagla on the 18th
March, 1938.

DrrAY IN THE DISPOSAL OF APPEALS IN THE PUNJAB PosTAL CIROLE.

54. (4) The reply to the first part is in the negative. The second part does not arise.

(5) Departmental enquiries in this case were started in September, 1929 and the case
~was made over to the Police in November, 1929 ; proceedings in Court commenced on the
.18th December, 1929 and finally concluded on the 21st December, 1931. It will, therefore,
be seen that the 3 years’ delay, to which the Honourable Member refers, was chiefly due to
the length of the proceedings in court, for which the Superintendent of Post Offices was not
responsible. )

As regards the 3 items to which the Honourable Member specifically refers, I may
state that :

(¢) Under the Law not more than three cases at a time could be taken to the
Court by the Police.
(%) The Sub-Postmaster, Sirsa, was to blame and he is being dealt with.

($8¢) The case being a cognisable one the Police were responsible for the prosecution
and they did not find any ground for prosecuting the Sub-FPostmaster,
Sirsa.

SYSTEM OF PAYMENT FOR TELEGRAPH MESSENGERS.

98. (a) Based on the figures available for the week ending 26th July, 1930, the total
-amount of monthly earnings under the old Bhaga system of task work messengers of the
“Calcutta Telegraph Office was Rs. 3,778 as against Rs. 2,723 which would have been
-admissible to them under the correct procedure. '
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(b),and (¢) Govesnment have no information. .. ;

(d) and (e) (§) It was reported by the Postmaster-General Bengal, and Assam Circle,
in September, 1830, that no papers could be traced either in his office or in the Gentral
"_gelegnph Office, Caloutta, as to the origin of, or authority for, the Bhaga system ; nor osn
orders bearing on the question be found in the Director General's Office,

(s%) This depends upon the nature of the sanctions.

(#65) (1) and (2) No such records are maintained.

(3) In view of the reply given in'this House on the 20th March, 1832, to part (b) of
Mr. 8. C. Mitra's unstarred question No. 275 and also of the reply now given to parts (d)
and (¢) (§) above, Government do not propese t6 take any further action to trace the
authority, as they are satisfled that after this lapse of time it is not possible to trace the
origin of the faulty system. . St

* () (5) The service conditions of Task Work messengers before Masch 1st, 1031, wer®

generally those 'of other Government emiployées of similar pay and btatus. Their task
work rates were liable to be fixed from time to time by the Head of the Cirole.

‘(48) The Governor General in Council, the Director General or the Head of a Civele
aocording to the nature of the case. . :
($##) No—because no change has been made in the fundamental conditions of the

‘then's service. '
SYSTEM OF PAYMENT FOR TELEGRAPH MESSENGERS.

" 99. (a) The procedure for the delivery of press messages is genenllytho sams as that
for other telegrams.

i . (b} The system of charging at triple rates for certain classes of telegrams is not peculiar
.%0 the Caloutta Telegraph Office, but is followed in all telegraph offices in compliance with
‘the ‘orders of Government issued on the subject. No enquiry into ite origin is therefore
necessary. ' o

7Y (6} Government tegret that no figures are available.

(d) From figures obtained iri July, 1930, it would appear that the loss to a Task Work
Messenger of the Calcutta Telegraph Office as a result of the abolition of the unauthorised
Bhaga system averaged between Rupees four and five per month. More recent figures
are not available.

IR ) _— ‘
~ PROPOSALS FOR INDIAN CONSTITUTIONAL REFORM-xcontd.

" Mr, Presldent (The Honoursble Mr. R. K. Shanmukham Chetty): The
House will now resume discussion on the White Paper. Diwan Bahadur
Ramaswami Mudaliar.

. Diwan Bahadur A. Ramaswami Mudallar (Madras City: Non-Muham«
madan Urban): Mr. President, on the day that I received a copy of the
‘White Paper, a journalist friend of mine was with me, and having given
me just fifteen minutes to peruse very hurriedly the proposals of the
White Paper, he asked me for my impressions thereon. I told him that
my first impression was that in a very good measure and to & very com-
siderable extent the Secretary of State had kept his word and played the
game and that the proposals, most of them, were embodied according to
the recommendations arrived at either unanimously or by s majority or by
a considerable section, at the various sessions of the Round Table Con-
ference. On more mature consideration ‘and after” very-carefd study, I do
not see that there is any reason why I should depart from the opinion
that I formed on the first occasion and gave expression to. The White
Paper and its proposals, Sir, have to be examined from two standpoints,
and I propose to do so, if time permits, from these two stindpoints, -
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The first test is how far the proposals contained in the White Paper
_gre jn consonance with the hopes, the aspirations that were _entertained
when a great Viceroy, Lord Irwin, made the announcenent for the
appointment of a Round Table Conference to discuss ‘the future qustltu-
tion of the country. The second and, perhaps, a more limited point of
‘view is how far the proposals contained in the White Paper embody
‘agreed decisions arrived at after .various sessions of the Round Table
Conference. Let me take the latter issue first and try in a very hurried
manner to examine the proposals from that point of view and to subject
them to that test. R -

Mr. President, I venture to state that on some fundamental and vital
points the proposals of the White Paper make a departure, a very radical.
and, if I may say so, an unjustified departure, from the agreements and
‘conclusions arrived at, not indeed unanimously, but even with the consend
of the majority of the Members of the Round Table Conference, Let me
fake that issue which was referred to so pungently by Sir Cowasji Jehangir
and which has been described as the black spot of the White Paper recom-
mendations relating to the Secrvices. My friends have already pointed out
that there is a very fundamental departure involved in so far as the
Becurity ‘Services will continue to be reernited in the future as in the

ast bv the Secretary of State. The Services Committee of the Round

able Conference distinctly recommended that the right of future recruif-
ment and control shall vest in the Government of India and not in the

ecretary of State. T fail to see any. justification for this departure, &
departure which is calculated to upset the whale scheme of responsible
Government both in the Provinces and in' the Centre and a departure which
no Government, T yenture to state, can justify except as a result of appeals
and repregentations made by or on behalf of the Services. T do not want
to say anything in my speech which .would make any reflection on the
Bervices. DPerhaps they are not responsihle for these reeomment: “ions:
perhaps their overzealous advocates in England, who want to take care
of them®when they can well take care aof themselves and do not know
wherein lies the good of the Services, may be more responsible, than those
who nre in the Services themselves, for these recommendations. TLet me
take these, tecommendations one by one. 1 have already referred to the
recommendation that tho Secretary of State will continue to make rccruit-
ment to these Security Services .and here. let me ‘add that there is a
ourious proposal which .was néver contemplated. that so far as the Railway
Seérvices also are concerned it ig posgible that the Secretary of State will
continua to make. recruitment—a .thing never gontemplated at anv of the
Round Table Conferences, never suggested by His Majestv’s Governrent;
not by the Labour Ministry, not even by.the National Ministrv, and never
put forward by the Secretary of State himself: T suggest that it is most un-
fair that such a ‘proposal should be included in these recommendations or at
any rate that suggestions should be ‘put forward and consultations zoing
on between the Government of Tndia and His Majestv’s Government that
rdcruitment to:the: Superior Services of.the Ruilwhys shitild also come in_
under one of these ‘Becurity. Servichf.: - -\~ TR T :

Tet me tiks the neéxt recommendation :

-, */The Heomstary -of State ~will:bbd /Muirhd sy male reles Yeculating 4l nwnber mw}
ehazacter of sivil gomts to be held Jy passane appeinted by, the Fromn-oF e Fecrclary of

T
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We ventured to state that the existing members of the services should
be guaranteed all those privileges and emoluments which they are enjoying
at present; but these rules carry the matter very much farther. I appeal
to every member of the Round Table Conference, be he Hindu, Muslim,
Sikh, European or Anglo-Indian, who went from British India and ask him
to justify these recommendations. What does this recommendation mean?
The Secretary of State will make rules regulating the number and
character of the civil posts to be held by persons appointed by the Crown.
In the first place, this power is in excess of the power which the Secretary
of State possesses today whereby, under section 100 of the Government of
India Act, only the Indian Civil Service posts are so dealt with by the
Becretary of State. We have now added to thig the Indian Police Service
also; and what does it mean further? I may point out that this recom-
mendation really follows the Simon Commission Report om the subject.
There is a rule, Devolution Rule 12, in the present Government of India
Act, a rule framed by the Secretary of State, whereby, with reference to
‘the medical services, it is provided that the Secretary of State shall
regulate the number and the character of the posts to be held by officers

.of the Indian Medical Service. My friend, Mr, Jadhav, who was a Pro-
vincial Minister, will tell you what havoe this rule has played with the
responsibilities and powers and privileges of Ministers. Under the guise
of this rule, the Secretary of State has passed orders which are of &
grosely racisl and discriminating nature: he has earmarked places for
which I. M. S. officers alone are eligible and he has gone further and said
that certain places should be filled up only by European members of the
I M. S. Certain posts, such as the Surgeon-Genera] under a Provincial
Government, the first Surgeon of the General Hospital, the Superintendent
of the foremost Hospital m the Province, the Superintendent of the
Masternity Hospital, the Superintendent of the Mental Asylum and all! sorte
of other offices, the district medical officers of some selected districte—all
these have been reserved for the European I. M. 8. Now, Sir. the, Services
Committee recommended that that distinction should be abolished: they
were against it ; their attention was specifically drawn to Develution Rule 12
and they said, it was grossly unfair to have this sort of racial
discrimination made in the services—they said that this
racial discrimination should be done away with. So far
- acespting the recommendstion of the Services Committee, an exten-
sion-of this pernicious principle is sought to be made by the recommenda-
tions which have been suggested. = Under the gujse of this rule, you ara
going to provide tomorrow that the membership of the Board of Revenue
ghould be confined not only to the Indian Civil Service, but perhaps to
. Furopean ‘members of the Civil Service, that the Secretaries to Govern-
ment should be similarly dealt with, and that a number of other posts alsa
may be filed by European officers, . . .. . .

The Honourable Sir Harry Hedg: (Home Member): T am afrald I
have not quite followed the Honourable Member’s argument. On what
perticular passage in the White Paper does he base these suggestions?

Diwan  Bahadur A. Ramaswami Muddliar: T am ‘basing it on
"peragraph 185 where it is stated thab the Secretary of Btate wil} by required
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to make rules regulating the number and character of civil posts to be held
by persons appointed by the Crown, by the Secretary of State in Council
or by the Secretary of State, and I am drawing your attention to
Devolution Rule 12 in which, under similar terms, the local Government
shall employ such number of Indian Medical Service Officers ir such
appointments and on such terms and conditions as may be prescribed by
the Secretary of State in Council. Under a Devolution Rule in identical
language, the Secretary of State has claimed the power to earmark
particular appointments to European members of the services. I venture
to draw the inference that what has been done under Devolution Rule 12
can be done under thig rule which is in almost identical language.

The Honourable Sir Harry Haig: I think the Honourable Member will
find that the wording of this paragraph 185 is drawn  not from Devolution
Rule 12, but from one of the existing classification rules, and that the
object of it is to ensure that when the Secretary of State recruits a certain
number of officers for an All-India Service, it should not be possible for a
Local Government to defeat his object by refusing to employ them in the
posts for which they have been recruited. I do not think that there is any-
thing more in it than that.

Diwan Bahadur A. Ramaswami Mudaliar: T am very thankful for the
assurance that the Honourable the Home Member has given and I hope
that the Secretary of State will not go behind that assurance.

Let me now come to the next point. The existing service rights are
protected—they are given in an appendix. I would specially call your
attention to Article 15 of that Appendix wherein the concurrence of the
‘Governor is required for every posting of an officer of the All-Indis
Bervices. That might haver{een all right under the present system; but
what sort of advance are we contemplating when the posting of an officer
of these All-India Services, the Indian Civil Service or the Indian Police
Service continues to require the consent of the Governor? How on earth
is a l\i‘y\ister going to act? What sort of advice will he have? What sort
of heads of Departments will he have to control and what sort of
Secretaries will he have to confidentially advise him on matters if, at every
stage, the concurrence of the Governor to a posting is required ?

Let me come to another point. There are rules by which services
recruited on an all-India basis are entitled to retire on proportionate
pensions. I could understand that. The Services Committee guaranteed
further that men who are now in the services, that is to say, before the
commencement of the Act, will continue to have that right. But, under a
clause of these rules, it is extended to those who will be hereafter recruited
and recruited till an examination takes place after the fifth year by a
special Commission. Now, I ask the Honourable the Home Member what
justification is there to give this right of retirement on proportionate
‘pension to persons who are recruited after the passing of the Act, who
come into the service knowing all the opportunities and all the restrictions
‘that they are going to have under the Act? What justification.is there to
-extend to them for a priod of five years thereafter the right of retirement
‘on proportionate pensions? : h

Let me take another example. The Foreign and Political bépartm-ént
18 exclusively under the control of the Viceroy. No queskion of Indianisa-
‘lsipn can be raised and no such debate, as has been going on in this Houre

B2
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iinted by my honoured Leader; can hereafter take place on that question,
‘¥ ask, is that a justifiable extension of the privileges of the services? Tuke
‘again another recommendation. I ask my Honourable friend, the Finance
Merober, whether he is eontent that the pensions to be paid in Englang are
exempt from ‘income-tax hereafter: not that they are liable to income-tax
‘now, but at no time hereafter can this Federa] Legislature have the right
‘4o levy a tax on those pensions. The Honourable the Finarice Member has
‘been, and quite rightly so, very solicitous of the finances of the future
‘Federation, and, if I may refer to another subject, he will also finq that the
securities in England are exempt from any sort of texation whatsoever.
That is_to say, the holders of sterling securities are immune from any sort
of taxation. Next week the Honourable the Finance Member will
probably bring forward what my Honourable friend, Sir Hari Singh Gour,
ig .contemplating as a most controversial measure—income-tax on some of
those who get their money from England. Is the Honcurabls the Finance
Member prepared to justify that for all time to come, under statutory and
Parliamentary safeguards, the securities held by the sterling bond holders.
in England will be immune from taxation? '

Then, again, the existing rule-making powers of the Becretary:of State
wil] continue to be exercised by him both for existing and future’ members
of the Services recruited by the Secretary of State. Those rule-making
powers cannot be divested from him except on.au address passed by both
the Houses of Parliament. Is it because they fear that some Labour
Secretary of State of the future may .ot some moment or other yield to
pressure across the seas and derogate from any of the privileges that are
contained in these rules? They have gone further. The Secretary of
State is not going to have & Council: he is going to have a body of
advisers. -~The only function that I find ig given statutorily to this body of
advisers is that where the Secretary of State wants to make any nlteration
in.these :rules, the comsent of tho majority of his advisers is required,—
another guarantee again o the services and not merely to those wht are in
service now and are governing this country but to all future recruits also.
Then. again, :any. person who is holding. a post borne on the cadre of the
Indian Civil. Service may be given such rights as the Secretary of State-
may decide. I do not understand this provision and T do not see any need
for it. What are the rights that the Secretary of State may decide upon?
We in the Services Committee suggested that we were perfectly willing to
allow every member of the services "just now  sérving ‘in India every
guarantee of the continuance of every right that he ‘is ‘énjoying; but to
extend it to all and sundry, to extend it to those who will be rceruited
Hereafter, to extend it for all tinie unalterable, unchsngesble, capablé: of
no modification whatsoever by future Secretaries of State is, T ventire to
think, an®extension of the privilege which is an abuse of his ' powers ‘and
& violation of .all.canong of responsible Belf-Governthent, o

Take, again, the question of the - Public Service Commission. ' We
suggested that the Governor should appoint the members of the
Public Service Commission for the province and the Governor General
should appoint membérs of the Publit Service Commission: for -All-India
Servioes ; but no, the Secretary: of State cones in: The Governer:Greneral
earmst be relied upon;:this. super man who.is geing. to.be: tha Viceroy sod,
Governor General cannot be relied upon, this super man who is going to
have 82 discriminatory powers and 45 other powers, this gentleman is not
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40 be relied upon for appointing members of the Publie Service Commis-
.sion for the All-India Services, and the Great Mughal at Whit¢hall wants.
to have the power to appoint members of the Public Service Commission,
What justification is there, I agk? When these proposals are considered,
one after the other, in their cumulative effect, what wonder that it terrifiss
even the most moderate people and they are stunned by the almost
unlimited powers possessed by the Secretary of State? My friend,
Captain Sher Muhammad. Khan spoke of the great part that the soldiers
ook in defending this country. I have never heard a soldier exploit his.
soldierly qualities and the part he has played in the defence of the
country,—I am sorry for my friend. But apart from the soldier, the Civil:
Service has been largely responsible for building up the British Empire-
and the Indian Empire, and the Civil Service has so far been the prime
mover in the organization of the Indian Empire. If these privileges are
to be given, if these prerogatives are to be extended, anomalous in their
nature and not justified by any canons of justice and reason whatsoever,
if we are not to have the right to say ‘‘We shall guard you and give you
every possible privilege **, if it is to be taken out of our hands and:
bestowed on a beneficent power ruling at Whitehall, then, I venture to
think, that neither we nor the services are going to be the better for 1t.
Bitterness will incresse, and in course of time the services who have 80"
far enabled the Empire to be built will be the people about whom it will
be said, whenever that chapter of lost domimion comes to be written, if:
it is written at all “‘This Dominon was lost, because it was murdered by
excessive privileges to the services ',

Let me take another aspeet of this White Paper. I am racing against
time, because T have had more than a hint from you, Sir, as to when I
should stop. Let me take the Statutory Railway Board, and let me draw
the attention of my Honourable friend, the Commerce Member, to certain
facts with reference to it. T am not one of those who are against the-
Btatutory Railway Board. T want it myself. I know that other Con-
stitutions have provided for it. I am not even ome of thore who feel that
it is a crucial question whether the Statutory Railway Board is going
16 be comstituted by s Statute by this House or by a Parliamentary
Statute. I do not think that it is the crux of the problem. I know that
there are Constitutions which have embodied the Constitution of the:
Railway Board by Parliamentary Statutes like the South African Act. The
crux of the problem is really this. ~Who appoints the Members of the
Railway Board? What powers are going to be given to that Railway
;Bioard?. Now, Sir, my complaint is that while it is perfectly true that
discussions wre going on between the Becretary of State and the Govern-
ment of India, the sugwestions contained in this paregraph, those which
one can read between the lines oreate grave apprehensions in the minds.
of the people. ILet me draw the attention of the Homeurable the Commerce
‘Member to one or two sentences: . '

* His Majesty's Government consider it wi i i )
Government a’nd the Legislatmre will nececsar'it‘lmt lylt 'rx:}rab;o?ngmemtwl t?::t;n‘:il::eozh:’ meyl
policy, the actual controt of the administration of the Stete raibways in India (including
those worked by companies) should be placed by the Constitution Act in the hands of a

tSota.t:ut‘org,' Body so0 composed and with such powers as will ensure that it is in a position
b perform ita dutiee upon busineea principles and without being subject to political

. I com understand the Legisintume baving oomtrol only of policy and
the Legislature not. interferiag_because of politioal - eonsidenations, ybui; I
oannot, for the life of me, understand what is meant by the Federal
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Government merely having control of policy and their not being a party
to political influences. Is that sentence to be understood to mean that
if the Federal Government controls the Railway Board, that is subjecting
the Railway Board to political influences? Is my friend, Sir Joseph
Bhore, subjecting Mr. Rau to political influences? What does this sentence
mean? I get some clue to it, not indeed in the sense that I should like.
At page 61, there is a small phrase squeezed in which might have escaped
the attention of Honourable Members. Discussing the question of
property vested in the Government, the proposals state that all property
in India which, immediately before the date of the establishment of the
Federation, was vested in His Majesty for the purposes of the Government
of India, etc., shall vest in the Government of India subject to any special
provision which may be made in relation to Railways.

The proposal, if I understand it, means that the property in the Railways
shall be vested in the Railway Board and not in the Government of India.
Is my interpretation correct, Sir? I hope the Honourable the Commerce
Member will correct me if I am wromg again. Let me briefly compare
it to the South African Act. The Railway Board there was oonstituted
by an Act of Parliament. It is embodied in the course of the Constitution

Act when South Africa was given Self-Government, and the very first
section says: :

* Subject to the authority of the Governor General in Council, the control and man-
agement of the railways, ports and harbours of the Union shall be exercised through a
Board consisting of not more than three Commissioners who shall be appointed by the
Governor General in Council and a Minister of State who shall be Chairman of the Board, "’

Are these the suggestions that you are thinking of? Are you going
to have the future Commerce Member as the Chairman of the Railway
Board? Are the appointments going to be made by the Governor General
in Council, not indeed in his discretion, but on the advice of the Ministers
responsible to this House? If that is so, then whether this House passes
measures to have control over the Railway Board or the Parliament takes
the trouble to embody in its sections .provisions about the Statutory Board
is quite immaterial to me, but it is time for yon to explain and make the
position clear as to what exactly you mean by this.

Now, 8ir, I have a complaint to make against the Indian Members of
the Executive Council. They are a purdah party. They do not tell us
what is happening. What are you there for if you are not to take Indian
opinion into consultation, before decisiong are reached, before you send
your despatches, before you commit the whole country to propositions
which may or may not meet with the wishes of the majority of the Indian
opinion? I have seen during the last few months,—I regret to have to
say it,—an aloofness on the part of Indian Members, a reluctance to consul
any Members of this House . . . ., -

The ‘Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): My Honourable friend has, I think, totally ignored the statement
which was made by the Honourable the Finance Member the other day.

Diwan Bahadur A. Ramaswami Mudaliar: I am coming to that. I
have not ignored it. I have got it very much in mind, in fact my proposition
will be to pass a vote of thanks to the Honourable the Finance Member
and to the Honourable the Commerce Member and ‘to those of their way
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of thinking who have so far and to that extent retrieved the position; buf:
I do complain, because last time you sent up a memorandum on the
Simon Commission Report. My friend was not there, but other Indiam
Members were in the Executive Council, and they put in a provision.
Was it ever thought of? Did the Indian Members express any opinion
in favour of it? And the whole trouble has arisen because of that pro-
vision, which was allowed to find its way into the proposals. Sir, I do
not want to be very harsh. If I have been unjust, I venture to apologise

frankly . . . . .

Mr. K. 0. Neogy SDac.ca Division: Non-Muhammadan Rural): Sir,
may I point out that all the three Indian Members of the Executive Council
were Members ofi the Government of India at the time, and that they are
all signatories to the Government of India Despatch which for the first
time initiated this idea of the Statutory Railway Board . . . . .

Diwan Bahadur A. Ramaswami Mudaliar: I hope, Mr. President, you
will take note of the fact that part of my time is consumed in interruptions.

.
'

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
If the Igonourable Member gives way, he is responsible for the time
consumed.

Diwan Bahadur A. Bamaswami Mudaliar: Now, Sir, nor is that all.
There is a provision here which I have failed to understand, though I have
tried to understand it to the best of my ability:

* With such a Statutory Railway Board in existence it would be necensary to preserve
such existing rights as the Indian Railway Companies possess under the terms of their
ocontracts to have access to the Secretary of State in®regard to disputed points and, if they
desire, to proceed to arbitration. "

The Secretary of State again comes in. What are these terms of
contract? Are they to be followed? Is the Secretary of State to be the
arbiter? Cannot a novatio be entered into wherebv the Railway Companies,
who depend upon the Government of India, who are controlled by the
Government of India and who get every assistance from the Government
of India, can substitute the arbitralion of the Government of India for
that of the Secretary of State? But perhaps I am over-stating the case.
Yqu are going to have a Federal Court. What prevents you from makiny
this Federal Court the arbiter in all these disputed points? Why shouid
we go to Whitehall again? Are we 10 go to the Secretary of State again
over the heads even of the present Government of India and enable him
tc decide across a dinner table as to how a point should be arbitrated
upop? It is unfair to the Secretary of State, unfair to the Railway Com-
panies, most grossly unfair to the future responsible Legislature ‘f these
powers are continued to be given to the Secretary of State. Now, Sir,
that is not the way how vou should work your Railways. You want bettet
co-operations in the working of your Railweys, and if there ig any fear that
the Railways may not prove that solid asset which they have been so far,
that fear will be legitimate only when you put all these restrictions. A
friend of mine said that the proposals relating to Railways reminded one
of the Chinese customs which Hhas been ‘taken over as a mortgage, cf
the German Railways which have eer. taken over as hypothecation soon
after the War. I frust that there is no such thing and I hope that in
the Conferérice, that is going to be held, these questions will be threshed
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out, and I want the support, moral and otherwise, of the Government
of India in any representation that any person who is on that Committee
an behalf of the non-official side may make—that while we are anxicus to
preserve all the assets which the Railways represent at present to tha
Bondholders, we are also equally anxious that the Federal Government
should continue to have the power of controlling, not merely the policy,
but the administration of the Railways, interpose however you may a
Statutory Railway Board.

Let me come to one other small point. The Finance Member is in
charge or hopes to be in charge of a Bill to introduce a Reserve Bank.
(An Honourable Member: ‘‘More scrambie for seats.’’) I am one of
those who believe that a Reserve Bank is absolutely necessary for thws
country. In fact, no advanced couniry, no civilised country has been
able to do without a Reserve Bank. 1 welcome the provision for a reserve
hank, and I agree also that it should not be subject to politieal influences.
In fact, many of the criticisms that have heen levelled against the Govern:
ment with referente to their policy of managing exchange or the issue of
note and currency are due to the fact that at the present moment, in
consultation with the Imperial Bank, the Government of India perform
essentially the functions of a Reserve Bank and, therefore, I am w~holc
heartedly in favour of the idea that a Reserve Bank should step in s0
far as to be free from political influences. DBut there are two vital questinng
concerned with the Reserve Bank, which I raised at the Round Table
Conference and which, I hope, will be discussed—what are the functions
of such a Bank, and what is the method by which the governing body
will be brought into existence. @ These are crucial questions. To the
oxtent that it is by State nomination i3 the Governor to do so ‘‘at hie
discretion”’, or, again, on the advice of hig Ministers? To what extent
is the general body of shareholders going to have a voice in the administra-
tion or in the electing of members of the governing body ?And what cther
interests will be in a position to choose any of the Directors of the
Reserve Bank? These are the vital questions in which we are intefested,
and these are the questions on which depends the extent to which public
support will be forthcoming, and my Honourable friend, the Finance
Member, knows, none better, that without that public support vour
Reserve Bank can never work satisfactorily at all. It is obvioug that the
composition of the governing body g of vital importance to the State on
the one hand and to the general pubiic on the other. Ng particalar
interest, indigenous or foreign, Bombay, Caleutta or Madras, purely
industrial or purely agricultural, much less any political party should b
allowed to dominate in the administration of the Bank.

Bir, there is one other question which I should like %o raise in this
cconnection. I understood at the titne that for a Reserve Bank to be
brought info existence certain preliminary conditions sheuld be fulfilled,
@ balanced Budget, reserves to be %uilf ur, short term loans avoided, and
o trade balance favourable to India restored, but I find a new condition,
and, if T am wrong, the Honourable the Finance Member will correot me.
The W'hrtq .Pa]’:’er says that the Reserve Bank showld be ‘‘already success-
tully operating’ before financial responsibiility is tramsferred. What is the
exact meaning of that phrnse? We do not wish to he caught by small,
timple, umassuming phrases afterwards looming teemendously on She
horizon and meking it impossible for any adveroe. Whet is the meaning
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.of the phrase, ‘‘already successfully operating”’? How long will it take
before any one can pronounce whether the Reserve Bank is ‘‘already
guecessfully operating”’? The Finance Member 13 an expert on tha

subject. Will he tell this House how many years the Reserve Bank should
.operate before n judgment can be given ~that it ig ‘‘already suoccessfully
operating’’? It seems to me, under the guise of that phrase, Federation
may be indefinitely delayed, and, I for one, if that is the meaning that
‘ghould be read into that phrase, protess against it. My Honourable friends
‘have spoken of the fact that the previous sanction of the Viceroy to the
sintroduction of & measure for amending the Paper Currency and Coinage
Acts is absolutely unnecessary. You iuive the Reserve Bank operating.
.and my Honourable friend, the Finance Member, knows that no Financa
Member can tinker with the question of exchange without the solid »pinioh
and support of the Reserve Bank and its directorate behind him. Does my
Honourable friend think that any non-official Finance Member in his place
would be so foolish as to risk the prospects of the exchange and the
stabilisation of the ocurrency of the country by putting himself in charge
-of a Bill which has not got the approval of the Reserve Bank? Can he
tell us, even if the Finance Member of the future does introduce a Bill,
what alarming consequences will foliow? Will exchange tumble doww
next day? 1 heard a suggestion like that in London. %*]'ven if the Biil
is passed, the power of veto is still in the Governor General, so that 1
really fail to see why his previous sanction has to be sought with referenco

to this matter.

Tiet me take you, Mr. President, to 'some minor matters referred to
‘in this White Paper which, I venture to think, are again not in consonance
with the ngreements arrived at. Taks the quesion of the administration
of British Baluchistan. The Honourable the Home Member wag there
at one session of the Corference where this guestion was discussed. Was
there anyv suggestion that the Governor General should take over the
~sdministration of British Baluchistan? There were indeed my Muslin
“#riends who had stated that British Baluchistan should have responsibility.
Never mjnd. for reasons of a political nature, you would not do it. But
what on earth is the meaning of saying that the Governor General i3 going
to have ‘the administration of British Baluchistan? We thought that wll
Centrally administered areas would be under the comtrol of the Federal
‘Government, and now my Honournble friend, the Foreign Secretary, comes
in and says; *'T am quite capable of n.nnuging it.”” I do not doubt your
-eapacity, but T say I am equally capable of maneging it myself. At the
present moment, we are discussing questions with reference o British
Baluchistan. We interpellate with reference to the educational facilities
there and all sorts of other things. Is the whole of that going to be
removed from the purview. of the Legislature and handed over {0 the
‘Governor General to be udministered by him? And there is =unother
question. WHhy in the name of nll that is reasonable, was it changed—this
rrovision that there should be three €nunsellors, and not two Coungellnrs?
We understood that there might be two Counsellors. (4n Honourabls
Member: ‘‘One.”) We thought that therc should be only one, we went
as far as two, and now suddenlv like a bolt from the blue comes the
‘provision of three Counsellors. I attach the very greatest importance to
that recommendation. We do not wamt the Governor Gemeral to be
eurroimded by a Oouncil of his own. \We do not want another Executive
Council sitting in judgment over the Federal Ministry advising the Vicer-y
with reference to his special responsibilities, making him act, not according
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tc his discretion, but according to theiir discretion. What is behind the
proposal for the appointment of three Counsellora? It creates o cabsl,
if I may say so, in its best sense,—-it creates a cabal which may assist
the Viceroy, but it will derogate from the powers which have been givew
to responsible Ministers. I ask, what justification is there for the appoint-
ment of three Counsellors. I can understand one in charge of
defence, I can understand one in charge of Foreign end Political
‘Affairs, but what is the third Counsellor to do? A fifth wheei
in the coach unless he be in charge of those special responsibilities and
those extraordinary powers, those emergent powers, those discretionary
powers, and all sorts of powers which the Viceroy or the Governor General
is going to have. I have no hesitation in saying that this will effectively
derogate from the responsibility of Minissers.

Take, agsin, thig very simple provision:

““ The Governor General will also be authorised, after consultation with his Ministers,
0 make in his discretion any rules which he regards as requisite to regulate the disposal
of Government business, and the procedure to be observed in itea conduct, and for the
transmission to himself and to his Counsellors in the Reserved Departments, and to the
Financial Adviser, of all such information as he may direct. ™

We suggested that the Governcr General should not preside ab
Cabinet meetings, that normally the Prime Minister should preside at
these meetings and that the business of the Government should be
regulated by rules framed by the Prime Minister. I remember in fact
‘pointing out that for the last fifty yeors 2t any rate in Canada which you
have visited, in the Cabinet room there is an empty Chair where the
Governor General may sit, but no Governor General has been able to come
and occupy that seat, not even he who wag the last Governor General quite
recently. I ask, what is the reason for this provision. The rules of
business are to be made by the Governor General and similar
provision appears for the proviness alsc, regulating how the Ministry
ghould discuss things. And, then, what is thig provision of papers being
sent to the Counsellors? Where is the reciprocal provision that the papers
of the Counsellors should be submitted to Ministers? Is it going to be one-
sided or have these to be sent to tbe third Counsellor who will review
the acts of the Ministry and advise the Governor General and make him:
act not at his (the Governor General’s) discretion. but at the discretion of
the Counsellor? These are the loopholes which show the character of tke
responsibility thit is sought to be given and make people absolutely
bewildered as to the nature of that responsibility.

Then, take this provision which has crept in in & most unwarranted
way. We said that, so far as the Budget is concerned, the Legislative
‘Assembly should be the only body which should discuss the Budget and
vote on it and you bring in a provision that, if any demand is cut down
or thrown out, a joint Session of the two Houses may be held so that this
demand may be passed in the two Houses. Where in the whole world is
there » nrovision that the Upper House should take part in voting supplies
to the Government? Can my Honourable friend, the Finance Member.
point out a country in which such a condition prevails and what ig the
instification for this proposal? Wheu vou read the report of the Federal
Btructure Committee, you will find that the British delegates almost
unanimously said that the Lower House and the Lower House. alone should
have power over the Budget, the nne exception was the gentleman who.
adorns a similar place to your own in enother place.
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Take, again, this question which I consider is of a vital character.
The Secretariat staff of the Governorg and the Governor General has been
made non-votable. Good Heavens! Whoever contemplated that the
future Governors and Governor General would be made of such poor stu
that they cannot even get their Secretariat staff voted by a responsible
Legislative Assembly, either Provincial or Federal. What is it that you
are doing? You are casting a slur on the dignity of these great officers
themselves and what is the reason for thinking that any responsible
Legislature would be so lost to all sense of responsibility that they will not
even vote for the Secretariat staff of these representatives of the Crown?
There is a great danger in overstating your case and over-guarding your

needs.

I now come to another vital matter, Mr. President. The Governors
shall have special responsibility in respect of the prevention of any grave
menace to the peace or tranqullity of a province or any part thereof. Let
me say quite candidly that we suggested that the Governor or Governor
General should have special responsibility in the event of grave menace
to the tranquillity of a province, but what is it that we now contemplate?
Look at page 18 of the report:

_ **The special responsibilities dealt with in this Ea.mgta.ph have been discussed and
reported on by the Round Table Conference at its third seasion. His Majesty’s Govern-
ment propose to deal with it by inserting in the Instrument of Instructions of tho Governor
a direction that he should bear in mind the close connection between his special responsi-
bﬂlipy for peace and tranquillity and the internal administration and discipline of the
police.”

What are you contemplating? The internal administration of the
police is to be connected with grave menace to peace and tranquillity and
the interference of the Governor is to be sought at every turn. If, as
my Honourable friend said, they are asked to wear Khaddar, the Governor
can say the discipline and the morale of the force is gone and they should
be asked to wear only Buckingham Mill cloth, Sir, that is the surest way
to makg the police administration impossible by creating deadlocks in the
whole administration. I would far rather that the Police were a reserved
subject, than that the Governor should interfere in this way and say that
four more constables are required for the Delhi city and that other-
wise peace and tranquillity will be in danger., We faced this question
absolutely squarely. We recognised that there was connection between
the police force and peace and tranquillity and here I would call the
attention of the Honourable Member to the suggestion mnde by the
Bervices' Sub-Committee at the instance of Lord Zetland and the recom-
mendation of the provincial sub-committee thereon. To that recommend-
ation, the Hindus, the Muslims and the Europeans were all parties. We
recommended that the Police Act should not be amended except by the
Central Legislature. The Police Act confers certain statutory powers
on the Inspector General of Police. We recognised that those.statutory
powers should be presetved and we thought that it would meet all the
necessities of the case if we raid that that Act can only be amended by
Ceptral legislation. All that has been thrown overbpard and now comes
this curious provision, not based on the recommend&tions of the Round
Table Conference or the ®imon Commission, which is the Bible by which
most of us stand, that the internal administration of the police and the
tél:mpline of the police are going to be subjects of consideration by the

vernor.
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Sir, T have not the time to.go into other matters: Thp first tesé I’
suggested was how far the proposals sare in conformity with the hopes:
snd aspirations entertained in 1980. But I have witnessed the attitude
of sections of Indian delegates at the three sessions and I say that, if
those bopes have not been fulfilled, it is in a large measure due to ourselves,
our internecine disputes and our incapacity to adjust our differences. Omn:
that I would acquit His Majesty’s Government of amy blame. So far
a8 the safeguards are concerned, it was largely due to our own people:
who asked for one safeguard after another. When I hear talks of
nationalism and communalism in this House, I remember the days when:
we went through the valley of humiliation in England, because our re.’
presentatives were not able to come to agreements on various points;
and when I hear the word ‘‘nationalism’’ wafted about so inconsequentially
in this House, I recall the lines of the poet:

* One word is too often profaned
For me to' profane it:

One feeling too falrely proclaimed
For me to proclaim it.

Bir, T have done. (Applause.)

Mr. Lalehand Navalrai (Sind: Non-Mubammadan Rural): Sir, the’
amended Resolution of my Honourable friend, the Leader of the Independent
Party, so eloquently and ably moved has my wholehearted support. I
have tabled an amendment, but I do npt propose to move it as I am
advised that the first portion of my amendment is covered by the Resolu-
tion itself and that the second, which pertaing to the special interest of my
constituency, Sind, I can presently discuss. $ir, to put it in a nutshell,
my opinion on this White Paper is that the proposals for Indian Constitu-
tional Reform are unsatisfactory and reactionary and do not meet the
aspirations of even the moderates in India.

The scheme maintaing the bureaucratic spirit of the Government of
Indin intact and is intended to strengthen it by inclusion of the Prince’s
sristocracy. It does not improve upon to any appreciable extent the
present Constitution either at the Centre or in ‘the Provinces, but is, on'
the contrary, distinctly retrograde and will not be acceptable to India
unless the proposals are substantially improved, particulatMy in respect of:’

(1) the establishment of more real responsibility at the Centre and
real autonomy in the Provinces;

(2) not pursuing the proposal for the separation of Sind and thus
condemning unheard, enlightened and cultured minorities—
about 27 per cent. of the population in 8ind—specially with’
no weightage for them in the Central and Pro.vincial'Legi's-
]atgres and with no special and adequate safeguards for them:
an K

(8) adopting & vicious principle of supporting the new Province with
a large subvention out of the Central Revenues, thus making
it a burden on the rest of India against the recommend stiomr
of the First Round Table Conference and the. findings of. the
Brayne Committee. ‘
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Sir, time is the essence of the business here. If I had'the time, 1
would have exposed the faults of this White Paper in its true colours
and suggest in detail how to constructively improve upon it, but time is
too short and the special interest of my Sind constituency requires me to
give it o preference and discuss it forthwith. Therefore, 1 will first
address the House on that point and let me say that everybody knows that
Sind is' a part of the Bombay Presidency, and has continued to remain
80 for the last 80 years. Sir, the majority community in Sind is Muham-
medan. I lay a great emphasis upon that point, on this ground that I
do find that amongst the British people it is considered that Muhammadans
.are in a minority everywhere in India and it is, therefore, that I see
that the question of Sind with regard to Hindus has been dealt with with
inequity and injustice. Sir, I would submit that the question of Sind is
& question which arose not from the Muhammadans of Sind, but. from
the all-Indin Muhammadans in their own interests, for the .purpose of
keeping Sind as a hostage or a pawn in the game of these politics.

Maulvi Sayyid Murtuzs Saheb Bahadur (South Madras: Muham-
madan): On 'a point of information, Sir. Is it not a fact that several
"Hindus of Sind have expressed their willingness to have Sind separated
from Bombay? Ts that not a fact?

:Mr, Lalchand Navalrai: Sir, as time is pressing, I shall not give way,
but my Honourable friend knows that the Hindus are abgolutely unanimous
in rejecting what the White Paper says about Sind. (Voices: ‘‘Question,
Question.’’) ‘As I have alteady submitted, the question in its present form
arose not from the Muhammadans of Sind, and that is reflected fully in
the first report, I mean the report of the sub-committee of the Simpn
Commission which sat in Bombay. That committee consisted of local people
and they came to the conclusion with one digsentient vote only that Sind
could not be administratively, economically and financially sennrated, Sir.
when the question came before the all-India Muhammadaus, then only
was it decided in this manner, and the Central Committee of the Simon
Commission said: I am redding page 26 of the Central Simon Committee’s
Report :

* Some of us are of opinion that the financial (uestion is at present 4 definjie bar to
the creation of & separate province of 8ind.. The majority of us, however, are of opinion
that if the peaple of Sind are prepared to facethe finsncial burden 'andthe other
disadvantages which wounld seem likely to.result from the constitution of & ‘separate
Province, their wishes in the ‘matter should be,¢omplied with. Woe nccordingly recommend.
that 8ind should be separated from the Bombay Presidency. ™ .

. Bir, after this, sat the First Round Table Conference and. this question
was heard oné-sided. There, in ‘answer to a4 question by Sir Phirozq
Sethna, 1t was said to the effect: . “All I want to point out is that we are
all for the separation of Sind, but 'Sihd must stand en its own. legs.’’.

‘Bir Shah Nawaz Bhuto, who is the leader of the Sied Muhammadans,
said rather discreetly: ‘‘That ig right.”* Then Sir Phiroze Sethna asked:
““Phen, if not, what is the recommendation of this Sub-Committee? We
must not be vague on that point.’’. The reply came: from the Chairman,
Estl Russell, and it was: ‘I ‘may tell you, in view of the last word,
Mr. Jinnah acoepted - the recommendation of the sub-committee which is:

* The recommendation of this sub-committee is that if Sind cannot show that it can
stand successfully on it own legs, the separation does not take place *."”
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8ir, nothing can be clearer than this, an expert Committee was
‘appointed to find out if Sind could have its own finances. What that

committee said is this:

““ On the day Sind will be separated, there will be a deficit of 110:42 lakhs, which
unless the Lloyd Barrage comes to the rescne will grow to 144- 19 lakhs in 1062-63.

With regard to the question of the yield from the Lloyd Barrage, the
Committee said at page 26:

. * The ultimate net profit which can be anticipated from the scheme 30 years after
its completion is thus only 24 lakhs. *’

Therefore, Sir, there was absolutely no justification for tummg round
again at the Second Round Table Conference and forming a different

formula. The Prime Minister said:

‘‘ His Majesty’s Government also accept in %l;inciple the proposition which was
endorsed at the last Conference that Sind should constituted a separate province if
satisfactory means of financing it can be found. We, therefore, intend to ask the
Government of India to arrange for a conference with the representatives of S8ind for the

rpose of trying to overcome the difficulties disclosed by the report of the Expert

u
%inancial investigation which has just been completed.

Now, this is an addition which is a contradiction of the previous verdict
about Sind standing on its own legs:

Sir, what justice was there for overcoming the difficulties, I ask?

Thereafter the Conference of the representatives, called the Brayne
Committee, summed up their position in a few words. It said:

‘“ At the outset and for some years to come, Sind will require assistance to the full
extent of Ra. 80 lakhs if a separate province is constituted. *

" That Committee said : | .
 We are not concerned with finding out how that Ra, 80 lakhs could be found out to
«carry on 8ind.”

Then, 8ir, comes this White Paper—quite Black for Sind. It proposes
in effect, *‘we will go with a begging bowl in our hands and ask the other
provinces to give Rs. 80 lakhs to Sind every year . That is what this
‘White Paper contemplates. May I not, therefore, say that this is absplutely

unjust? It is a point that needs fuller reconsideration and revision. This
subvention’ is nothing less than a vicious way for separating Sind in the
interests of those only who ask that price for other doings,  Soon shall
they be disillusioned, Sir, to find that there will be no progression of Sind
st all, ‘but & culmination into retrogression for themselves. Sir, pro-
ceeding further I would submit that this White Paper has treated the
_8ind minorities with gross injustice. ~ Coming to the question of the
safeguards and the weightage, 8ind occupies g peculiar delicate position.
8, you know that there are atrocities that are going on there, that there
_are dacoities that are beiqg perpretrated there, that there are communal
riots rampant there: and if the minority. community—my constituency—
which consists of not only Hindus, but Indian Christians Parsis and
o?hers, are not given sufficient - safeguards and adequate ;;rotection it
_will be sheer injustice and against all British principles, = '
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Then, with regard to the weightage for the Sind minorities, let us
.go to this White Paper, by way of an illustration. Sir, it is known full
well that the population of Sind is 3'9 millions. That means
12 NooN. .1 out 89 lakhs. Sir, out of this, the population of the minorities
js about 27 per cent. and the others are 73 per cent. I find from page 76
of the White Paper that for the Federal Assembly and for the Council
of State five seats are allotted to Sind and, as the minority communities
are 27 per cent., at least they should be given two seats. But what do
we find? We find that out of these five seats, only one is given to my
minority constituency, three to Muhammadans and one to Europeans. Sir,
Europesns m Sind are a negligible minority and yet they get one seab
out of these five. Therefore, I submit that on the question of the weightage
also injustice will be done to Sind minorities if only one seat is given
to them. !

Then, I come to the safeguards. I submit that they are absolutely
necessary in the special interests of the minorities. Sir, the profession of
the Government has always been that they are the protectors of the
minorities,  Therefore, in the interests of the minority communities of
8ind, it is necessary that sufficient safeguards should be given if Sind
becomes 8o unfortunate as to be separated from Bombay. With regard
to these safeguards, I may say that good sense after all prevailed at leagt
among the saner peoples of Sind itself of both the majorities and the
minorities. They met at a Unity Conference in Allahabad and came to
an understanding. Sir, it is but equitable and will be nothing more than
bare justice if safeguards of a peculiar nature are given in order to protect
the minorities of Sind who are being forced to be separated from Bombay
and are thus entitled to special safeguards. Sir, the safeguards, that
were set up especially in the interests of the minority communities in
Sind, were, first, the joint electorates for Sind. Now, it Sind is going
to be separated, there is a special reason for a,joint electorate. All the
parties, the Hindus, the Muhammadang and others, will then be responsi-
ble to a joint electorate and would naturally create a better atmosphere.
Then, Sir, this is permissible after the Award is made as it is agreed to
by a common consent at Allahabad. I read it in the papers today that
the Punjab has after all agreed to a joint electorate on certain grounds.
Therefore, I submit, that this is the first condition, and that safeguard
should be given to Sind. The second safeguard is that 37 per cent. of
seats are to be given to Sind Hindus for the first ten years. The third
safeguard is to have equality of franchise for both Hindus and Muslims in
rural as well as urban constituencies. In respect of the recruitment to
public services, it has been agreed upon that one-third of the appointments
on the Public Service Commission should be reserved for Hindus and 60
per cent. of the posts shall be filled by open competition on the basis of
‘merit alone and 40 per cent. reserved for redressing communal inequalities.
Then, ‘there is the question of discriminatory legislation which, of
course, should not be made in order to put the minority communities in
any difficult or invidious position. The Unity Conferemce came to an
arrangement for Sind that there shall be no discriminatory Jegislation .or
taxation prejudicial by reason of ecaste, creed or tribe in scquiring or
énjoying rights including the right of owning, purchasing or disposing of
land in open market. With regard to the Cabinet, they held that there
should ‘be one Hindu at least in::the Cabinet and the Hindu Members
of the Council should have a statutory right to ask for a minimum of. at
Jeast one third of the expenditure on educstion to be incurred for Hindus.
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‘As to the communal tiots, I submit that they should be put a stop to.
:ﬁ?wiée suggestion was made that a comgensutoriv{ contribution shall, if
Jdemanded by one-half of the Members of Hindu or | ug.lrm Members of the
‘,]:egis]btu'fe,‘be levied from the Mussalmans or the Hindus, whoever may
be in fault for the loss of life, property and honour. Wit}.mut these a,n!i
‘such other safeguards, I submit, it will be absolutely indiscreet, may, "it
will be dangerous, for the minority communities. to separate Sind. 8,
I will now take only a minute or two more to make one or two observations.
¥ do not want that I should be misunderstood. I have nothing more
‘o say upon this White Paper with regard to India. Most of the objections
1 have already said in a nutshell. For want of time T only wish to add
that the Dominion Status which is the demand of the people has not been
iven by this White Paper. Even our enemies, the Birkenheads,
‘Churchills and the O’'Dwyers, would endorse this. Even with regard to
the responsible Government which His Majesty declared that we would
get is not reflected in the White Paper. We have hitherto been given
ohly two small instalments of it and the progress is so slow that the White
Paper is not acceptable to the country. yet what I read in the papers
3§ that ‘Mr. Churchill has the hardihond to say that the proposals in the
White Paper are tantamount to giving India to Gandhi. This is only a poli-
tical device. On the other hand, we know that there are also certain friends of
‘India in England who have given their opinion most honestly and fearlessly.
One of them, Mr. Maxton, said as follows in the House of Commons:

““If there was one country where advance wasless than it was 130 years ago, it was
India and we should leave India to work out her own salvation. My opponents’ might
describe it us cut and run policy suggesting cowardice and shirking of responsibility. We-
desoribe it as giving human beings to -whom - resources of civilised world were open, the
responaibility of living their own lives and conducting their own affairs.

_.__.V'\H_th these observations, Sir, I bring ';ny remarks to n close.

.- Seth Liladhar Ohaudhury (Central Provinces Hindi TDivisions: Non-
Muhammadun): *Sir, it is evident that we do not get by the White Paper
Swaraj or anything like it. 'Instead of the sweets (of Dominion Status)
that were promysed, brickbats (of reservations and safeguards) are hurled
at us. The cloge fisted miser who is always yeady with a flat refusal is
gaore honourable.than the so-called - pseudo-benevolent. If it is not
intended to offer the substance of Swaraj, why don't the Government say
‘#0? «“Nd body-is. going to. pull out their tongue if they finish .the game by
telling a plain “‘N-Q, No."".!. Tn my qpinien, the White Paper is not worth
ita white paper content even and sk.ould be returned to.its suthors smeared
with -honey who may please themselves: by licking ot ib, . ; -~ L
o , , :

_ Mr. H. P, Mody (Bombay Millowners'-Associasion : . Indian Gommerce) »
Mr. President, T do not think this Houte has been called upon. to deal ad
dhy ‘timie 'with: issues which are more momentous, and Honourable Mem-.
bers who have taken part in the debate have shown themselves conscious
of thét fact by the ‘tone and temper of their-: criticiams: I:. recognise, 8s
everyene else tnust, thab this is no vecadion for rhetorie, no ocessien -for
ransour. - At the same time, T must sdy that this is aléo-no oceasion for
&plomisacy and we would be altogéther failiig-in 4he duby ‘which we owe. 4.
ourselvés and $o the ‘country it we fail to give expression. very fully..and

I

T

* Translation of the 6ﬁ‘gin&l"ip'oool;'deliv&o“a in the vernacular,
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frankly, but, at the same time, with the most scrupuleus fairness to our
_reactions to the White Paper. Sir, I do not wish to go into details; I
" want to deal with the picture as a whole, and the test that I would like
to apply to the White Paper is somewhat different from that which was
applied just now by Diwan Bahadur Ramaswami Mudaliar. I would ask
three questions and by the answer to these questions I would judge the

" constitutional proposals before us.

1 would ask in the first place: To what extent does the Constitution

. provide for the elimination or weakening of the control of the- Secretary

of State? (U Kyaw Myint: “None.”) What is the measure of the

responsibility transferred to the representatives of the people? (U Kyaw

- Myint: ‘“None.”’) And, lastly, what hopes does the Constitution hold

out with regard to the moral and material progress of the country?
(U Kyaw Myint: ‘‘None.”’) '

. Now, Sir, as regards the elimination of the control of the Secretary of
Btate, let me say that I regard it as highly anomalous that the governance
of a vast country should be carried on at a distance of 5,000 miles,—at
the end of a wire, or wireless, as my friend, Dr. DeBouza, says. I regard
tbat as highly anomalous and those who have followed the inner workings
-of the Government during the last few years are beginning to recognise
the danger of the situation, the danger to good government and to progress
involved in the interference of the Becretary of State with the day to day
administration of this country. 8ir, to what extent is this done away with
by the proposals which are outlined in the White Paper? There are a
number of safeguards provided in the Constitution. The (Governor General
and the Governors are armed with wide powers of intervention; they are
armed with special responsibilities, with discretionary powers, with
Ordinance making powers and the like; and one of the main objections to
the granting of these wide and autocratic powers to the Governor General
and the Governors is that to the extent that these powers reside in them,
they will be exercised by the Secretary of Btate. I draw the attention of
the Houge very pointedly to it for the reason that this aspect of the case
has not vet been touched upon, and that one of the fundamental conditions
of good government has not been secured in the White Paper, and that is,
the reduction or the elimination of the control of the Secretary of State in
the day to day administration of this country.

Coming to the second of my tests, I want to know what is the measure
of responsibility transferred to the representatives of the people. And
there, Sir, I shall merely refer to the.various powers which are reserved to
the Governor General and the Governors. Certain Departments, and very
important Departments of Government, are left entirely as reserved De-
partments to the Governor General. I agree with my Honourable friend,
Bir Cowasji Jehangir, that we did not think that those Departments would
be transferred to our control during the transition period. I concede that;
I am merely drawing attention to the fact that there are important De-
partments of Government which are absolutely reserved to the Governor
General. On the top of that, he has got special responsibilities which
embrace a large variety of functions; then there are additional powers with
regard to legislation, with regard to the arresting, initiation and the vetoing
of legislation. There are, again, powers with regard to the making of
Ordinances, powers for the initiation of currency legislation in this House,
and, finally, powers over the services and over railway administration. 8ir
it you take into consideration what emormous powers are sought to be

]
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reserved in one way or another in tke hands of the Governor General, then
T think you will easily realise that what is left to the responsibility of the
Ministers is of a very attenuated character.

T shall refer in passing to tke position of the services. My Honourable
friend, Sir Cowasji Jehangir, drew pointed attention to the way in which
the services are sought to be removed from the control of eitter the Legis-
lature or the Ministers, and the point was very ably developed by ' my
Honourable friend, Diwan Bahadur Mudaliar, this morning. I would only
like to draw the attention of tte House to what the Chairman of the
Services Sub-Committee said on this question. It is to be found at page
83 of the report of the special Sub-Committee on services, of which T had
the privilege of being a member:

*“ My view would be this, subject to one consideration and one consideration only,
that the recruiting authority and the controlling authority must obviously be the same.
I should like the recruiting authority and the controlling authority to be the Government
of India, functioning through a Public Services Commission in whom everybody would
have the utmost confidence. ™

In defiance of this opinion, and of that of the majority of the Sub-Com-
mittee, it is now sought to take away the control of the Ministers over the

Services.

In another important Department, also, namely, that of Railway Ad-
ministration, the control of the Minister in ckarge is sought to be taken
away by the device of a Statutory Railway Board, and I would like to know
what the precise functions of this Board are going to be.  Are large ques-
tions connected with railway administration, questions of rates and fares
and the like wkich have a vital bearing on the commerce and industry of
the country to be taken away altogether from the purview of this Legisla-
ture ond the responsible Minister? If so, the establishment of tkLe
Statutory railway authority will be resisted to the utmost by public opinion.

I now come to the financial safeguards and, in connection with that,
arises the question of the establishment of a Reserve Bank. I was one of
the very few people who, at the first Round Table Conference, pressed for
the elimination of all control on the part of the Governor General over the
Finance Member in the discharge of his responsibility in the matter of the
finances of the country; and my point of view was that in view of the excep-
tional powers which resided in the Governor General, and in view of the-
fact that as regards the service of debts, payment of pensions and the like,
and the guarantees we were prepared to give for the due fulfilment of our
obligations and our responsibilities, I said, in view of all this, it
was not necessary to provide for any meticulous financial safeguards.
In expressing that view, I was in the excellent company of one in whom I
think my friends of the Treasury Benches should have the utmost
confidence, I mean Sir Bhupendra Nath Mitra. In the Federal Structure
Sub-Committee he expounded in great detail his view that there should be
no financial safeguards fettering the responsibility of the Minister in charge
of the Department, and he gave reasons based on Lis long experience of
government in this country. T should like to ask in this connection why it
ig that, it an Indian was placed in charge of the Department, he should be
held unfit to carry out the responsibilities of that Department. Why
should it be found necessary that the way in which he manages his Budget,
the way in which Le imposes taxation, should be subject to the over-riding
autkority of the Governor QGeneral? Sir, every one recognises the great
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services done by the present Finance Member to this coumtry. He has
been the one Finance Member who, in my deliberate opinion, has looked
at every question from the Indian point of view and has done Lis best to
safezuard the interests of the country. But, Sir, there have been prede-
cessors of our Finance Member, men who have meddled with our currency
and with our resources, who have inflicted in the process croreg and crores
of losses—]I refer to Reverse Councils and the 1/6 Ratio as instances—and
bave left the country. What possible control have we had over those
people? We are now going to have one who will not merely have the
facile task of criticism from this side of the House, but will have to
shoulder the full responsibility of his actions or his omissions; and if he
tinkers with the currency, if he tinkers with the finances of this country,
his career in this country is finistked. That can hardly be said of people
who come out to this country for a few years and who disappear after they
have handled or miskandled the finances of the country. I repeat that
in view of the exceptional powers which reside in the Governor General and
in view also of the statutory guarantees which we are prepared to offer,
there should be no financial safeguards of the character adumbrated in the
White Paper. In this connection, Sir, comes the question of the establish-
ment of a Reserve Bank. My Honourable friend, Diwan Bahadur
Ramaswami Mudaliar, said this morning that he wanted a Reserve Bank;
80 do we all. The idea of a Reserve Bank hag been before the country for
pretty well 35 vears; I tkink it was first mentioned before the Fowler
Commission by Mr. Alfred de Rothschild. Since then the idea of 5 Central
Bank has been continually before various Commissions and before the
Government.

Now, Sir, while we are all agreed that we must Lave a Reserve Bank
which would take in Land the functions which are now dually performed by
the Government of India and by the Imperial Bank of India—so far as the
oontrol of currency is concerned by the Government, and so far as the con-
trol of credit is concerned by the Imperial Bank—while we are agreed that
these dual functions could best be discharged by a Central Bank, I want to
ask, as my Honourable friend, Diwan Bahadur Mudaliar, Lag asked, who
is to control that Bank? In the discussions which may take place in
London on that point I hope we shall approach it with the utmost fairness
and withoutt any prepossessions and prejudices. But the point of
importance which I like to stress in my place here to day is tkat it must
be ensured that the control of the Reserve Bank is largely in Indian hands.
Sir, it may do you good, I venture to submit with great respect, occasionally
to be reminded of your utterances. What you said during the discussiong on
the Reserve Bank Bill was that you did not want the domination of foreign
capitalists, you wanted control in hands which were Indian and national
(An Honourable Member: *‘In the hands of Bombay.”’) Bombay may, by its
virtual supremacy in these matters, be in control, but I shall not anticipate
matters at this stage, otherwise my Honourable friends may oppose the very
idea of a Reserve Bank,

The next point is this—what is the object of having on the tcp of
all these safeguards and reservations an addition to the number of Members
which was never contemplated at any of the stages of the Round Table
Conference?  Is the third Member to be a sort of C. I. D. over the
Ministers? I can understand the two Members for the Reserve Depart.
ments, for Defence and for Foreign Relations. The additional Member
suggested in the White Paper would probably be given a roving com-
mission for keeping an eye over the Ministers and the Legislatures. Unless

c?2
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the additional Member is to have some such commission given to him,
why do you require one more Memkber than was envisaged at any time
during our discussions at the Round Table Conference? I say that the
existence of the additional Member will be a grave menace to the proper
discharge by the Ministers of their functions. '

Sir, if I have time later on, I would like to say a few words about
commercial safeguards. At the presens siage, I would only say this that
‘at the First Round Table Conference a formula was evolved, a formula in
the drafting of which, and in securing the acceptance of which, I tcck
a very active part. The formula evolved was that while we do not stand
for any diserimination of any sort or kind, at the same timg we wanted
that national industries, key industries should be protected and safeguarded
in some way. That position, it will interest my European friends to know,
was agreed to by Lord Reading and by Sir Hubert Carr, the representative
of the European community, at the various Conferences. That formula
‘hag been given the go-by and now something else has been evolved. If I
have time, I shall show to my friends that if this sort of safeguard.is
sought to be laid down, it may react aguinst them, and that it may not do
them any good. At the same time I wish to assure my British friends
that I shall be the last person to ask for discrimination of any sort ar
kind. My only anxiety is that the key industries of the country ehould
be fully safeguarded.

Now, Sir, the question I would like to ask is, if, in all these varioua
matters which I have briefly touched upon, Ministers’ powerg are to be
strictly circumscribed, what is the position going to be? He will con-
tinually have one eye on the Governor General and another eye on the
Federal Legislature. In framing any propossls, he will first sit down tc
consider how far they will be supported by the Governor General, and
then how far they will be acceptabls to the House, and it may be thef
if he finds his position becoming untenahle vis-a-vis the popular eecticn
of the Federal Legislature, he will continuously take refuge behind the
powers which reside in the Governor General. In this connection, Sie,
let me read to you what the Prime Minister said on this question:

N “ But 'evéry care must be taken to prevent conditions arising which will necessitate
their uge, ™

‘He was talking of reservations and safeguerds:

“ Tt ig for instance, undesirable that Ministerd dHould trist to the special powers of
the Governor General as a means of avoiding responsibilities which are properly their
own, thus defeating the development of responsible Government by bringing into use powers
meant to lie in reserve and in the back-ground. Let there be no mistake about that. *

These are the words of the Prime Minister and I say, Sir, that the
Minister’s position would be rendered absolutely untenable. While on
the one hand he will be subservient to the Governor General, on the other
hand he will try to play up, whenever he can, to the popular section of
the House, and I regard that as an dbsolutely impossible position.
Then, Sir, what will be the position of the Legislature? To what exteut
will the Legislature be able to control the Minister? When the Mininter
finds himself in difficulties, he will, as I said, first of all take refuge hekind
the powers of the Governor General; in the next place he will try and
come to an understanding with that section of the House which may be
-relied upon for taking the most conservative view of things. I tan easily
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conceive of circumstances arising under which the popular section of the
Legislature will be absolutely impotent to deal with the Minister, and
where, then, will be the responsibility of the Minister to the Legislature?

I ask, Sir, what is exaetly the fear which is responsible for all theae
safeguards and reservations? Is it t5 an undiluted democracy that power
is going to be effectively transferred, a democracy which may be expected
to play tricks with the Constitution, and t¢ discharge its responsibilities
in & most irresponsible manner? Ig it that consideration which is operating
upon the minds of those who are sitting down to frame this Constitution?
I cannot imagine how any one can entertain such a fear. Take into
consideration the composition of the Legislature. In a House of 375
Members, as many as 125 Members will belong to the Princely Order,
or to the nominees of that order. There will be special interests: there
will be the interests of landholders and others who may be depended upon
to be conservative in their outlook; there will be minorities also which
may be depended upon, as I say, to take a most cautious view cf any
experiment with the Constitution; and, Sir, do not forget in this con-
nection the Upper House which is going to be given concurrent powers in
practically every respect. In the composition of that Upper House, out
of 260 Members, as many as 100 will belong to the Princely Order,
Whenever there is a deadlock, the two Houses will meet together; and,
8ir, I make bold to say that the cccasions on which the conservative
elements in the Federal Legislature will not be able to make themselves
felt will be extremely rare.

That brings me to the question of the Federation and the IPrinces’
part in that Federation. I must confess I have been a great seeptic all
along with regard to thig idea of Federation. I have held the view wh'ch
I have consistently expressed-that-I do not think that the conditions were
ripe for a fusion of this character between British India and Indian India.
But the idea was sprung upon the Conference; and before we had, su
to speak, recovered from our surprise, it became n ‘‘fait accompli’’, and
all that was left. fo do was to try and seo how that idea could fructify.
But, in my own justification, T may be allowed to point out that, at tha
conclusion of the First Round Table Conference, I said in effect: ¥
Federation comes into being—and we are now committed to it—well and

ood ; if it does not come into being, let us have our responsibility at the
Centre under all circumstances of the case. Now, what is the position
with regard to this ideal of Federation? Apart from any reluctance of
the Princes to come into the Federation,—and I can understand their
fears and anxieties with regard to bringing their States into the arena of
democratic politics—I can understand their legitimafe fears in this respeot
—apart from all that, I fail to see a fair basis for a Federation of thig
character when I examine the financial aspects of the question. If there
iz going to be a proper financial adjustment between the rights of British
Indian provinces and the rights of States, the States will have to bear a
larger burden than they seem now prepared to bear. I say, therefore, that
the financial arrangements relating to the Federation are of such a
character that in my opinion the Federation will take years to build up.
‘What then is going to be the position in the mesntime? I would like
to say very plainly that while we cannot possibly go back upon the idea
of Pederation ' to which we have definitely .committed ourselves at three
Round Table- Conferences, I for ome am: mot prepared to pay an undue
price for the privilege of an ‘alliance. with bho-.%rinoes. (Hear, hear:) If
the' Princes form.an' alliance with British JIndia, :it will be geod for tho
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whole of India, provided the conditions of their alliance with us are of
e reasonable and fair character. But, Sir, if it is sought to bring about
this Federation—to try and secure responsibility at the Centre %y this
means—at the sacrifice of our vital intcrests, then, I repeat, I for ome
am not prepared to pay that price. (Hear, hear.)

Then, another condition i laid down and that is in regard to the
establishment of a Reserve Bank; I do not know how those four cond:-
tions which have been laid down as conditiong precedent to the establish.
ment of such g Bank are going to come about in the near future. Wa
live in a period of the utmost uncertainty, and I do not think that within
the next few years at any rate those conditions are likely to be satisfied.
What then is to happen to the idea cf o Federation? Is the Federation
to be hung up, because there is no Reserve Bank properly functioning?
Is the Federation to be hung up, if the Princes still want time to make
up their minds? If the Federation is to be so hung up, what i
to happen to responsibility at the Centre? While I do not charge any singzle
person, I say that our representatives generally did not put sufficient
emphasis on this demand for responsibility at the Centre while they
were at the Round Table Conference . . ..

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): They were not our representatives: they were nominees of the
Government,

Mr. H. P. Mody: Tt is no use saying that. I will not spesk for
myself; but there are many men who can claim to be representatives of

the people even though they were not elected by any method of popular
election.

Then, there is another important question which I would like to deal
with for a moment and that is, to answer the point that has been made by
several speakers, anq that is this: ‘‘why are you so afraid of safgguards?
After all, these safeguards cannot be brought into being without a contlict
between the Legislature and the Ministers or without a conflict between.
the Legislature and the Governor General, and, therefore, these safeguards
are purely illusory’’. I am not of that opinion. Is the Constitution going
to function through breakdowns? Is it to function through clashes
between the Ministers and the Legislature and between the Minister and
the Governor General and the Governor Genera] anq the Legislature? T
say, Sir. safeguards are safeguards, and my idea of working a Constitution:
is not to create crises, to create impossible situations.

I would only say one word more, and that is with regard to the future
position. I ask my friends on the Treasury Benches to take a long view
of the situation. There are two sections in thig country: one, the extreme
nationalist section which ig powerful, which is vocal, but which is at the
moment quiescent, because of circumstances which we neeq not enter into.
Then, there is the other section which, I think, is represented by my
Honourable friends here, namely, the section which is anxious to do what
it can to work the Constitution. How are you going to make it possible
for this section to establish their position in this country? If you provide
safeguards, if you do not provide a Constitution which will function
smoothly and which will ensure to the people a decisive voice in the
management of their own affairs, you remder impotent that very class
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of people on whom you primarily rely for making the Constitution a
success. I.ask my Honourable friends on the Government Benches to
realise the position, not as it exists today, but as it may exist after a few
years, when they may find that all those elements, upon whom they have
relied and on which every country relies for a successful functioning of the
Constitution, have been swept off their feet, and the field is left entirely
to extremists. I strongly urge that these points of view which we have
dealt with in the course of this debate be laid before His Majesty’s Gov-
ernment and the Secretary of State, and I hope that in the Select Com-
mittee, which is going to be set up, they will be duly considered, and a
Constitution will be evolved which may endure, cement the bonds
bet\lv;en India and Great Britain ang contribute to the progress of the
world.

Raja Sir Vasudeva Rajah (Madras: Landholders): Sir, I do not propose
to cover a wide ground in this discussion mainly for the reason that the
point of view of my Party will be represented by other Members. 1 pro-
pose to confine myself to certain specific points of importance with special
references to the interests 1 represent. Federation, Central Responsibility
and Safeguards are the triple bases on which the Constitution as embodied
in the White Paper rests. Those three principles have been universally
accepted in India. Even the Congress party accepted them when they
made their agreement with Lord Irwin. The only question now for con-
sideration, therefore, is how far these principles are properly balanced in the
proposals before us. Whether the Federation is only an eye-wash, whether
Central Responsibility is a reality or is blurred by the peculiar character
of the Federation on the one hand and the safeguards on the other, is the
main issue before us. That the way of Constitutional Progress in India
lies through Federation no one can deny. But is the Federation we con-
template and desire the same as that envisaged by the present proposals
where the scope of Federation is carefully restricted, where the Legislature
is so. composite that neither parties nor majorities can ever exist, where
the Financial Powers and resources are so curtailed as to enable the
Viceroy to put a Federal Government in a Court of Wards even from the
beginning. Nor can I imagine that there is much Central Responsibility
vouchsafed to the Federal Government when extensive concurrent Legis-
lative Powers, no doubt desirable in cases of emergency, exist in the hands
of the Governor General, and the essential services continue to be recruited
not to meet the desire. or the needs of the Government in India, but at
the will and pleasure of the Secretary of State.

Sir, to me it appears that the most crucial problem is not the existence
of the Financial Safeguards and the special responsibilities of the Governcr
General, the justice of both of which I accept, and nobody in India denies,
but the extent of control and authority which is vested in the Secretary
of State. What all responsible men in India have asked for and urged
for g long time is not that Indians should be given full Self-Government all
at once, but the centre of authority must remain in India where it would
be possible for the Government to understand the needs of the people and-
the changing necessities, instead of six thousand miles away, concentrated
in the hands of a Parliamentary Minister advised by Councillors whose
experience is both out of date and based entirely on service traditions. I
for one am not a very great believer in democracy, but it is impossible for
me as a landholder to believe in abséntee authority.
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Speaking now as the leader of the Landholders’ .Group in this House,
I regret to have to say that the proposals of His Majesty's Government do
not take into consideration either the special position or the legitimate
claims of the landed aristocracy of India. 8ir, it is generally levelled as
an accusation against the British Government that in times of crisis and
change, they forget their friends and the claims of those who lovally stand
by them. I for one have never believed that this could be the case, but,
Sir, T ask, what am I to believe when I find that the Government are
anxious to hear the views and placate the opinions of all sectiong in this
country except those who, in fair weather and foul, have supported them
and who have never refused co-operation or a call for help in times of
crisis. In the Provincial Legislatures, although the total number of seats
has been increased largely, the number of landholders’ seats remains the
same. Even in the Central Legislature, the same is the case. This is
indeed a grave injustice done to the class which I represent; especially in
view of the conditions of the world today when institutions cherished for
centuries are crumbling into dust and subversive movements directed
against property and authority are the features of social activities. Under
these circumstances, is it unjust for the landholders to demand that there
should be special safeguards in the Constitution, to secure their interests
and that the weight of their counsels in the Legislatures should not be
diminished, if it could not be increased? I am not speaking this merely
in the interests of the class I represent. Who will deny that the future
of India depends on ordered and stable progress, and what section of the
community represents better the principle of stability, or have greater
traditions: of Government and leadership, than the landowning aristocracy
of the country? It is all the more extraordinary that these proposals
should emanate from a country whose traditions are so fundamentally’
aristocratic and whose grestness for centuries has been built up by the
unselfish activities of the landholders. It is indeed a further irony that,
the Conservative Party which is the embodiment of the principle of social
traditions should be the sponsors of a scheme which deprives the land-
holders of India of the existing proportion of influence.in Legislgtures.

Now, Sir, I come to one of the curious characteristics of the proposals
placed before the country. The White Paper proposes that the United'
Provinces, Bengal and Bihar should have bi-cameral Legislatures. -

8ir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): 1
.must rise to a point of order, Sir. T do not wish to disturb the Honourable'
Member, but we must remember that these speeches which are read out
g0 hurriedly in this House will be communicated to the Becretary of State,
and if my Honourable friend is expressing opinions of a character which\,
are entirely opposed to the opinions expressed by a majority of my friends.
here, my friends who will follow him will not be able to contradict him. -

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty): What
is the remedy that the Honourable Member is proposing? :

° 8ir Cowasfi Jehangh: The remedy is that the Honourable Mombar.
ghqugd make the speech he reads 8o that every Honourable Membo:r:::;
understand ‘what he ig-saying. : That is the remedy, Mr. President. --It is
not fair to the other Members of this House thit he should rush $hrough:
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a speech of this sort written out and without our being able to understand
what he is saying, and from what little I have been able to make out, my
Honoursble friend is saying things that might have been contradicted . . .

Mr. President (The Honoursble Mr. R. K. Shanmukham Chetty):
Order, order. The Honourable Member is raising a serious point which is
very unfair to other Honourable Members. He cannot expect every
Honourable Member of this House to be a trained and perfect speaker as
he is, and every Honourable Member has probably his own defects of
speech, and every Member must be allowed to read or speak according to
his capacity.

Sir Oowasji Jehangir: But he must read it in a manner that every
Honourable Member of the House can understand him.

Raja Sir Vasudeva R&jah I can say everything I have read so far in
my own words.

Mr. Pruldont (The Honoursble Mr. R. K. Shanmukham Chetty): The
Honourable Member can proceed now.

" Mr. 0. 0. Blawas (Calcutta: Non-Muhammsadan Urban): We under-
stand him all right. '

Sir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madun) We also understand him all rlght

Rajs Sir Vasudeva Rajah: Now, Sir, ‘why these three Provinces alonme.
have been so favoured is a matter that is beyond my comprehension. The
Central Legislature of India is to be bi-cameral though its powers are care-
fully .restricted, but in the Provinces where ‘effective powerg have been
transferred and where authority is vested in & wide and mobile electora'be,
the Gdvernment have decided that the Legislatures should be uni-cameral.’
It is unnecessary for me at this stage to enter into the comparative merits’
o,f um cameral and bx-cameml Leaxslatures

As a dlstmguxshed Constntutlonal wrxfer Dr. .Herman Fiper, - has.
recently observed :

+ *“ Any discussion of Legislatures in Modern Constitutional States which failed to treat
of-the nature of the Second Chamber ar Upper House would be incomplete. It is_every-
where a vital question and, in some States, it is an urgent unsolved problem. TFor, no
lesson of Political History has been more deeply imbibed than that which teaches the ises
of a Second Chamber. Uni.-cameral Constitutionalism or Government by one Chamber,
is o comparatively rare and always temporary p’henomenon in the history of the Great
States ; whilo bi-cameral Constitutionalism, ér Government, by “two Cha.mbers, id: the
méthod characteristic of all important States today.”

: Mr. Mubsmmad Yamin Khan (Agra Division: Muhammadan Rurai):
It is Friday; Sir. :

l(r:" President. ('i‘ile‘ He;;iourable R. K; ,Shanmukham Chei}ty);
How ]ong wxll the Hongurable Member take? e

Mls Bh‘ Vuudova B&]&h I will take two or three mmutes more. y
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‘ The exceptions at the moment are, all States of little Constitutional significance,.
such as the four new Baltic States, Finland, Esthonia, Latvia and Lithuania ; two Balkan
Btates, Jugoslavia and Bulgaria ; and Turkey. Experiments in the uni-cameral method
have generally been tried during periods of revolutionary reconstruotion oanly to be ended,
in the succeeding period of reaction or even while the revolutiol regime persisted, by
the re-establishment of the Second Chamber as was in the case of England ; for example,
during the period of Cromwell’s Protectorate. ”

The desirability of a Second Chamber has ceased to be & matter of
argument. As Sir John Marriot has put it:

‘“ The World, by a sober, considered, and unanimous verdict has affirmed its belief
if:i;.»ho !yx'eoeasity of a Second Chamber, and uni-cameral experiments have been tried and

I would recommend this passage to the notice of my friend, 8ir Abdur
Rahim, who spoke the other day against the establishment of Second
Chamber in this country.

In the face of the unanimous opinion of the world and of all countries,
except Soviet Russia, surely an example not to be copied by India, the
Government have decided that the great Provinces of India are to be gov-
erned on a uni-cameral basis. And what, Sir, are these Provinces? They
are larger in area, much larger in population und more varied in social
conditions and proprietary rights than many European coyntries of first
class standing. And in handing over authority to a new and enthusiastic
democracy inexperienced in ruling and unappreciative of the difficulties and
responsibilities of those not fully represented in their Chamber, there are
dangers to which the class I represent are exposed. Has there ever been
a case where a deserving community representing as they do the tradi-
tions and the ideals of ages and who have a distinct and valuable contri-
bution of their own to make to the common life of the country been so
callously abandoned to the vote and suffrage of the masses?

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order. The Honourable Member can continue after Lunch. He
ought to know that it is Friday today.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of the
Clock, Mr. President (The Honourable Mr. R. K. Shanmukham Chetty)
in the Chair.

Raja S8ir Vasudeva Rajah: It is no wonder then that the
landholders as a class look wupon the present proposals with
anxiety and alarm and are placed in the position of bei
without the help of their friends and without the sympathy of
their new rulers. In these circumstances. we heg of the Government in
the discussions that are to take place in London to reconsider the pro-
posals as they affect the landholders and to esteblish the Constitution on a
basis which will give them an effective voice in the shaping of the desti-
niet(;i of their country and a leading part in the service of their Mother-
land. '
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In conclurion, I also urge the necessity of introducing in the section
dealing with fundamental rights a provision establishing the neutrality
of the Government in religious matters. I desire to see incorporated in it
a clause safeguarding to each man the customs and laws of his religion and
the tradition on which religious usage is based everywhere. It is & ques-
tion of vital importance to the conscience of n great majority of the people
in this country and they naturally look with suspicion and distrust on
proposals which invest the right to legislate on matters of the most pro-
found moral and religious consideration to Assemblies consisting of mem-
bers of diverse religions.

Mr, President (The Honourable Mr, R. K. Shanmukham Chetty):
I must inform Hopourable Members that today 1 propose to sit till about
6 O’clock.

Maulvi Muhammad Shafee Daoodi (Tirhut Division: Muhammadan):
Sir, within the short space of fifteen minutes you have been pleased to
allot to me, I shall touch only the salient points. We have heard eloquent
speeches in this House about the safeguards and limitations with which
the future Government is hedged round. and 1 need not dwell upon them.
At the same time I must admit that the \White Paper contains more of
safeguards than of powers given to the Indian Legislatures. (Hear, hear.)
But when I read the contents again and again of the White Paper, what
I began to think was as to why so many safeguards had come to be in-
corporated in it. I began to address myself as to what they were due
to. Sir, I should at once say that I do not blame the authors of the
safeguards. I begin to think whether we are in any measure responsible
for the safeguards. My attention was at on:e drawn to that memorabls:
Committee of the Unity Conference at Alluhabad and the hundred and.
one safeguards which were demanded by Honnourable friends who repre--
sented the Hindu community and the Sikh community at that place. Here
is the book in my hand containing the texts of the agreements arrived at
by the *Committee of the Unity Conference at Allahabad. I read them
after reading the White Paper and I thought to myself we have got another
document of the same nature in our hands. When things like this are
flashed into the world and people come to know that Hindus, Muslims and
Bikhs, while sitting together in their Conferenc>, were devising safeguards
and limitations on the powers of the Legislatures and the Ministers in
their respective interests, why should the Government which have got
power in their hands part with it in the way in which we like them to
part with? We were reminded by Sardar Sant Singh over there of the
inscription which he has seen in the Imperial Secretariat Buildings. Quite
true, power does not come, and should not vome, I should say, to people
who are so suspicious of each other. After all, we want powers to exer-
cise them. Over whom? There should be some reasonable ground that
the powers are going to be exercised properly and then and then alone can
they demand them as of right.

I confess that the safeguards and limitations in this White Paper are
much more than what they could have been had there been only one
Round Table Conference. At the end of the First Round Table Con-
ference, the conelusions to which the British (overnment had come were
much more in our favour than the conclusions to which they have now
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come after these two subsequent Round Table Conferences. I think, at
the Second Round Table Conference, we displayed our weakness to a much
greater extent and it is that weakness of ours displayed in London which
has brought about this result.. I would, howaver, have kept quiet over
what happened, I would have forgotten what was done at that time, but
again I find the same thing is being repeated at this critical juncture. I
expected after the issue of the White Paper that the attempt of SBir Tej
Bahadur Sapru to bring together all sections of thought in order to gather
strength to effect radical changes in the propesals of the White Paper
would be most welcome to us. I do not know the result of that Conference
of Sir Tej Bahadur Sapru at Benares as I am not intimately concerned
with that. But what I find in the papers is that our friends here in New
Delhi sat together in the Working Committee of the Hindu Mahasabha
and the Hindu Members of the Central Legislature and have given
us . . ... (4n Honourable Member: ‘‘And the Muslim League
also’’) . . . ... o series of resolutions in which we find that the dis-
cussion has been started as to whether the Cornmunal Award is not pro-
Muslim, unjust to the Hindus, and unacceptable because of its partiality
towards the Muslims. That is the sort of thing that I find some of our
friends sitting in this House, along with the Members of the Hindu Maha-
sabha Working Committee. are doing .o

[At this stage an Honourable Member (Mr. S. G. Jog) was noticed reading
8 newspaper. ]

. Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The Honourable Member ought not to read newspapers in the House.

Mr. S, @, Jog (Berar Representative): This issue pertains to the Maha
Sabha proceedings.

Maulvi Muhammad Shatee Daoodi: I have gov with me a copy of the
newspaper wherein it is clearly stated that the Communal Award, which
forms the basis of the structure of the Constitution is predominantly pro-
Muslim, is highly unjust to the Hindus and is unacceptable to them as it
provides separate. electorates to Muslims at the cost of the Hindus. I
do not know what more one would like to say on a subject
like this. But, Sir, what 1is more,—we have got expression
of that opinion in this House. Bhai Tarma Nand took ' upon
himself to analyse the Communal Award and show to us that it was
unjust. My Honourable friend, Mr. Amar Yath Dutt, wanted to raise
the question of separate and joint electorates. Again, today, our friend,.
Mr. Navalrai, is trying to show that the separation of Sind was not quite
proper. I ask my Honoursble friends, are thesc things to be discussed
now? T would have, however, felt some consolation had T found that my
other friends did not concur with them. It appeared to me from their
faces at the time that the speeches were being delivered by these gentle:
men, that most of my friends on these Benchss concurred with them. It
is a very difficult situation in which we Mussalmans find ourselves in this
country. On the one hand we find that we have got to live with them,
and make up our differences with them. We cannot dé6 without them:
On the other hand, we see that our friends weuld not allow usfreedormn’ o
live in this countty, would liké to gag our mouth, and woéuld like to ehoke'
us. R TR A A SRTTEN

[EXEEA RS IS SR
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Mr. B. V, Jadhav (Bombay Central Division: Non-Mubammadan
Rural): That is not true.

Maulvi Muhammad Shafee Daocodi: They yo cn suggesting plans which
would hamper the growth of representative Government in this country.
1 expected that we would have constructive proposals im this- discussion.
The time was ripe for it. 1 am thankful to those Honourable Members.
of this House who have given us constructive criticism on the White
Paper. The opportunity demands it and that alone should have been
done. I would again ask my friends on this side to refrain from raking
up the old questions if they want peace and hwuraony in this country.

Mr. Lalchand Navalrai: We arc only on cur defence.

Maulvi Muhammad Shafee Daoodi: We should go on devising means
as to how we can bring about more harmony between the. communities.
This is the last opportunity that we have got at our disposal for this.
purpose. The Simon Commission is over now. The three Round Table
Conferences have sat. If we be discussing the questions of separate and
joing electorates, the separation of Sind, and so on, we would be cutting
at the very root of that harmony.

Mr. Lalchand Navalrai: Question.

Bhaj Parma Nand (Ambala Division: Non-Muhammadan): We can
discuss the share of the Muslims in the services.

Maulvi Muhammad Shafee Daoodi: I did not like at this stage to refer
to my friend, Bhai Parma Nand, but, I would now give him one sentence
from an Eastern philosopher. He has given us many extracts from West-
ern philosophers to show what the rights of the minorities are and what
the rules and regulations devised by the League of Nations are for the
protection of minorities, but my friend forgets that the circumstences of
other countries and India are absolutely different. Here the Muslin ino-
nty is a minority which, I should say, is the harbinger of equality and
fraterhity on the Indian soil. It has brought about a state of things in
this country in which you can claim that you are fit for democracy. The
Muslims in this country had further a political status. They did not come
here as traders. They had a political status and, so long as is possible,
they would try to maintain an honourable position,

Bhai Parma Nand: Does the history of Muslim rule show that?
Maulvi Muhammad Shafee Daoodi: If you want again some quotetions

from the highest authority in India, so far as the Hindu community is
concerned, I would give you one. That is the presidential speech at the
Belgaum Congress of 1925 by no less a man than Mahatma Gandhi, one
of the greatest leaders of India. It was delivered just at the commence-
ment of the experiment of Constitution msking. At that time, he had
seen what communal conflict means to the futurc of India and, therefore,
he had this relevant and very eloquent passage in his presidential address.
He said: !

. % A common electorate must impartially elect its representatives on the sole ground
of merit. ‘Our services must be likewise impartially manned by the most qualified men
and women, but till that time comes and communal jealousies or pvferenoea become a
thing of the paat, minorities, who duspeot the motives of the me}ontiea, must be allowed
their way. The majorities must set the example of self sacrifice.
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Mr, Lalchand Navalrai: Hindus are a minority in Sind. Protect them.

Maulvi Muhammad Shafee Dacodi: You may rest assured that you will
be more protected than we will be protected in other provinces.

Mr. Lalchand Navalrai: Let us hope so.

Maulvi Muhammad Shatee Dacodi: You ar: again sidetracking me from
my point. Remember the agitation of the Hindus and Sikhs in the Fron-
tier Province.

Mr, President (The Honourable Mr. R. . Shanmukham Chetty):
©Order, order. The Honourable Member might address the Chair.

Maulvi Muhammad Shafee Daoodl: Tt was the agitation of the Hindus
and Sikhs in the Frontier Province in 1925 against the Muslimg in that
Province that made me resign mv seat in the Legislative Assembly, cut
off my connection with the Swaraj Party. When, however, for the first
time the question of the Hindu and Sikh minorities was put before the
Muslims in the Round Table Conference and Dr. Moonje asked for three
times representation for the Hindus and Sikhs in that province, without
-a word of murmur, the late Sir Muhammad Shafi declared that he was
willing to give them all that they demanded. Not a word of murmur was
uttered by anvbody even in this Assembly and, out of a House of 50 in
the Frontier Province, they have got 12 seats. Mind vou, that was the
-attitude of the Muslims. Now, take the question of 8ind. As to its
separation, most of my Hindu friends were more willing than the Muslims
‘themselves.

Mr. Lalchand Navalral: Question.

Maulvi Muhammad Shafee Daoodi: They understood at the time what
separation meant to them but when it was demanded on the 20th March,
1927, by Muslims a hue and cry was raised thronghout the country, and
‘what was the result? The result was that serious communal strife began
to take place in Sind. Still, T tell vou . .

Mr. A H. Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
On a point of order. Will you ask the Honourable Member to address vou,
Sir? This will prevent all these interruptions.

Maulvi Muhammad Shafee Daoodi: I would say th.at the Sind Mussal-
mans have not grudged anything to the Hindu minorities in Sind. But,
what is the case of the Muslim minority in Orista? There, the Muslims
helped their Hindu brethren to bring about separation of Orissa from Bihar.
They have always been trying to do what they can in order that separation
might become an accomplished fact. Now that the separation has been
accompliched, what have they got? Out of a House of sixty, they have
got only four seats; although there is no one else to take aflv share out
of a House of sixty, thev have got only four seats: while, out of a House
of fifty ia the North-West Frontier Province, the Hindus and Sikhs
together have got 12 seats. Since they are clamouring for more seats in
Orissa, I have approached my friends, Mr. B. Das and others, who have got
the upper hand in the matter, but they would treat my request in a manner
which is not, if I may say so, befitfing . . .
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Mr. B. Das (Orissa Division: Non-Muhammadan): I told you I would
give you the same weightage as in the North-West Frontier Province . . .

Mr. Pregident (The Honourable Mr. R. K. Shanmukham Chetty): Order,
order. The Honourable Member is not yielding.

Maulvi Muhammad Shafee Daocodi: On the 26th of this month, all
parties sat together, except those amongst Muslims who belong to the
civil disobedience group, and decided upon certain points which my friends
must have read in the papers. Now, those points raised are no less
patriotic than my friends of the Hindu Maha Sabha have raised. I can
claim that the resolution passed by the Executive Board of the All-India
Muslim Conference, in seventeen clauses, are more on the lines of improving
the proposals in the White Paper than on the lines of criticizing it in a
manner which might simply destroy the very structure of our future political
advance. (Voices: ‘‘Question, question.’”’) I need not repeat here that
resolution. I shall simply lay it on the table of the House so that it might
be incorporated as part of my speech. Of course this hag already been
published in the papers: '

el ——

¢ The Executive Board of the All-India Muslim Conference demands radical changes
on the following lines :
(1) The provinces should be granted the largest measure of fiscal, administrative
and legislative autonomy.
(2) The Governors’ powers are exceasive and should be curtailed.

(3) The provincial ministers should be fully responsible to the Legislature, and
should hold office only as long as they enjoy the confidence of the House.

(4) The provincial governments should have effective control over imperial and
complete control over provincial and other services.

(5) The powers of the Governor General should be curtailed.

{€) The High Courts should be an exclusively provincial subjeot. The appointment
of High Court judges should be made by His Majesty on the recommenda-
tion of the provincial governors and of the provinces in which the High
Courts are situated. The provincial legislature (and not the federal
legislature as noted in section 175 of the White Paper) should regulate the
power of superintendence exercised by the High Court over the subordinate
courts in the province.

(7) No qweightage or other discriminatory privileges should be given to the Indian
States.

(8) Fundamental safeguards for the protection of personal law, education and
culture of the Muslims should be incorporated in the constitution.

{9) Provision should be made for the effective representation of the Muslims in the
public services of the country and the army. Effective steps should be taken
to indianize the army within a fixed period.

(10) As the Muslims claim one third representation of the whole house in the Upper
House of the Federal Legislature, and have been definitely promised one
third of the British Indian share of the seats in the House and cannot see
any effective way of securing sufficient seats among the representatives
of the states to make up their proportion to one third of the whole House
it is their considered opinion that a slightly increased proportion of their
seats in the British Indian share over the one third is easential.

The Muslims further disapprove of the principle of joint electorate in the elestions

: to the Upper House of the Federal Legislature, and urge the adoption of
separate electorates by direct method.

(11) A substential measure of reforms should be immediately introduced in
Baluchistan.
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(12) The population of Delhi and Ajmere being equal, Ajmere should have the same
measure of representation in both Houses of the Federal Legislature as
Delhi, and such representation should be regulated by the same principle
as in Delhi, and when one is represented by a Muslim the other should be
represented by a Non-Muslim in the Upper House.

(14) That inasmuch as His Majesty's Government’s decision promised to give
Muslims of Behar and Orissa 42 seats out of 175 acats, 3.6., 24 per cent. .of the
whole House by separate electorate, this meeting of the Executive Board
demands that the proportion then fixed should on no account be changed and
the seats should be so allotted to Muslims in the Province of Behar and
Orissa in both the Provincial Legislatures that the total proportion of 24
per cent. should not be disturbed.

(15) That representation awarded to commerce should include the Muslim Chamber
of Commerce of Bengal and Behar as electoral units in their respective
Provinces.

(16) That the electoral qualifications of the landholders’ constituency should be
reduced in and Behar and single-seated ronstituencies should be
changed into one multi-seated oconstituency in vach Province by single
transferrable vote.

(17) The Indian states should not be given privileges of competing for All-India
services such as the 1. C. 8., I. M. 8., aud commissions in the Indian Army
until the states agree te extemd -the same privileges to British Indian
subjects in their territories.”

1 would appeal to my friends not to destroy the structure at which after
much labour and travail we have arrived at the present moment, but to try
to improve upon it: and that improvement can only come about if we act
in the spirit in which the great leader, Sir Tej Bahadur Sapru, is acting.
He is trying to bring together all schools of thought for the purpose of
gathering strength in order to put pressure upon those who are in authority
to yield more and more to the wishes of the people.

Mr. B. Das: Has Sir Tej Bahadur Sapru any hold on the gountry?

Diwan Bahadur A, Ramaswami Mudaliar: More than you.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty): Order,
o}x;d:r. The Honourable Member (Mr. B. Das) cannot be interrupting like
that. i

Mr. B. Das: Sir, I object to my friend's remarks, ‘‘more than you’’.

Maulvi Muhammad Shafee Daoodi: It is time, Sir, that such efforts and
endeavours were made so that we may gather the greatest amount of
strength for effecting radical and much-needed changes.

Now, I have got to mention one or two special points. One relates to
the question of the protection of religion, culture and personal laws. Now,
these things are very dear to Mussalmans and they cannot part with them
in any circumstance so long as theyv can hold their own. But I find that
the White Paper is blank on that question. Now, Hindus, Mussalmans
and Bikhs sat together at Allahabad and discussed this question threadbare
and they came to certain con¢lusions. I now wish to commend a portion
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of that agreement to the members of the Joint Select Committee .which
will sit in London to review this White Paper. That portion is this:

¢(1) The personal laws of a community shall not he moc_liﬂed.excépt in response ta
a desire of the community expressed through its representatives in the Legislature or
otherwise and commanding the support of the public opinion of the community con-
oerned.

(2) No change sball be made in the gzrsonsl law of the Muslims as it is in force in
British India except in accordance with Islamic principles ;'

and the most important is the third—

“ (8) If a Bill is passed which, in the opinion of two-thirds of the Members of &
Legislature representing a particular community, affects their religion or gocial practice
based on religion or in the case of fundamental rights of the subjects, if one-third of
the Members object, it shall be open to such Members to lodge their obj%‘:ltion thereto
within the period of one month of the Bill being passed in the House. e President
of the House shall forward the same to the Governor General or the Governor, as the
case may be, and he shall thereupon suspend the operation of that Bill for one year
and shnﬁ, upon expiry of that period, remit that Bill for further conmsideration by
such Legislature. en such Bill has been further considered and the Legislature
concerned has refused to modify the Bill 8o a8 to meet the objections thereto,
the Governor General or the Governor, as the case may be, may give or withhold
his assent in the exercise of his discretion, provided, further, that the validity of
such Bill may be challenged in the Bupreme Court by any two members of the denomi-
nation affected thereby on the ground that it affects their reh'qion or social practice
based on religion or contravenes one of their fundamental rights.”

There is one other point as regards the appointment of Kazis for the
disposal of cases regarding marriage and divorce among Mussalmans. This
question was also discussed at the Unity Conference at Allahabad and 1 find
that the representatives gathered there looked at it very sympathetically.
I would commend this also to the consideration of the members of the
Joint Select Committee and I would appeal to them to see their way to
securing this concession to the Mussalmans of India so that they might
feel eafe that their religion will not be attacked by the over-growing
reformers in India who, in their zeal to reform their own religion, are
going to reform also the religion of Islam which has scope enough to
endure so long as there are any human beings in this world.

Lastly, I would ask my friends again that we should not be afraid of the
safeguards which are contained in this White Paper. More important thing
ia to work together so that we may get rid of the safeguards. Now, in my
opinion, if there are men to legislate and men to administer in the real
sense of justice and fair play, the safeguards will in effect come to
nothing. (Ironical Cheers from the Opposition Benches.) The safeguards
themselves are not so menacing. So long as we have men of the type
we see at present, the safeguards seem. to be absolutely essential. The
moment, however, the prevailing mentality vanishes, the safeguards also
will certainly vanish. At any rate, the Mussalmans would be ready to
ask for their abolition all at once, but so long as we find that the majority
community cannot use the power entrusted to it in the right spirit, the safe-
guards will not only be demanded, but, I say, they will be fougLt for; and
the Mussalmans will not allow & single line of them io be dropped. I would
in the end ask my friends to try to create a band of national servants who
would look at things fairly and squarely, and not in the spirit which has
been displayed by some of us here and which is being displaved outside in
the country. 8ir, with these words, I resume my seat.

Mr. N. N. Anklesaria (Bombay Northern Divigion: Non-Muhammadan
Rural): Sir, ever since .the pronouncement of Mr. Montagu in 1917, two
problems have been facing the British Government and the Government
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of India in connection with this country—the problem of efficient admin-
istration and the problem of satisfying the legitimate political aspirations
of the people of this country, The solid common sense and the firm policy
of the present Viceroy have gone a great way to solve the first problem
and, towards the solution of the second, His Majesty’s Government have
published the present White Paper.

A Round Tabler the other day argued in the Roy's Weekly that the
test of the White Paper was not whether its proposals were acceptable
or not, but as to how far did they carry out the agresments, the understand-
ings and the intentions of the Round Table Conference. With all respect,
I disagree. The test proposed may be of service, if the question before
the country was how far our delegates have bungled the interests of India
or how far they have been duped at the Round Table Conference. In my
opinion, it is idle now for the Round Tablers to proclaim to the country
that they never intended this or they never understood that. Again, it
would be worse than idle to charge the British Government with a breach
of faith for no faith in the sense insinuated was ever plighted by the
British Government. 8o far as I have been able to read and understand
the Round Table Conference literature, the British Government have em-
phasised more than once the fact that the ultimate arbiter in matters like
the present is the Parliament of Great Britain. S8ir, the British Govern-
ment delegates at the Round Table Conference ascertained the Indian
point of view or, rather, I should say, the point of view of the Indian
delegates and now they have published their own proposals to be !laid
before the Belect Committee. The British Government delegates some-
how managed to get the Indian delegates to lay their cards on the table
without exposing their own. Our delegates have agreed to the main
principles of the proposed scheme. They have agreed to the responsibility
at the Centre being made conditional on an All-India Federation. They
have agreed tc the safeguards and they have also agreed to the separate
electorates. To all these things they have committed this coentry so
far ag it lay in their power to commit us. (A Voice: ‘“No.”) And it is
no use for the Round Tablers now to quarrel over a minor detail here
or a major detail there.

Sir, unless we disavow our self-styled representatives at the Round
Table Conference, we have no right in justice to complain abouy the main
proposals contained in the White Paper. In my opinion, the test is not
the one proposed by the Round Tabler. The main considerations by which
the White Paper has got to be judged, in my opinion, are three: Is the
scheme workable? Ts the scheme in the best interests of this country?
And does it fulfil the promises made and the pledges given? In all these
three respects the country, with a unanimous voice, has condemned the
White Papor and I do not think my poor voice can add anything to the
volume of condemnation. (‘‘Hear, hear’’ from Nationalist Benches.)
Sir, the three conditions on which the Central respomsibility is to be
granted are an All-India Federation, reservations and safeguards and
separate electorates as decided upom in the Communal Award whieh. is.
of course, mcorporated in the White Paper. All these three conditions, I
sav. ought to be absolutely unaceeptable to this countrv.

Now, Sir. as regards the All-Tndia Federation. If time had pemiitted.
me, T would have ventured into an academical discussion as regards the

¥
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meaning of this term ‘‘Federation’’ and I would have been justified in
taking up the time of this House in such a discussion, because I find that
.even now a strange misconception exists as regards the meaning and
implications of this term m quarters where we would least expect it. You
will be surprised to learn that Sir Samue] Hoare, the Becretary of Statg for
India, publicly confessed that scarcely any of the great men who decided
upon the fate of India in this connection understood the meaning or the
implication of the word Federation. 8ir, for five days the Round Table
‘Conference discussed the question whether a Unitary Government or a
Federal Constitution was the best Constitution for India, and what do
we find in those discussions? I believe, not more than half a dozen
speakers made any reference to the whole question. Five days time was
spent in mutual admiration, and nothing else. Only one delegate from India
—the representative of the Depressed Classes—gave & definite utterance
to his misgivings about the whole Federal idea. Sir, as I said in my
-speech in the first Session of this Assembly, the case of the unitary idea
at the Round Table Conference has gone by default. To be brief, I would
try to onumerate the implications of the term ‘‘Federation’’ which Sir
‘Samuel Hoare said he did not understand. Sir, Federation will tend to
‘break up tbe Indian naticn into Bengalis, Madrasis, Oriyas, Sindhis, etc.
Tt will tend to divide the country into different provinces and more than
‘2 hundred Nutive States. Sir, it will tend to create and maintain friction
-and conflicy between provinee and province, between. British Indian
provinces and Indian States, between the Governor Genersl and his
Executive Council, between tho Executive Council and the Federal Legis-
lature. Sir. it will tend towards divided allegiance and conflicting Jlaws.
It will restrain the all-Tndia nation-building activities of the State. And,
lastly, it will mean a weak Central Government unable and incapable of
controlling the tyranny of the permanent majorities, either Hindu or
Muslim, in the different provinces. Sir, this is not the view of my humble
‘self alone. T can show, by citing numerous ‘authorities, writers on
politics of repute and even our own countrymen, in whom, T am quite
sure, ev%rybod) would trust. '

An Honourable Member: Don’t you trust the delegates?

Mr. N. N. Anklesarla: No, Sir, they are bunglers. Sir, Mr. Muthu-
ranga Mudaliar, the Chairman of the Reception Committee of the Indian
National Congress in 1927, in his address to the delegates, said as follows

“ Next it is my humble opinion that the Government we should organise for India
under 8waraj should be on the unitary basis. Federal Government, howaver Euitable to
‘the conditions of other countries, will be peculiarly inappropriate to India with its revived
sense of solidarity. Tt will also -disrupt the synthesising forces of nationalism and
present a sad picture of a divided India. Tf there is local sentiment and local agpiration
we can well provide for them by a careful process of decentralisation. Administrative
units organised on a linguistic basis with adequate provisions for the needs of locslities
will amply answer the requirements of focal patriotism. At the same time a strong
Cm‘t;mm;eanmant will keep nationalism intact and clevate India among the nations
«of the . )

8ir, T would also cite, if time permitted me, the opinion of 8ir Siva-
swamy Aiyar and I would also refer to the considered opinion of Professor
Dicey. Sir, when I was in England in 1904, a question was agitating the
mind of the British public regarding some project to hold the British

n2
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Empire together. And along with the scheme propounded by Mr. Joseph
Chamberlain there was a scheme propounded of introducing the principle
of Federation in the British Empire; and Professor Dicey on that scheme
has pronounced the following opinion : ‘

* The new-fangled belief in federation as aplplied to the British Empire is at bottom a
delusion and & delusion perilous not only to England but to the whole British Empire. "

Lastly, I would refer the curious to the book of the Honourable Mr.
Thomas Brand, South African Union. I cited that in my speech in the-
first Session of this Assembly and I will say no more about it.

8ir, you may ask, when these great British statesmen, these great
Princes and these great Indian delegates approved of these
ideas of Federation, were they all fools? No, Sir. So far as
the British statesmen were concerned, they were very clever, very astute
and very able men. Sir, to them, the proposal of an All-India Federation
must have come, came as it did come from our own Indian delegates, as
a great relief, as a way out of the awkward commitments into which the
pronouncements of men like Mr. Montagu and Mr. Benn and other British
statesmen had involved the British Government. According to those
pronouncements, some responsibility had got to be granted at the Centre.
But if the Government block in the Legislature whick: exists at present can
be replaced by a far more servile and obedient Princes’ block, the risks and
dangers of the innovation would be greatly minimised. 8ir, if such was
the prospect before the British statesmen, who can say that it was foolish
for them to have grasped it? 8ir, as regards the Indian Princes, they
were no fools, but ag subsequent events proved, they were clever by half.
They were given to understand, and they believed, that if they joined the
All-India Federation, their problem of problems, the problem of para-
mountey wculd be solved, and, instead of British India ruling them, they
would have n substantial share in ruling British India. Sir, when the
Maharaja of Bikaner and the Maharaja of Patiala and the several State
representatives reached London, they made speeches advocating in most
definite terms an All-India Federation. However, doubts and misgivings
appeared immediately after they were told at the Federal Structure Com-
mittee that the question of paramountcy was outside the Federal scheme,.
that their subjection to an indefinite and undefined paramountcy must for
ever remain and that in addition to the paramountey they had to be
subject to the new Federal Government and that secession was an im-
possibility. His Highness the. Maharaja of Patiala, on his return to India,
frankly aclmowledged his mistake and published a most instructive
brochure against the whole idea of Federation. His Highness the
Maharajs of Bikaner, through the mouth of his Prime Minister, tried to
explain away his former utterances by saying that what he meant was
not Federation, but confederation, an absolutely different thing, indeed.
Sir, at & banquet in Bombay, the doyen of Indian Prime Ministers, Bir
Prabhashankar Pattani, publicly stated that in agreeing to the scheme of
Federation the Princes had been duped. 8ir, I promised to finish my
speech within 15 minutes and, as it is already 20 minutes, I take it that
there is no further time. '

3 pP.M.

Some Honourable Members: Go on.
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Mr. President (The Honoursble Mr. R. K. Shanmukham Chetty):
When we are hard pressed for time, it is not proper that the Honourable
Member should be allowed to make that sort of encouragement.

Mr. ¥. E. James (Madras: European): Sir, the Governor of the
United Provinces, in referring to the White Paper yesterday, said that it
was a document which in form was severe and, I think, that this House
is to be congratulated upon desling with a document severe in form in a
formal and practical manner. I rubbed my eyes two or three times during
the speech of my Honourable friend, Mr. Ranga Iyer, and wondered
whether the same person was speaking, I wondered how long ago it was
that the bearded sanyasi wrote ‘‘Father India’’ and other wild pamphlets.
He addressed himself to a consideration of the White Paper in terms
which were as circumspect 8g those sometimes used by the Honourable
the Home Member.

Now, 8ir, I desire to deal practically with a few main points and I
will first of all deal with the Governor General’s and Governor’s powers.
My Honourable friend, Mr. Remaswami Mudaliar, this morning seemed
to suggest that these powers were something which were quite unusual
and extraordinary. But I want to put forward a view which has not,
I think, been appreciated fully by some Honourable Members in the
House. If you make a careful examination of the powers which are now
given to the Governor General and to Governors together with a similarly
careful examination of the present Government of India Act, you will find
that a large number of powers arc only being transferred from the
Secretary of State to the Governor General and to Governors in provinces.
These powers divide themselves into four gemeral classes. First of all
there are those that are in the Government of India Act and are being
continued. Secondly, there are those which are now in the Government
of India Act, and are being discontinued; and my Honourable colleagues
will be perhaps surprised to learn that any powers whatsoever are bein
disconfinved. But I assure the House that certain powers are being dis
continued. Thirdly, there are those which exist at present in the Gov-
ernment of India Aet, but which are modified. I have not the time to
refer to Hencurable Members all these sections. I am giving just the
main outlines of these. Fourthly, there are entirelv new powers, and it
is the consideration of the new powers which are placed in the handg of
the Governor General and Governors which perhaps the House should con-
centrate its attention upon. If you examine these new powers, you will
find that they relate to the special responsibilities of the Governors and
the Governor General, to Federal and concurrent legislation, to the pos-
sibility of suspending the Constitution and assuming the full powers in
the case of a general breskdown, and to powers which are incidental to
the formation of a Federation imvolving a Federal Court, accession of
States to tho Federation, and, later on, possibly a Supreme Court. There
ig further an important power in regard to the apportionment of the resi-
duary powers. I have said, Sir, that many of these powers are at present
vested in the Secretary of State under Parts IT and IIT of the Govern-
ment of India Act. My friend, Diwan Bahadur Mudaliar, spoke of the
objection to a Great Mughal sitting in London. I would suggest that it
is better to have a Great Mughal sitting in Delhi than in London. To that
extent thig transfer of power is a very real transfer.
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. Another point, Sir, that I wish to mention is, have these powers in the
past, even those which now exist, been frequently resorted to? I would
say that generally speaking they have not been frequently resorted to.
I am aware, Sir, that in this House certification has from time to time
been used in order to pass measures which have been thrown out, not
necessarily on their merits, but as a result of political demonstration. But
I would remind the House that Sir Samuel Hoare himself has said, and
no one can doubt his sincerity that these powers are not intended to
obstruct a real transfer of responsibility. They need not water down the
responsibilities of the Executive. The very exercise of these powers
depends upon the constitutional temperament, Parliamentary gifts, the
tact and courage of the Ministers; and they also depend upon the wisdom
and sense of the Governor General and the Governors. In fact the wise
Governor will be like tke executioner in ‘‘Alice in Wonderland’’:

“ He was so careful, so careful was ho,

That he never used the sword that every one could see !

It is the intention that these powers should only be used in cases of
emergency, and, 8ir, I would further say that the exercise of these powers
would also depend upon the type of the representatives that the country
sends into the Legislatures. Here I have the authority of that learned
jurist, Sir Tej Bahadur Bapru, who has said:

‘ 1 consider it mosat neceesary that the Legislatures must consist of men who will com-
bine independence with tact, who, while refraining from encroaching upon the special
responsibilities of the Governor General, will be equally ready to oppose and resist
any encroachment on their powers, privileges and freedom of action.

The second point to which I wish to refer is the question of commercial
discrimination which has been touched upon by my friend, Mr. Mody, and
also in a previous speech by my friend, Mr. Ranga Iyer. I would remind
my friend, Mr. Mody, that although he was not at the SBecond Round
Table Conference, it was at that Conference that a substantial agreement
was arrived at in regard to the provisions protecting communities againat
discrimination. Two particular points which have been mentioned: on the
floor of the House are these. First of all, that these proposed clauses
will not allow India to assist her key and infant industries. Now, B8ir,
in regard to that I again quote the authority of Sir Tej Bahadur Sapru
on this particular point. e says:

¢ Under clause 124, the legislature can make grants, bounties or subsidies out of
publio funds for the encouragement of trade and industry and such grants will not be
treated as amounting to discrimination. TUnder that clause, it would seem that it would be
p issible to impose conditions on oompanies regarding the composition of the Board of
m:tore or facilities to be given for training Indian subjects of His Majesty, if they desire
to be eligible for any such grants. I think it is right and proper and imperative that the
central and provincial governments should have ample power for the protection and
development of the key and infant industries by the grant of subsidies, even though
sometimes such action on their part might look like discrimination. * :

If, therefore, this clause does not operate in that way on the authority
of so distinguished a jurist as Sir Tej Bahadur Sapru, I suggest that Mr.
Mody's fears are nmfounded.

The second point is that in regard to clause 122 of the proposals of
the White Paper, it extends to any British subject, which would include
those in the Dominions and Colonies, where in fact discrimination may be
practised against Indians. On that we have the authority of one of whom
I have always regarded it as a privilege to call myself a friend and whom
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I have regarded in many matters as my guru ever since I came to India—
I mcan, Mr. Srinivasa Sastri, and he has written: ‘‘Is India to be deprived
for ever of the. power of retaliation?’” Here I should like . to make it
perfectly clear that we as a community sympathise with that point of view.
We have stood before with Indians in their fight against discrimination
against their nationals in other parts of the world, and we do not claim
anything more than those of us who are domiciled in the United Kingdom
and who are prepared to give the same rights that we claim for ourselves
in this country—we do not claim any more than that we should have that
protection. Sir, on broad grounds these safeguards are eventualities which,
I hope, will never arise. We feel, in view of past history, they are
necessary; but we hope that in the future that will not be necessary if
the Furopean community ungrudgingly co-doperates with Indians in the
task of nation-building, in their attempts at economic reconstruction, in
their desire to use the powers which are latent in the new Constitution
as fully as possible—then I believe there will be little occasion for the
use of these particular provisions. Much, I know, depends on the Indian
Ministers of the future; but much also depends upon us and I hope that in-
creasing co-operation will make these powers rust through disuse. There are,
T think I may claim, signs here and there of a very defilnite character that
Europeans and Indians engaged in commerce anlz trade and industry in
this country are realising to an increasing extent their identity of interests,
and the best safeguard against the invocation of any of these clauses is
that. When trust displaces distrust, when co-operation is substituted for
jealoury, when aloofness gives way to closer contact between the two
communities, then I believe that these safeguards will be unnecessary.

Now, a word about the services. I am sorry that reference has not
been made hitherto in this House to the tremendous services which they
have rendered in the past, and which, in my mind and in our view, merit
special consideration, 1 think it is generally agreed that their accrued
rights should be amply safeguarded. On that there is no question whatso-
ever. I believe that when people of this country in the future look back
upon these days, they will look upon the services as the real builders of
the new India. Why? You have only got to look at the Treasury Benches
to realise that those man whom we sometimes harass during the day are
at night helping to build the new Constitution in such a way as to make
it safe for those who will take their place. We must give them their due.
I beliecve the services at the present time are rendering one of the
greatest services to India that any particular community has ever rendered;
and I think that that should be recognised. But what about the future?
As T understand the position of my friends on the other side of the House,
their objection is to the proposal to continue for a period of five years
the recruitment of the Indian Civil and Police Services in the hands of
the Secretary of State. Looked at from the purely theoretical point of
view, [ admit, there is a great deal to be said for that objection. But
what is the practical point of view? What is the thing we are really
dealing with? I want to put forward three considerations. First of all,
during the period of transition which is the next five years, it is of the
utmost importance that there should be no deterioration in the standard
of these services. Will you get the same class of men if you do not give
tl.xe same kind of secyrity which is given to the services today,—the
gilt-edged security of the Secretary of State’s recruitment? It is doubtful,
and yet, as I have already said, the need for the best men in the services



248 LEGISLATIVE ASSEMBLY. [81sr MarcH 1988.

[{Mr. F. E. James.]

was never higher than during the period covered by the transfer of power
from Britain to India; and if the morale and standard and service of
these officers are to be maintained at the same high level, 1 suggest that
possibly the price is worth paying. In five years, every one hopes that
the constitution will be in working order. Then will be the time to
consider whether it is proper to make changes, and a stable and well-
established Federal Government may then have the necessary authority
and credit to take on this particular responsibility. The second considera-
tion is, in practice have any Ministers in the transferred subjects, generally
speaking, felt any disadvantage in the fact that their Secretaries have
been recruited and appointed by the Secretary of State? I have never
heard it said in general terms by any Minister, with whom I have talked,
that the services have shown any less enthusiasm for carrying out their
policies and purposks, because they owe their recruitment to the Secretary
of State. In fact, I believe, cxperience has been, on the whole, the other
way. Theoretical considerations must, therefore, sometimes give way to
the more practicdl eonsiderations and I do hope that those who go to the
Seléct Committee, he representing this House and this country, will look
at this particular subject in that way.

The third cohsideration I would bring to the notice of this House is
that in the appointment of Public Services Commissions you have, in a
sense, a guarantee against undue interference by the Secretary of State.
[ believe (if it has not already been established, it is in process of being
established), that there is a convention whereby the Secretary of State
almost invariably nccepts the advice of the Public Services Commission.
If that is the case, there can be no fear of any undue interference by the
Secretary of State in service matters.

There was one small matter to which I want to make reference, which
was referred to by my friend, Sir Cowasji Jehangir, and that was in con-
nection with the proposal in para. 119 of the White Paper, that the prior
consent of the Governor General, in his discretion, should be obtained before
any legislation affecting the coinage or currency of the Federation or the
powers and duties of the Reserve Bank in relation to the management of
currency and coinage nnd exchange were introduced into the Federal
Legislature. T had not the privilege of attending the Round Table Con-
ference discussions, but T understand that the two reasons for that provi-
sion are: first of all, that it involves certain States who might not be in
the Federation, and, secondly, that, in the event of important legislation
affecting the currency, the one thing that one is most desirous of avoiding
is that in anticipation of such legislation there should be any flight of
capital from the conntry, whether permanent or temporary. I believe that
those two considerations weighed with those who put this particular pro-

vision in. and I suggest that the Finance Minister of the future may he
very glad to have that provision. .

. Thad put down a few notes in connection with the Railway Board which,
for lack of time. T must pass over. T merely want to say this. It is pro-
posed bv the Constitution Act to create a Statutory Railway Board and
to preserve the right of Tndian Railway Companies to have access to the
Secrctarv of State in regard to disputed points and, if they so desire, to
proceed to arbitration. Now, I can envisage a Board, not like the one
which my friend, Sir Cowasji Jehangir, imagined—a partly elected body
from this House to sit over the present Board ’
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Sir Oowasji Jehangir: Not from this House: I did not say from this
"House.

Mr. F. E, James: Then, 1 am sorry: perhaps I misunderstood my
Honourable friend: but the kind of Board that I envisage is a Board
somewhat on the lines of the present Board, purely concerned with business
management and administrative control. Objection, I know, is taken to
this on the ground that this Board should be constituted by this Legislature
‘and not by Parlisament under the Constitution Act. Personally, I do not
ses why, if the Reserve Bank can be comstituted by the Legislature, the
Railway Board should not be similarly constituted. The ultimate control
of general policy must rest with the Federal Legislature, provided the
Board, on the lines indicated, were set up with wide powers of administra-
tive control.

And this, Sir, brings me to the Federation. In spite of my friend,
Mr. Anklesaria. T still believe that the ideal of a Federated India is the
one to strive for and to strive for without ceasing. I admit the difficul-
ties. I think the most powerful arguments against this proposal have been
urged by my friend, Sir Abdur Rahim, and yet I believe the spirit with
which the subject should be approached is really contained in very striking
passages which are included in the Report of the Ministers of Indian
States from the Standing Committee of Princes at the last Round Table
Conference. They believe that “‘it is all the more necessary for the States
to join the Federation at once at the outset if they want to join at all,
rather than wait and higgle for better times™. But, Sir, in regard to this
matter. there are three considerations which I want to urge upon this
House and upon those who will have the settlement of this problem, and
T attach some considerable importance to these three points. It is sug-
gested in the White Paper that a place should be found in the Constitu-
tion Act for a declaration as to respect due to personal liberty and rights
of property, and the eligibility of all for public offices, regardless of
difference of caste, religion, etc. It is also suggested that in the Royal
Proclamation inaugurating the new Constitution certain other matters of
great importance to certain communities in India may be embodied. I
hope that if these suggestions arc carried out, it may be possible somehow
to bring within the scope of these Declarations the subjects, not only of
British India, but of the Indian States who accede to the Federation. It
is right to afford the fullest protection to the sovereign rights of the rulers;
‘but the rights of their subjects should also be protected in a similar way.

My second consideration is, that I agree with my friend, Mr. Mody, that
& word of warning should be uttered in connection with the financial im-
plications of the Federation. It would be manifestly unfair that the
financial burden of supporting the Federation should fall only upon the
provinces of British India. Promises of immunity from certain Federal
taxes may be an inducement to certain States to cnter the Federation;
and I am quite aware of the difficulties of thc pre-Federation debt,—
but it may be a heavy price to pay, and the burden of that price will fall
upon British India. I hope the States,—I am sure, the greater States—
will not be niggard in this matter, and that the British Government will
not be too generous with our money.

And the third consideration is this. One of the safeguards asked for

by the Princes is that there shall be no discriminatory legislation against
any of the Federating States or subjects of such States. That is right
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and proper. But British Indian subjects and European British subjects in
India are entitled to look in return to the same protection from the
Federating Indian States. My own community, resident’in Indian Btates
attaches some importance to this, and we would ask the same considera-
tion for our fellow Indian citizens from British India. Some reciprocity
in this matter might appropriately appear in the Instruments of Accession.

I have been told, Sir, that these suggestions would frighten the States.
I do not know. My own experience is confined to the three great States
in Southern India,—I refer to Mysore, Travancore and Cochin, where the
rulers are loved, where they have representative institutions, where the
peoples’ rights are respected and safeguarded. There is nothing to fear
there, and their sane and liberal administration is a model to many another
State and Province. I believe their admission to the Federation would
bring strength and progress.

Now, 8ir, in conclusion, I would like to ask the same questions that
my friend, Mr. Anklesaria, asked just now though I am afrgid I shall
have to give somewhat different replies. He asked three main questions on
the White Paper. First of all, does the White Paper register an advance?
I claim thag it does. Powers are largely transferred from London to Delhi,
as a careful examination of the document will show. It is impossible in
the short time at my disposal to go through all the proposals, but I would
only refer to what I said about the Governor General’s powers. I would
refer to the grant of responsible Government in the provinces, and I would
refer to a section to which nobody has so far referred, I mean section 148.
If I understanq it aright, it indicates that the Federal Government will
in future be able to borrow on their own security in any market where
they can get the money at a reasonable price. That is & very valuable
and great change, and that is only indicative of what changes are contained
in the White Paper if the proposals are studied aright.

Secondly, does it substautially embody the agreeq or the majority con-
clusions at the Round Table Conference? Now, Bir, it is easy to concen-
trate on those which it does not embody, but if you look at the thing in
broad general outline, I think the House will have to accept the view
that it does represent the views of the Round Table Conferences in general.
And here I would like to pay a tribute to those who went to the Round
Table Conferences. It appears to be the custom and fashion in this House
to decry their efforts. They undertook great responsibilities. They carried
those responsibilities well. I have always felt, and I have done my best
in my own community to put forward this view. I have always felt
that it is up to the communities in Tndia to support to the fullest extent
by constructive co-operation their efforts. Tt must be remembered that the
Round Tablers carried their political life in their hands, and it is on that
account that I hope that the path of the co-operators will be made as
easy as possible when they go to the Select Committee. Powers of des-
truction are still dormant, and the next election will be a tremendous test
between the will to co-operate and the will to destroy. Therefore, every
effort should be made in the Joint Select Committee and in this country to
strengthen the hands of those who arec treading the path of constructive
co-operation.
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My final question is this: does the proposed. Constitution provide for
its own self-development? Sir, I must confess that here there is some
disuppointment.  While in those matters for which the Crown is res-
pousible, there can be no delegation except by Parliament, in other matters,
aud,—I am speaking only personally now,—it seems to me thaf there
should be means within the Constitution Act itself of developing towards
greater freedom and respousibility. It is the view of those whom I re-
present that we do not want any more interruption of the normal life in
this country; we do not want any more Royal Commissions. ~What we
really want is an entity which is capable of organic life within itself. Bir,
I believe that the result of these proposals,—I am just eoncluding, Sir,—
whatever the circumstances of their birth, will be to create an immensely
important entity which one day will be a factor in world politics. If
Indians enter the new Legislatures, use their powers, recognising the
spocial difficulties democracy must face in India, their position will increase
in strength, and the safeguarding hand of Britain will gradually cease to
guide. There are still important tasks before the Joint Select Committee.
Once more there is an opportunity of mobilising the goodwill of Britain
and India in the pursuit of one of the greatest tasks the world has ever
seen. For, let not this Honse forget that this task is not simple, I
mean the task of reconciling the conflicting claims of Britain and India.
I look upon it as of much more vital importance. There is in the Library
of this House a book by an old friend of mine called ‘‘Asiatic Asia’’. In
that book, there is a Chapter on the changes in British India. The burden
of that Chapter is that if vou look to the West, you find the countries of
the West fighting with one another for an adjustment of their needs and
their aims. If you look to the East, you findg the two great Eastern
countries engaged in a deadly combat in order to try and find some solu-
tion of ‘heir conflicting claims. But here is something which brings a
great Western country and a great Eastern country into an attempt to
find some method of arriving at a solution, a solution which will bring both
countrieg in willing partnership in a great task of co-operation. That is
the real problem. and if a solution can be found, T believe it is the kev
to the great question which will face this world till the end of this century,
the great question of resolving the conflicting claims of Fast and West in
a world that is gradually getting smaller. It is such a great task and if
I did not believe in the experience, goodwill anq statesmanship which are
to be found both in Britain and in India, T should not believe it nosc<ibla
of solution. But T believe that that is so. and here is the opportunitv. Tt
is the last one that is given, and, as our friends go on to this last stage in
their great task. T am reminded of these noble words which appear on
the column which faces the Viceroy’s House which may well be the guid-
ing principles for our representatives from India and for the representa-
tives from Britain.

* In thonght, faith
In word wisdom
In deed cou.rag'e
Tn life service *,

Bo mav India, and Britain. be great. (Applause.)
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Mr. Muhammad Yamin XKhan: The main points by which we have to
_judge the White Paper are, to my mind, the power wh?ch has been trans-
ferred, the .power which has been reserved, the working of the Federa-
tion, and lastly the question of the services. We have to see whether
the power which has been transferred is what Indians demanded in the
‘past, whether it is the same power which was advocated on the floor of
this House continuously for several years. ~We have to see whether
Honourable Members of this House wanted themselves that certain
reservations should be placed on the powers which the future Legislature
had to enjoy. When 1 examine those questions, I remember at once the
Resolution which was moved by our late revered friend, Pandit Motilal
Nehru. There is nobody in this House or outside who can say that Pandit
Motilal Nehru did not reflect the views of the majority of this country.
Pandit Motilal Nehru, whether people agreed with him or not, commanded
great respect and, as an advocate of the people for the change of power, he
put in a kind of amendment to a Resolution moved by the late Sir
'Alexander Muddiman. In 1924, the late Pandit Motilal Nehru had moved
a Resolution to this effect:

“This Assembly recommends to the Governor General in Council to take steps
to have the Government of India Act revised with a view to establish full responsible
Government in India and for the said purpose (a)tosummon at an early date a represent-
ative Round Table Conference to recommend with due regard to the protection of the
rights and interest of important minorities a scheme of constitution for India, and (b)
after dissolving the Central Legislature to place the said scheme for approval before a
newly elected Indian Legislature for its approval and submit the same to the British
Parliament to be embodied in a statute ™.

This Resolution was moved on the 18th February, 1924. In 1925, when
the late Sir Alexander Muddiman moved a Resolution in this House to
the effect that the majority report of the Reforms Inquiry Committee be
‘accepted, the late Pandit Motilal Nehru moved an amendment which we
may look upon as the real demand of the country. That was to this
.effect. I need not read the whole of the amendment. Honourable Mem-
bers will find it in the Reports of the 7th September, 1925. I will only
read certain portions which deal with reservations: e

‘“ The Governor General in Council shall be responsible to the Indian Legislature
and subject to such responsibility shall have the power to control the expenditure of the
revenues of India and make such grants and appropriations of any part of those revenues
-or of any property as is at present under the control or disposal of the Becretary of
State for India in Council save andjexcopt the following which shall for a fixed term of
_years remain under the control of the Secretary of State for India :

(1) expenditure on the military services up to a fixed limit,
(2) expenditure classed as political and foreign,

(3) the payment of all debts and liabilities hitherto lawfully contracted and incurred
biy Iths. S?,cretary of State for India in Council on account of the Government
of India *.

Further on, he said:

*“ The principle of responsibility to the Legislature shall be introduced in all branches
of _the administration of the Central Government subject to transitional reservations and
residuary powers in the Governor (teneral in respect of the control of military and foreign
and political affairs for a fixed term of years, provided that during the said fixed term the
proposals of the Governor General in Council for the appropriation of any revenue or
monies for military or other expenditure classified as defence shall be submitted to the
vqt«e of th_a Legislature but that the Governor General in Council shall have power not-
w:t}wtandmg the vote of the Assembly to appropriate up to a fixed maximum any sum
which he may consider necessary for such expenditure and in the event of a war to

.autzxoer‘iia?’ such expenditure as may be considered necessary ex:clinz the maximum
o fixed .
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The last portion of his motion was a reiteration of the Resolution which
he had moved in 1924. From, this we can see that the late Pandit Motilal
Nebru wanted that the transfer of power to the Legislature should not be
acceded in the case of Military and Foreign and Political, and he wanted
at that time that some safeguards m:ust be placed for the protection of
minorities. You will find from the debates that this amendment of Pandit
Motilal Nehru was carried by 72 votes to something like 40 or 44. We have
got to see whether this White Paper deals with those demands or not.

1 find that the power which has been transferred to the Legislature
is in substance the same ag that which was demanded by that Resolution
of Pandit Motilal Nehru. Not only that, but a great deal of power hus.
been transferred to the country which, I must frankly admit on the
floor of this House, the country is not prepared to shoulder for some years.
The qualification of the voters has been reduced to payment of a rent of
Rs. 10 a year which meang practically every adult person in the country.
The man who cultivates one pucca bigha of land or two or three kacha
bighas and pays an annual rent of Rs. 10 will be entitled to vote in the
elections under the new Constitution. These men do not know what the
Legislature is even today. The people who are returned by these voters will
call themselves real representatives of the people, but I do not think
anybody can call himself a real representative of these people, unless these:
people understand all the implications of the vote and the Constitution.
Until they are in a position to ¢heck the conduct of their represeniatives:
in the Legislatures and chuck them cff if they are not acting in the
interests of the country, they cannot shoulder their responsibilities properly.
Of course they will learn by and Ly. They cannot learn unlesg an
cpportunity is afforded to them. Indin’s dumb millions in the villages
do not care a bit as to what is happening in the ILegislatures. They
want to be left alone in peace and quict in their villages. They do not.
want to be taken to the polling booth, which they consider a nuisance
to go to, leaving their homes and their fields. But we must educate them.
India must progress and, for this purpore, whether willingly or unwillingly,
they mugt be brought to realise their responsibility as citizens. Now,
certain powers sre necessary to control the people who will come into
the Legislatures. Sometimes they do moi come on any political grounds,
but simply on the excitement of the day. Some man is hanged and the
whole city is in turmoil. If that emall thing can turn the tables, then
the reservation of power is essential during this transitional period.

Now, if T take these reservations one by one, the powers given to the
Governor General, I see that he is not going to exercige his responsibility
without first consulting his Ministers and giving an opportunity to the
Legislature. 8o far as an enactment is concerned, he will first seek the
help of the Legislature. If he comes to the Legislature and the Legis-
lature refuses those powers, then and then only will he resort to his
own powers. As far as the Minister ig concerned, it is laid down ir
the White Paper that the Governor General will consult his Ministers,
although they may have nothing to do with the reserved departments
and, even in matters relating to Ecclesiastical, Foreign and Political and
Army, he will place before his Ministers the whole budget and consult
them, and there will be joint meetings bctween the Councillors and the
Ministers. Now, it is for the Minister to take the responsibility or refuse
it. The Minister may think that he is not prepared to take np that
responsibility and that the House is not prepared to take up that respcn-
sibility, while, on the other hand, the Governor General may feel that
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it is essential to keep the internal peace and also peace with peopie
outside and, for this purpose, he has to take the whole responaibility
on himself, but the Minister will not he precluded from going into
questions pertaining to the reserved Departments and I do not fg;hink that
the position of the Ministers in the future will be worse than the three
Indian Executive Councillors who sit in the Executive Council today.
They will be in a far better position. Where they do not want to teke
the responsibility, they can say that they cannot share the responsibility.
Now, the position is, whether the Indian Executive Councillor agrees
or not, he has to share the responsibility, but, in' future, he will be
responsible only for those subjects which will be transferred to him. If
the Legislature comes down updn him, he can easily say that it was not
his responsibility. I think he: will be in a much stronger position and so
we need not fear about it.

Now remains the question about the protection of minorities. I have
watched the debate in this House. 1t has degenerated into a talk ip
which one set of people come dowa on another set of people. They
forget that most of these questions have been settled and they still want
to discuss them. If that is the casz, it is much better that these things
should also form part of the special responsibilities. = My friend, Mr.
Lalchand Navalrai, feels that he will nct be safe in Sind and my friend,
Maulvi Shafee Daoodi, feels that he will not be safe in Bihar. For the
sake of both these gentlemen, I would say that it is right and proper that
these powers should remain reserved powers.

Now, there are certain inherent defecls in the working of the new
Constitution. I find that Indian Ministors will be from Indian States also.
I do not see how it can be possible. The Indian States are coming to
u certain extent to join the Federation. Their power and their duty is
limited. The British Indian cannot interfere in questions appertaining
1¢ the Indian States except in so far as the power has been transferred
t¢ the Federation, but a Minister who comes from the Indian States
will have the power, not only to interfere in matters affecting the States,
but in all British Indian questions.  There, of course, cannot be a
possibility of a Minister having limited power: if he is a Minister, re
must have the full powers of & minister in all matters. I cannot see,
however, how that is possible and T suggest that it should be seriously
considered in the Joint Select Committee as to how and what manner
& Minister, drawn from an Indian State, can be brought into the picture
cf the Federation. There is another important point. Leaving amde
the three Presidencies, the Governors nre all drawn from the Indian Civil
Service. Up to now, of course, we have had good recruiting ground inr
Governors from among the I. C. & . hut T ask, what will the position
be as regards the recruiting ground in the future? Now, if g member
of the I. C. 8. is to remain in the province as a subordinate under s
Minister and, on the next day, he is elevated from the Chief Secretarvship
to be the Governor, that will not be politically sound or decent and 18
anomalous. Now, when our late lamented Governor, Sir Alexander-
Muddiman, died all of a sudden, we had somebodv at once to take charge
of the Governor’s duties. Then, sgain, also when Sir Geoffrey deMont-
morency fell ill in the Punjab, we had somebody to take up the duties
at once. Now, T ask, who would be theé person who, in such an eventual-
ity, would take up such dutids undér the new Constitution?
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Mr. D. K. Lahiri Ohaudhury (Bengal: Landbolders): The Honour-
sble Member himself.

An Honourable Member: The Chief Minister.

Mr. Muhammad Yamin Khan: My Honoursble friend says, the Chief
Minister. I wonder if my friend gave any serious thought to it or not.
If the Minister becomes the Governor, he at once loses the Chief Minister-
ship. He will have to resign from the Council and for 8 or 20 days
he would not like to rup this risk. That will be an impossibility. Naw,
there must be a certain source from which a Governor with all this
.experience must be drawn. This ought tc be cleared up. Then, there
is one other difficulty about the Acts which have to be passed by the
Governor General on his own respensibility.  There is no titne-limiv
sbout these, as there is, for instance, in the case of the Ordinances.
There certainly, I think, ought to be prescribed a time-limit for Acts
passed by the Governor General on his own responsibility. It might be
that one Legislature would not feel.inclined to pass a particular Bill,
but then there should be an opportunity given to another Legislature
.coming later on to do so or mot; and if one Minister is unwilling, well,
there may be other Ministers who may be quite ready to take up this
responsibility on his own shoulders, and I think there ought to be a

-certain time-limit with regard to all Acts passed by the Governor (General
on his own responsibility.

Mr. Gaya Prasad Singh: Then you approve of this law-making power
for the Governor General?

Mr, Muhammad Yamin Khan: I have not got much time at iy
- disposal, Sir, and, therefore, T shall now say something
™ briefly about the last item, namely, the services. I think, Sir,

we ourselves in India are responsible for whatever has been embodied in
the White Paper about the services. You may recall, Sir, that an
-agitatich was started by Mshatma Gandhi that as soon as the power 18
transferred to the people, nobody should get more than Rs. 500 g month.
Well, if that was the slogan (Hear, hear). and if I hear ‘‘Hear, hear”
-on this question, then I think, that the people in the services naturally
must be quite nervous and rightly nervoug too. Now, I daresay, whatever
we might think on this question and on that, at all events the country
will support the proposition without any demur that the services should
not be made the foot-ball of party politics (Hear, hear), and that the
services should always remain away from party considerations.  There
might be some political considerations which might affect your finances.
but politics should not enter into the question of the services, and their
future and their prospects should not Le affected merely by reason of
-certain people’s certain inclinations in political matters. If, therefore, safe-
guards had to be introduced, I do not see that there is anything wrong as
far as the protection to the services is concerned in the safeguards now
provided, and I think that the right protection has been given to the
services and, as far as was desirable under the present conditions. to
those for some years to come. Of course, after this Constitution hag been
proved to work smoothly, there will come a time when it might be
-declared by the workers of the new Constitution that thev are not going
to interfere with the services on political grounds. and them of coursa
-there will come a time when the chang: will become imperative and that
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change will be demanded and will be grunted. At the' piésent time, av
the present stage, in the present conditions, I think it ig- but right and
proper that some safeguards for the services should remain so that they
should be away from all political considerations. |

Now, I want to say & word or:two about Baluchistan and Aden. .1 fail
to see why the White Paper fails to say anything about Aden. There
ought to be a declaration somewhere or cther about Aden,—as to whether
it is going to be part of India or is going to be taken away.

The Honourable Sir Brojendra Mitter (Leader of the House): In answer
to a question recently, Sir. it was stated that the question of Aden wwe
still under consideration and that no decision had yvet been reached.

Mr, Muhammad Yamin Khan: ] canaot understand why the decision
has been delayed. A decision should bc forthcoming at once, becausc
a lot of people from the Bombay Presidency, who are interested in Aden,
are feeling very much perturbed as to what is going to be the future of
this settlement and they want to know exactly what will be the fate of
it. This must be taken up at once, I think.

Then, again, the case of Baluchistan has not been properly treatad.
1 do not think that the way in which Buluchistan has been treated and
the manner in which it has been left out is right and proper, and I think
there must be something done for Raluchistan. With these words, Sir,
I resume my seat.

Sir Harl Singh Gour: Sir, the three davs’ debate is now drawing to a
close.

[At this stage Mr. President (The Honourable Mr. R. K. Shanmukhamr
Chetty) vacated the Chair which was then occupied by Mr. Deputy
President (Mr. Abdul Matin Chaudhury.)]

I must congratulate the Honourable Members who have spoken pn this
subject on their marked moderation and sobriety, and I feel, Sir, that the
general tone of the debate during these three davs amply redounds to the
credit of the Members of this House and fully justifies the confidence
whieh the people repose in this the only central representative institution
in the country. I do not propose to traverse the grounds so ably dealt
with by the previous speakers, but I wish to recall a few fundamental facts
and, in the light of these facts., examine the proposals contained in -'-
‘White Paper.

Honourable Members are aware of the declaration of policy by His-
Majesty’s Government of 1917 which promised the gradual development of
responsible institutions in thig countrv. When the question was raised as
to what was the meaning of the expression ‘‘responsible government”’,
Isad,lrwin in that memorable Declaration of the 2nd November, 1929,
said :

“ T am authorised on behalf of His Majesty's Government to state olearly that in

their judgment it is implicit in the Declaration of 1917 that the natural issue of Indian
eonstitutional progress, as therein contemplated, is the attainment of Dominion Status. '’

I find that in the very first Round Table Conference the Prime Minister,
speaking on behalf of His Majesty's Government, very clearly stated the
objective which His Majestv’s Government had in view. At page B0 of
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the First Round Table Conference report to which reference hag already
been made by Honourable Members on previous occasions, the Prime
Minister said:
“ At this point I will read to you the declaration which I am authorised to make by
my col of the Government. The view of His Majesty’s Government is that
ibility for the Government of India should be placed upon Legirlatures, Central
and Provincial, with such provision as may be necessary to guarantee during a period of
transition the observance of certain obligations and to meet other special circumstances
with such guarantees as are required by minorities to protect the political liberties and
rights.”
Then he deals with certain other points elaborating this declaration
made to the Round Table Conference. I find, Sir, that in tl}e Secgnd
Round Table Conference, at page 111, His Majesty's Prime Minister said:

‘* At the beginning of the year I made a declaration of the policy of the then QGovern-
ment and I am authorised by the present one to give you and India a specific assurance
that it remains their policy. *’

Then, at the last Round Table Conference, namely, the Third Round
Table Conference, the Lord Chancellor, speaking on behalf of His Majesty's
Government, said:

“ You are going to get a constitution that, if tended, will grow and increase and gather
strength and through the means of accepting the practically poasible you will eventually
gain the ideally perfect. "

The position that was taken up in all the three Conferences as well as
in the Simon report, to which references have been made in the course of
the debate, was that whatever may be the future Constitution of Indis,
it must not be static, but dynamic, an organic constitution permitting self-
growth and self-development without further recourse to Parliament. That
has been emphasised by Honourable Members here, and Honourable Mem-
bers will find that on this point the Honourable Mr. James, who spoke on
behalf of the European Group, associated himself personally as in agree-
ment with that question. But whatever may be his view, I take it that
the Mempers on thig side of the House are of the opinion that the future
Constitution of this country should be a Constitution permitting of self-
growth and self-development without frequent and repeated recourse to
Parliament. If that be the objective, an objective as defined in the
Preamble to the Government of India Act, 1917, and as explained by the
Prime Minister and by Lord Sankey in the passages to which I have refer-
red, it follows that the objective of His Majesty’s Government is to create
Dominion Status in India and there is a consensus of opinion in this House
and in the country outside that the Constitution must be a self-developing
Constitution. To that extent, the White Paper does not furnish a sufficient
answer. It has been said by severa]l Honourable Members that the White
Paper does not even mention the word ‘‘Dominion Status’’. It deals' with
responsibility, but whether it does confer responsibility and to what extent
is another matter. But the people of this country and the Honourable
Members in this House voicing the views of the people outside of it are
anxious that the declaration which found place in the Preamble to the Gov-
ernment of India Act of 1917 and as explained by the Prime Minister and
the Lord Chancellor and by the Viceroy of India in the passages I have
quoted should find a place in the future comstitutional document so that
the objective may be ever kept in view and may not be lost sight of.:

The second point that, I think, Honourable Mémbers ‘on this side stand
agreed about is—and in that agreement I take it that all sections and
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communities including our friends adorning the Benches occupied by the:
European Group are in agreement—that the future Constitution must be:
an orgunic Constitution permitting of self-expansion and self-development.
Now, these are, I think, the two basic principles of the Constitution to
which Members on this side of the House would like to invite the attention.
of . the accupants of the Treasury Benches. Now, upon the point. of res-
ponsibility in the centre, there was some disagreement. In the First
Round Table Conference, and, later on, it was taken for granted that. res-
ponsibility in the Centre depended upon the structure of Federal Govern-
ment and that, without Federation, His Majesty's Goverhment were not
prepared to grant any responsibility in the Centre. Later on, the Prime
Minister's Award settling the communal problem clarified another im-
portant, issue, with the result that two other basic principles—Federation
and the settlement, of the communal problems by the Prime Minjster until
some other settlement is forthcoming as suggested in the Premier's Award
itgelf—became the two bedrocks of the future Constitution of India as
adumbrated, in the White Paper. A discordant note has beepn struck by
my friend, the Leader of the Independent Party, as to the wisdom and,
utility of the Federal form of Government, and I find that some support
to hig view was given this afternoon by my friend, Mr, Anklesarin. ' But
I think both thesé questions sre no longer oben“tofcor;ﬁ;gj{e;ﬁs’y, and if
Honourable Members will recall the history of the constitutional develop-
ment of this country, they will find that Federation is the culmination of
the natural development of the constitutional growth and progress of India
since the Declaration of 1917. The Indian Princes and the representatives.
of British India took part in signing the Treaty of Versailles. India, and.
not British India, was admitted into the hegemony of nations and became
a foundation member of the League of Nations. India, and not British India,
has been invited to, and was represented at, several Imperial Conferences,
and, when fiscal autonomy was given, it was given to India and not to British.
India alone. And, I venture to submit that, in all International Confer-
ences and Committees, it is India, the greater India, the united India, com-
prising the two Indias, princely and British, that have found a place. And
it seems too late now to separate what came to be united .by the force of
circumstances as far back as: 1918. It was pointed out in a memorandum
of the Centra] Committee that the natural evolution of Indian conmstitu--
tional growth must lie in the direction of the unification .of the two Indias;
and, even in the 8imon report, this fact was not obscured, but was plainly
brought out. And when, therefore, the present reforms take note of that
basic principle of Federation between the two Indias, I do not think that
His Majesty's Government were bresking new ground, but were merely
taking note of what was an ‘established fact of history. I do not think,
therefore, that it would be any use now to revive that controversy in this
House,—though open certainly it is, but I-do not think it would be either
wise or profitable,—to go into the question.whether responsibility in the-
Centre can be dissociated with Federation with the Indian Princes. In the
White Paper it is very clearly pointed out that if the Indian Princes for any
reason do not come into the scheme of Federation, His Majestv’s Govern-
ment will further’ consider and consult the representatives of India as to
what further course to adopt, and that, T think, is a verv fair proposal.
For the present we assume that the two Indias will be united in & common
scheme of Federation.” If, later on, there is any -difeulty, then a new
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scheme might be evolved in consultation with the represet}tatives of British
India. So far I think the majority of the Members of this House must be
in agreement, but whatever difference there might be on t.zhe question of
Federation, there can be no doubt that all Members occupying the popular
Benches are naturally. apprehensive of the wide terms in which the safe-
guards have been couched in the White Paper. Honourable Members have
pointed out that these safeguards not'only deal with residuary and excep-
tional powers, but they might be utilised to cripple and control :the day to
day administration. It has been said that these. safeguards are to be psedA
with' common sense and that they are intended to deal with exceptional
cages of emergency. Honourablé Members on this side ofthe House feel
that -while it is' 80, it must to a-very large 'extent depend upon what the
Governor -or-the Governor:General .regards ‘as.a common sense view of 'his.
powers, and, to thab extent, the personal equation of the Governor ‘and:
Governor -General must come into play in dealing with the question of safe-
guards. Itrhas been said in one connection. that some of these safeguards
have been widely- worded. That is to say, in dealing with- the financial
safeguards it is said inrpavagraph 81 at page 11 of the.introduction to the
White. Papert .

“Tha definition of this’ ial ms%cmsibility is drawn in somewhat wide terms not in
order to diminish the field of responsibility of the Mihister, but - owing ' to-the difficulty
of giving a detailed apeeification- of financial operations or measures which: might on:
occasion.endanger stability and. call far the use of the Governor General's powers. ™

That. these safeguards are worded in widé terms is admitted and what
is said is that the categorisation of the various ecircumstances in which the
safeguards will be used and the enumeration of certain other factors in
whichsthe ‘safeguands :might be resorted :to/must not- necessarily -imply that
they give uneontrelled 'and unsettered ;power to the Governor General and
the Governor to use.them: Now, Siv, I am:one of those who: are prepared
to believe. that a..constitational. Goveraor General. or :Governor:is -net likely
to abuse these powers, but, at the same time; I do not- wish-to give him a
chance to do so, and itis. for that reason:that-Members on-this -side of the
House desire that not-only should -there be: no large safeguards given in
wide terms, but they must.:-be strictly defined  in :the Constitution Act.
Some Honourable Miémbers have said-that 'the safeguards may be divided
into two classes: one is the retention of the -present recruitment. of the all-
India Civil and Police: Services and, secondly, certain. safeguards dealing
with -commerce; finanee,; currency and: exchange, the Reserve Bank and
the mineritics. Now, both these classes of safeguards are safeguards
intended for the.-purpose of preventing the responsible Government from
abusing its powers. Now, the view that Honoursble Members on this
side would take as regards the: Serviees: is -that the. question about the
Services was the subject of discussion at.the Round Table Conference and

at page 65 of The Report of the First Round Table Conference, paragraph 2,
I find the following:statement.:

“ We recommend that for the Iridian Civil and Ixdian:Police Services recruitment
should vontihue:to be carried oution an.All-India basis,.but.the majority of the. Committee
are of opinian that recritment for Judicial Offices should .no. langer be made in the Indian
Civil Service. "’

On:the next:page; page 86;: we.find the fdiowing statement :

.. Whatewer decision. may be reached as to ratio, the .majority of the sub-Committee
1;:16 ﬂ}at’?l:_e revruiting and dontrolling euthdrity in‘the fubure shéuld bethe ‘Government

E2
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Now, there is no suggestion that so far as the present incumbents of
the Indian Civil Service and the Indian Police Service are concerned, their
protection should be other than the protection which they at present enjoy,
nor is there any suggestion that their pay and prospects of promotion and
pension should be subjected to a control other than the control which they
at present enjoy. The question is really the question as regards future
recruits, and the proposal in the White Paper is that for the next five years
the present; system of recruitment by the Secretary of State and his control
shall continue and, after five years, a Statutory Commission will be
appointed which will deal with the question to be finally decided by
Parliament. Now, Sir, Honourable Members know that the Statutory
Commission, known as the Simon Commission, was constituted sometime
in 1927. It came into this country in 1928. We are in the year of our
Lord 1983 and the Simon Commission Report is still directly or indirectly
under consideration. If we are to leave the future of the Indian Civil and
Police Services to be dealt with by a Statutory Commission and, thereafter,
by Parliament, we do not know how many years it would teke before any
change in the recruitment and control of these Services is brought about,
and the fear that is expressed on these Benches, therefore, is that the
question about the future of the Services must be decided in connection
with the future Constitution now under consideration by His Majesty’s
Government and that the view of the majority of the Round Table Confer-
ence regarding the recruitment and control as regards the future entrants
should be adhered to.

Tt is perfectly true that His Majesty’s Government apprehend that this
Constitution in the Provinces and in the Centre gives mew powers to the
Provincial and Central Legislatures. It may be that a section of the people
who come into these Councils may do £o, not for the purpose of working
the Constitution, but for the purpose of breaking it. Instances like that
have occurred in the past, and there is no guarantee that a similar action
might not be resorted to in the future, and, therefore, there must be at
hand & machinery of Government to carry on the King’s Government, if
representative institutions failed. That is the underlying view of the White
Paper in providing for a system of Government which might continue in
spite of the failure of responsible Government, and, speaking for myself,
there is'a good deal to be said in favour of it. But I think that the two
divergent views are capable of being reconciled and should be reconciled
if only they placate the criticisme that are being levelled' against the
independence of the Service, a service to which tributes have been justly
paid from &ll quarters and in which T join.

* T wish_ to"point out in connection with this and in connection with the
so-called commercial discrimination and other safeguards that, if these
find a place in a rigid Constitution, the difficulty would be that that itself
will create a hostile reaction in the country and men who would have been
friends snd’would have respected the comstitution would .be treated as
agents’ of & foreign buresucracy. or of ‘& foreign power, ‘and viewed with
undue hostility which might impair the usefulness of the future constitu-
tion. We dre all anxious that the members of the permanent services
should work in hearty co-operation with the Ministers and their Government
and 1 sm .doubtful, if they:are.placed under. the control of an. outside
authority ‘Which exercises meticnlous care, not only . as. to _the. general
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recruitment and control, but, as pointed out by previous speakers, as to
their postings and promotions and the various other details of their services,
there might be a hostile current of public opinion directed agsainst.them
which would impair the utility and usefulness which should be avoided.
That is a question which, I think, was raised in the House of Commons and
it is & question well worthy of consideration. But it is very difficult at the
present moment to say ac to what should be the line of advance on the
subject. I was reading the other day a representation sent, I think, to the
Government of India and to the Secretary of State by the Indian Civil
Service Association. It voices the apprehensions of the members of that
Service as to their future and demands that Parliament should guarantee
to them their pay and pension so as to put them outside the pale of party
politics and perhaps occasionally party intrigues. If you really want that
the Services should be free from political influences, the Services must be
independent of the Government. But, at the same time, if they are
recruited and controlled by the Governor General with the aid of the
Public Service Commission, I think the assurance which they demand would
be amply met, and if it is not met, some via media has got to be found
s0 as to give them the security they demand, so that their efficiency and
standard may not suffer.

Then, Sir, as regards financial safeguards and the establishment of
& Reserve Bank, we have had a re-assuring statement from the Honourable
the Finance Member to the effect that that question is still under discussion
and representatives of the interests concerned will be invited to collaborate_
with those responsible for establishing the Reserve Bank. The Honoura-
ble Mr. James—I do not know whether he was speaking for himself or
on behalf of his community, I rather think the latter, and I should be
glad if I am corrected if that is not so—associated himself with those
occupying these Benches who advocate that like the Reserve DIank the
Btatutory Railway Board should be established by the Federal Legisla-
ture and not by Parliament, and that the power of the Statutory Board
should be akin to the power exercised by the South African Statutory
‘Railway Board, and as Diwan Bshadur Ramaswami Mudaliar has pointed
out, both the policy and the general administration should not be
thrown outside the scope of the Minister for Commerce or Transport.
I do not wish to take up the time of this House by going inta the details,
b'ecauae all tl}ese details, as many Honourable friends have drawn atten-
tion to, require a close study. There are no doubt those who possess
the advantage of experience gained at three Round Table Conferences,
but the rest require a much longer time than many of us, including
m_ys‘elf,. have been able to give to a close study of the White Paper
vis-d-vis the conclusions of the three Round Table Conferences. But,
ﬁaken as a whole, T think the view that this side of the House has
expresseq and, if not expressed, implied, is that the conception of respon-
sibility at the Centre is a healthy sign on the part of His Majesty’s
Government, supported as it is by the bulk of the National Government
now in power. [f such a responsibility had been shouldered by the
Labour Party, there might have been difficulties; but, coming as it
does by the united voice of the National Government and as a free gift
of England to India, it should be the policy of this House to point out
to that Government in what respect the White Paper is capable of improve-
ment and must be improved and to what extent the safeguards should
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be minimised -and reduced in rigour. As Members of this ‘House and
outside have already expressed themselves in unequivoeal ‘terms, I have
mo doubt that 'His 'Majesty’'s Government will take due nobe of 'it and
‘this debate will not have 'been in vain if 'they put in their forefront, th.e
“‘Honourable occupants of the Treasury Benches who have listened to this
debate and who will voice the sentiments of the elected Members of this
House as to what are the shortcomings of the White Paper, upon which
‘this House has deliberated for the past three days. i

Some of my friends have referred to the question.of the High Courts.
This House has already deliberated upon that question and Honourable
Members, who asked me to ‘refer .to it, must be aware of the view that
has been expressed by this .-House in & considered Resolution. The
view on this side of .the House finds echo in the deliberation of the Round
Table Conference to which I have adverted. It has been pointed out by
the Round Table Conference that, so far as the High Court is cpncem_ed.
the reservation that has been made to the members of the Indian Civil
Service is no longer necessary and I, therefore, submit t,h‘at, that should
allay the fears which my friends behind me feel regarding the future
recruitment to the Indian High Courts.

‘Mr. A, H, Ghuznavi: Sir, 1 do not stand here today to defend the
‘White Paper. It needs no defence at my hands. I must say that the
. proposal contained in the White Paper, if I may say so, is a definite
advance and of & far-reaching character. That the proposal requires
changes goes without saying. I was very amazed this morning when I
theard my esteemed friend, Diwan Bahadur Ramaswami Mudaliar, making
his speech. He started this morning by saying that, after seeing the
White Paper, a journalist friend of his, ‘who ‘was sitting by ‘him, asked
-him, to give 'his impressions on that Paper and having glanced for ‘fitteen
minutes and perusing that paper very hurriedly he gave his friend, his 1m-
pression thereon: he told him ‘that his first ‘impression was that it was a
very good measure and-«mark the words—'‘to a very considerable extent,’
#the Secretary of Btate kept his word and that the —proposals, many of
them, were embodied aceording to the recommendations either unanimously
or by a majority or of a considerable section of the various sections of the
Round Table Conference’’. Then he said ‘that, after mature econsidera-
#ion, he did not think there was any reason why he should depart from the
impression that he received on the first occasion and gave expression to.
“Then, Bir, what was the point he was wild about this morning? What
was there that he attacked the Treas Benches and particularly the
ferocious attack that he made on the Indian Members of His Excellenoy
the Viceroy’'s Council? He attacked them saying: ‘“Why did you do this?
Why did you do that? Why did you not -do that?”’. Good heavens!
How are these poor fellows to be blamed for what has been written in
#he White Paper? How are ‘they responsible for what is written there?
T should have thought that he should have attacked Himself. Why did
you not dothis? Why did you not do that? Why «did you not see that this
was not written? It was for you to do that, mot for those Members who
are here. They sare naot respomsible for what is written in that White
Paper. I any question of responsibility arises, it is that of the Becrétary
of Btate %o whom Mr. Mudaliar has' given a wery big waertificate at the
beginning that he has done what he had promised us fo do. Then, what
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was the grievance, against whom was the grievance? It was all very
amazing how he followed up the first portion of his speech and how in-
consistent the latter portion of his speech was with what he 8aid in the
beginning. That, Sir, made me forget entirely what I wanted to say.
I would have said a different story, but I felt so hurt, because I have
the highest admiration for him. Starting in this way, after giving 'his
considered opinion, he found that whatever the Secretary of State pro- |
mised has been carried out. Then he is up in arms and levels a charge
against the Treasury Benches for not doing this and not doing that . . . .

Mr. S, O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Because they failed to carry out the agreement.

[At this stage, Mr. President (The Honourable Mr. R. K. Shanmukham
Chetty) resumed the Chair.]

‘Mr. A. H. Ghuznavi: Sir, many members of the Round Table
Conference would not have said many things if what they said in London
were in cold print. Perhaps Honourable Members are not aware that at
the Third Round Table Conference the speeches that were delivered were
not recorded, but still Members who were present at the Conference used
to be provided with a summary of the daily proceedings, and, if I remem-
ber aright, T have jotted down this morning what my friend, Diwan
Bahadur Ramaswami Mudaliar, said on one of those occasions in London.
'He said : .

“We understand your difficulties. You want safeguards, because you want to
‘satisfy your people here that their control over
—mind you the words,—

‘‘ You want safeguards because you want to satisfy your people here that their control
over Indian administration will not suffer materially. . At they same sime we will have to
tell our people that these safeguards will not in practice affect their control over the
Tndian administration .

_ Sir, we have heard a good desl about the proposals being hedged round
with ghfeguards, and so on. Who are the people responsible for these
safeguards ?

Diwan Bahadur A. Ramaswami Mudalidar: We.
Mr, A, H. Ghuznavi: Certainly, it is we, Muslims and Hindus.

Sardar ‘Sunt Bigh (West Punjab: Sikh): I am glad the Muslims come
first.

_ Mr. A, H. Ghuznavi. Sir, I have got. in my hand the minutes of the
sixth meeting of the Conference held in the House of Lords on the 28th
November regarding the safeguards about law and order. The discussion
under this head was confined mainly to the administration of ‘‘Law and
Order’’ and to the provision of safeguards against the breakdown of that
administration. Sir, I am reading from the minutes:

‘‘ One delegate todk this argument a stage further and urged that powers of. inteér-
‘vention should be oonfiaed to the Governor, who should have the power to call.in military
aid without the necessity, of reference to the Goyerpor General, a rastriction which impliad
delay : in his yiew it whs unnecessgry to invest tihe Governor General with the special
powers in quéstion. Another view was that, while it was important to provide for
-omergencies, it was equally, if not more importent, to secure that the first means of dealing
with an smergency, namaly, the Police Foroe, should not be allowed to rust and so prave
inadequate when an emergency arose. This view. was echoed by certain delagates with
personal knowledge of Bengal, " '
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—I may straightaway say that I was not the person who said it,—my
Honourable friend, Mr. Joshi, might probably remember the name—

* who urged that in that province it was essential that powers of supervision should rest
with the Governor and Governor General. A similar view was expressed of the Punjab
though for different reasons, by the Sikh delegate ........

An Honourable Member: By whom?

Mr. A. H. Ghuznavi: I am coming to that:

** He maintained that while ¢ Law and Order ' should properly be transferred in those
provinces where the communities were satisfied that the communal balance would be
adequately maintained the dissatisfaction of his community with the Government's
communsal award was such that law and order could not safely be entrusted to ministerial
control. If, however, His Majesty's Government insisted on transfer of ‘ Law and Order ’
m the Punjab, he would suggest that the Minister in charge be assisted by a statutory
board composed of one Hindu, one Sikh, and one Muhammadan, and that in the event
of a disagreement between the Board and the Minister, the Governor should decide.

Another minority representative, the Hindu delogate from the Punjab, urged that the
proposed emergency powers of the Governor General should be both wide and clear
in order to secure his effective intervention ’’,

And still we complain why there should be these safeguards . . .

Sardar Sant Singh: May I inform my friend that the Sikh delegate
was boycotted by his community ?

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order.

Mr, A. H. Ghuznavi: All this trouble we could have avoided if, in
the first year, in 1980, we could have setfled our communal differences
amongst ourselves; if we could have given the British people our united
demand, the thing would have been different today. We failed,, Sir, to
arrive at a settlement in 1930.

An Honourable Member: Shame.

Mr. A, H. Ghumavi: The House probably does not know it, but I
will tell the House how we failed. Bir, the discussion in 1980 over the
communal settlement was almost complete . . . .

Diwan Bahadur A. Ramaswami Mudaliar: On the basis of joint elec-
torates. h

‘Mr. A, H. Ghuznavi: Thank you. 8ir, at the Downing ‘Street meeting,
the Prime Minister appealed to both the Hindus and Muslims for an
immediate settlement, and I must say to the great credit of my colleagues,
Sir Provash Chandra Mitter, and Mr. J. N. Basv. who got. up and said
that they would leave it to the . arbitration of H. H. the Agha Khan.
I assure you, 8ir, I felt very nervous ahout it indeed, because if the matter
had been left to H. H. The Aga Khan, I do not know which way he
would have given his decision. But thank God, our'friend from Bengal,
Mr. B, C. Chattetjee, saved us fromi this akward situation. He con-
demned: Bi¥ Provash' Chandra Mitter’s dction and- he condetined Mr.- J. N.
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Basu’s action, and he asked who they were to represent the Hindus?
He further pointed out that they did not represent the Hindu community
at all, and that the only leader the Hindu community would recognise, it
was pointed out, was Dr. Moonje. Well, Sir, even after that, a settlement
was arrived at. The Prime Minister laid down this principle that no
majority community in any province should be reduced either to &
minority or to an equality. Therefore, he was of opinion that the Punjab
and Bengal should get 51 per cent. at least and he was inclined to give
that number of seats in the Provincial Councils in the Punjab and Bengal
where they were in majority. - Before we came to the question of Bengal,
we took up the question of the Punjab. 8ir, for one single seat, which
the Sikhs demanded we failed to come to a settlement. That seat
they must have from the Muslim quota and from nowhere else, that is,
they must have their pound of flesh from the Muslims. That seat was
offered to them by the Prime Minister from the quota of the Depressed
Classes, but they would not accept it and wanted to have that seat from
the Muslims in order to reduce the Muslim majority into an equality, if
not into a minority. That is the history of our failure at the beginning.
Even then, in answer to my Honoursble friend, Mr. Amar Nath Dutt, may
I read just one paragraph from the offer which the late Sir Muhammad
Shafi made? We, Muslims, were prepared to accept joint electorates,
but Dr. Moonje refused to agree. Sir Muhammad Shafi said:

“ We are prepared to face our community in India and to accept a joint electorate
and that is because we have been moved by the pathetic appeal of 8ir Chimanlal Setalvad.”

He repeated the offer:

* May T say that so far as we are conocerned we are prepared to accept joint electorates
on the conditions named by me, firstly that the rights at present enjoyed by the Muslims
in the minority provinces should be continued to them, that in the Punjab and Bengal we
should have joint electorates and representation on a population basis, that there should
be the principle of reservation of seats coupled with Maulana Muhammad Ali’s condition.
That is the position so far as we are concerned . '

An Honourable Member: Maulana Muhammad Ali’s formula is equi-
valent to separate electorates. '

Mr. A, H. Ghuznavi: Sir Muhammad Shafi again appealed:

* Sir Muhammed Shafi: Do I understand that the proposal made by me on behalf
of the Mussalmans an the basis of & joint electorate is not acoepted by Dr. Moonje ?.

Chairman : Would you answer that, Dr. Moonje ? .. .. -

Dr. Moonje : Would you please repeat the question ? **

The question was repeated.

“Dr. Moonje : Does your proposal include my acceptance of the principle of givin ra
statutory majority to & community wherever it is{. £:?grity ? ‘pnn p « gl, W g
. Sir Muhammad Shafi : The proposal as made, whatever it includes. The" pik ‘)osnl
is made—do you accept ’n’: or do you not accept it ? We have other proposals.’ ‘-Pﬁ 1 us,
do you accept it or do you not ! "That is the question. ! R

Dr. Mmye : T have taken notes of your proposal.

Sir Muhammad Shafi : I will repeat it if you like, if you want me to ™.

He répeated it, and Dr. Moonje said: ‘I cannot accept it™.

That was the position we had in 1980. Sir, in 1981, we had full hopes
that what we could not do in 1980, we should be able to do jn 1931. When
Mr. Gandhi'went to. England, we felt that he at any rate would bring about.
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u settlement of the Hindu-Muslim question, thot is, the communal
‘question. Mr. Gandhi said so far as the Muslims wére concerned :

" We will give 'you Beparate electorateés, but you must join with me in resistin
meparate elodtorates for the Europeens, Anglo-Indians, Christians and the Dopronog
Classes .

He went even further and said that if we joined him in resisting
separate electorates for these people, he would give us a blank
cheque. And what was that blank cheque? That was that we
‘should have separate electorates in all the provinces, that in the province
.of Bengal and in the Punjab we should get representation on the popula-
tion basis, that is to say, 55 per cent. in Bengal and 56 per cent. in the
‘Punjab, and, as for the other provinces, where we were in a minority,
he would give us the weightage that we were now enjoying. He agreed
to the separation of Sind; he agreed to the North-West Frontier Province
‘being rhade a Governor's province; he gave us all that we wanted, only
we should agree to resist with him the giving of separate electorates to
others ahd also to ‘help him in getting responsibility in the Centre. Those
were the two conditions on which we could have ali that we wanted. But
what did we do? We acted as gentlemen. We had given our word to
the Depressed Classes for whom Mr. Gandhi now sheds crocodile tears,
We gave them our word that we would be behind them and that we
‘would not let them down. And we felt that Mr. Gandhi’s offer was a
bait to entice us. We stood by those friends to whom we gave our words
and the result was the Minority Pact.

5 P.M.

(At this stage Bhai Parma Nand rose in his seat.)

Mr. Pregident (The Honourable Mr. R. K. Shanmukham Chetty):
Order, order. The Honourable Member has not given way.

Mr. A, H, Ghuznavi: Sir, the Minority Pact, when it came to be known
in London, caused a feeling of consternation in the ming of Mrs Gandhi.
When he came to know late at night that the following morning our signa-
tures were going to be put to it, he sent his emissaries in the night offering
the Mussalmans more privileges than what we had demanded, provided,
‘we did not put our signature to the Pact. My Honourable friend, Sardar
Sant Singh, yesterday said that ift Mr, Gandhi had been free today, wonder-
ful things would have happened, and so on. I interrupteq him and eaid
‘*Question’’, and he was wild. I will tell you that when Mr. Gandhi went
to England, he said that he was representing 95 per cent. of the people of
India—not British India, but India. Mr. Ambedkar enquired who were the
five per cent. that he was not representing.  Although the Muslims, the
Depressed Classes, the Anglo-Indians, the Christians and the Europeans
said that he did not represent them, still he persisted in saying that he
was representing 95 per cent. of the people of India. ~When the Minorities
Pact was about to be signed, Mr. Gandhi went to the Ritz Hotel to sed
His Highness the Agha Khan and the other Moslem leaders. He told them
that there was yet time to withdraw from the Pact and, if that was done,
he would give them all that they wanted. My Honourable friend, Mr.
Amar Nath Dutt, vesterday took us to task why we did not agree to the
joint electorate. He said what a beautiful thing it woulq have been if we
had agreed to the joint electorate. There is no communalism in Bengal;

it is only on the floor of this House,
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Now, I will give you the history of the joint -électorate as briefly as
possible. T have already exceeded my time and so I will be very brief.
It was during the Minto-Morley Reforms that we got ecommunal representa-
‘tion, call % communal electorate or :separate electorate. The then Secre-
tary of State, Lord Morley, gave us six seats from the six dlstﬁcis_s on &
.communsa] basis and the rest of the seats in the first Bengal Legislative
«Council under the Morley-Minto scheme we had to contest in a joint elec-
torate. You will be surprised to hear that we could not capture a single
joint electorate seat in the Bengal Legislative Council, although we were in
a majority in Bengal, excepting one seat and that was also by a'flike. The
paper of the Hindu candidates was declared invalid.

‘Mr, 8.'0. Sen (Bengal National Chamber of Commerce : Indian Com-
‘merce): What about district board elections and municipal elections th

rural: Bengal)?

‘Mr, A, H. Ghusnavl: You have no experience of elections in Bengal.
‘Then, when did this joint electorate agitation start? It started from
that foolish letter that was written by Lord Olivier who was then Secretary
of State. He wrote a letter to Mr. Satyamurti in Madrag condemning the
system of communal electorates. They got a clue from that letter and
the Hindu Mahasabhe started that agitation. The history of separate
electorates is a long history. We could never .get ourselves elected before
we got separate electorates. My Honourable friend, Mr. Amar Nath Dutt,
said yesterday that nowhere in the world exists separate electorate. It
does exist even now.

Mr, Amar Nath Dutt (Burdwan Division: Non-Muhammadan Rural):
.Perhaps it is as unfortunate a country as India.

Mr. A, H. Ghuznavi: Lord Morley in 1909, said:

- '"The Muslims demand three things. 1 had the pleasure aof teteiving a deputation
from them and I know very well what is in their minds. They demand the election &f
‘their own representatives to these councils in all the stages, just as in C whete 1
think the Muslims vote by themselves. They have nine votes and the non-Muslims have
three or the other way about. So in Bohemia, where the Geermans vote alone and have
‘their own rogister. Therefore we are not without a ‘precedent and a'paraliel ‘for the ieh
-of & separate register *’.

Then, Mr. Asquith said in the House of Commons:

. " Undoubtedly there will be a separate register for Muslims. To us'here at first sight
it looks an objectionable thirig because it discriminates between people mdmgreg:m
‘them into classes on the basis of religious creed. I do not think that is a very formidab
-objection. The distinction between Muslim and Hindu i8 ‘not merely religious but ‘#
outs deep down into the traditions of the historic past and is also differentiatéd by thé
‘habits and social custorms of the community *.

. Again, to my Honourable friend, Mr, Amar Nath Dutt, I will say
that great men of India like Mr. Gokhale were for separate electorate.
He was in substantial agreement with the views of the Government of
India on Muslim representation. . The Congress and the Muslim Leagué
were for separate electorates. They passed a Resolution in 1918. TLord
Sinha was for a separate electorate. He said s0 when he introduced thé
Bill in the House of Lords. Pandit Jagat Narain of the United Provinces,
Sir Surendra Nath Banerjee and my friend, Kumar Shib Shekhareswar
Ray, were also for separate electorate. Will my frend be satisfled if the
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late Mr, C. R. Das was for separate electorate? In 1928, Mr, C. R. Das
éntered into what was known as the Bengal Pact with the object of settling
Hindu and Muslim differences. This Pact was ratified at the following
session of the Bengal Proyincial Conference and it provided for eommunal
vépresentation in the Bengal Council and in local bodies in the proportion
of 60 to 40 accordingly as either community was in a majority of population
and for the grant of 55 per cent. of Government sppointments to Muslims.

. Then, our friend and colleague, Mr. Chintamani, who went to
London (who was & Minister in the United Provinces), giving hig evidence
before the Reforms Enquiry Committee, said this. He was asked:

“I believe you had something to do with the gramting of separate electorates to the
Muhammadans in the District Boards.

Answer.—Yes.
Question.—This state of things may also partly be due to the very fact that the

Muhammadans having been satisfied in the demand that they were putting forward for a
-separate electorate therv is now less friction between the Hindus and the M adans.”’

Mark the words,—‘there ig now less friction between the Hindus apd
the Muhammadans’’.

Mr. President (The Honourable Mr. R, K. Shanmukham Chetty): The
Honourable Member has taken over half an hour.

Mr, A. H. Ghuznavi:
*“ Mr. Chintamani.—Now, one cause of the friction has been removed ’".

Mr. 8. 0. Mitra: What are you reading from? Is it from Sir Abdulla.
Suhrawardy’s dissenting note?

Mr. A. H. Ghuznavi: Yes, I am reading from a supplementary note of
dissent by Sir Abdulla Suhrawardy. S8ir, I shall not take up the time of
this House any longer. I have explained the position to my Honourable
friends. @ 'We, Mussalmans, have always been agreeable to come to any
proper understanding with our Hindu brethren. We gave them an offer:
in 1980. We gave them the offer to go as far as ‘‘joint electorates’’. Sir,

-we know what would have been our fate after we had come back, and.
how we would have been treated by the Muslim Community, and I know
it for a fact that, merely because Sir Muhammad Shafi made an cffer for
joint electorate in his speech black flags awaited him when he returned.

evertheless. we still wanted to face our community and bring about a
fair settlement between the Hindus and the Mussalmans. Sir, there is a
morul to bs learnt. If only we had agreed amongst ourselves, if we had
only made a joint demand on the British people, this White Paper would
have been different from what it is today! Safeguards have now been
provided. Yes, we asked for those safeguards; several Hindus asked for
safeguards; it is no use putting the blame on His Majesty's Government.
At. the same time, Sir, T say that this White Paper will have to be drasti-
cally changed before it can be accepted by this country. (Applause.)

Mr, K. 0. Neogy (Dacca Division: ﬁon-Muhammadan Rural): Sir, we
have been told in this House. . . . .
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Mr. N. R. Gunjal (Bombay Central Division: Non-Muhammadan Rurgl):
On a point of order, Mr, President. I suggest that as tomorrow has
been fixed for a non-official day, we can perhaps continue the debate on
this subject tomorrow? ‘

~ Mr. President (The Honourable Mr. R. K. Shanmukham Chetty) : Order,
order. That request might be addressed to the Government at the end
of the debate.

Mr. K. 0. Neogy: We have been told in this House more than once
that it is & dual policy that the Government have been following for the
purpose of solving the great Indian problem. It is a two-fold policy,—a
policy of repression and a policy of constitutional advance, a policy, that is
to say, of coercion coupled with conciliation. Sir, I seem to notice a frown
on the face of the Honourable the Home Member at the use of the expres-
sion, ‘“‘policy of repression’’. But I am not speaking without authority.
In the House of Lords, in 1981, while discussing the White Paper o
that year, the Under Secretary of State said: "

“”In the long run, repression is no remedy. = Political discontent requires a political
oure,
admitting in so many words that the other half of the dual policy was
certainly a policy of repression. Now, Sir, we are dealing with the other
half of the policy in this White Paper, and if this represents a political
remedy for a political malady, then all I can say is that it is one of the
worst quackeries that has been known in the political history of the world.

Now, Sir, what is it that we have been encouraged to hope for and
what is it that we have got in the White Papen? My Honourable friend,
Sir Hari Singh Gour, took us through the history of the various pledges
that were given to this country by Great Britain, and he expressed his
disappointment that although Lord Irwin gave an assurance of the attain.
ment of Dominion Status by this country, there is no mention of that
expressipn in the White Paper. I need not go back to the earlier history.
I would ask my Honourable friend to examine the recent pronouncements
of responsible politicians of Great Britain and he will find an answer to
his question. It was in 1931, when the White Paper was under disoussion
in ‘the House of Commons, that Mr. Churchill for the first time tried to
explain away this promise of Dominion Status. He said: ‘

“ Dominion Statns ! That merely implies a rank ; and, so far as rank is concerned,
India certainly did attain to Dominion Status as early as the Imperial War Conference.

Having participated in the War Conferences and the Peace Conference, having been an
original member of the League of Nations, India has attained that status already. "

He said that Dominion Status was something different from the Domi-
nion form of Constitution which was never promised to India. Now, I
should not have very much troubled myself over this statéement. of
Mr. Churchill’s had it not been reinforced by no less a man than Sir
Austen Chamberlain, who, as we all know, had a good deal to do with
the historic -pronouncement of August 1917. Sir Austen Chamberlain,
speaking on that eecasion, corroborated this interpretation of Mr. Winston
Churchill and he 'invited Lord Irwin to say d:finitely as o whether that
was not the ‘eorrect interpretation and whether he dgd not ‘agree with it.
A few davs later followed the dcbate in the House of Lords, and what
do we find? The Archbishop of Canterbury, in spite of all his sympathies
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for Indian aspirations, had no hesitation in agreeing with this interpretas .
tion of the expression ‘‘Dominion Status’, wnd Lord Irwin, who spoke
later, had not a single word to say about it. Now, if my Honourable friend
in his diligent studies goes into the subsequent pronouncements 9f respon-
sible Government spokesmen in Hngland, he wili find that: this expres-
sion has been religiously avoided in all of them. Now, Sir, we have been,
told that in the White Paper, that was issued in 1981, a promise was
given that the respomsibility for the Government of India was going to
be laid upon the Legislatures—Provincial and Central. Let:us, therefore,
forget ‘‘Dominion Status’’ and examine the proposals from the point. of
view of responsible Government. Can anyone in this House, even includ-
ing Mr. James, say that we have got all that is wanted in a responsible
system of Government, ever in regard ;to. the. previnces where- it is. claimed
that we are going to hgve almaost.complate autonomy? My Honourable.
friend, Mr. Ranga Iyer, is not-here. (A Voice: ‘“He is here.””) Is he?
Well, I‘am sure, the test; which,Mr. Goldwyn; Smith- has laid. down for-
the purpose of determining as.te whether.a Governor satisfies the.requires-
ments of the head of a responsible Government, will, I am sure, be appre-
ciated by him. Mr. Goldwyn Smith says this, in dealing with the changes
that take place in the constitutional powers of the Governor,—when there
is a change from what-is technically called .representative Govermment to:
responsible Govermment : :

‘. A Gavernor is pow politically a cypher. He holds & petty court and bids champagne
flow under his roof ; receives civic addresses and makes flattering replies, but he has lost.
the power not only of initiation but of salutary contvol, "

Other constitutional writers have pointed out-that horse-racing -and
cricket should form the more. appropriate matters.of interest for a Governor
under a system of responsible Government:than actual administration.
If & Governar had the necessary tact, he could ‘certainly in a way influence
the policies of a responsible Government, bui then there must be no
whisper that he was seeking to do it. Now, Sjr, let-my Honourable friend,
Mr, James, say as to whether, even in regard to the provinces,,we can
say that this picture approximately corresponds to what-is- given in-the
White Paper?

Now, Sir, I come, to the. Central Legislature, because my time is very
very limited indeed. All of us on this side of the House greatlv ap re-
ciate the spirit of the speech of my Honourable friend, Mr. James. T,
James, referring to the special responsibilities of ‘the Govermor General,
said that there is nothing very extraordinary in all that has been laid down
there. Either some of these are already in existence under the present
Gavernment of. India Act or they are very necessarv for the promotion of
the general interests of the countryv. The Governor General under the
present proposals, will have so many different functions and ref;ponsibilities
that I did not wonder that a speaker in the House of Commons said that
for a Governor General of the future Constitution of India what was needed
was an Archangel Gabriel and Winston Churchill roled into one. When
T went through the long catalogue of the duties and responsibilities of the
(}ovemor 'Genera]. T was forcibly reminded of n very powerful Divinity
in the Hindu Pantbeon possessing five heads and perhaps as manv pa-i!:B
of hands—the A}l«powerful Bhiva. Now, Sir. for the first time the Gov-
ernor 'Geneml. will get Statutory recognition of his status as the Viceroy
the Viceroy having no statutory existence :t the present moment. This
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will be the incarnation of Paramountcy, the Viceroy. Then we have the
Governor General with reference to his personal responsibility to Parlia-
ment and His Mnajesty’s Government, in respect of Defence, External.
Aftairs and Ecclesiastical administration. Thirdly, we have the Governor
General exercising special responsibility in the Federal sphere. Fourthly,
we have the Governor General exercising the discretionary powers with
reference to the Legislature and other things. And, fifthly, we have the
Governor General exercising his control over the Governors of Provinces in
regard to the Governor's special responsibilities in the Provincial sphere.
Now, Sir, time will not permit me to examine all the various functions that
hgve been assigned to the Governor General in all these various capacities,
but.1 will jugt take up one of the points relating to special responsibility.
Honourable Members will find that, in regard to this special reaponsibility,
it has been clearly laid dowp that it is not to be confined to spheres of
administration, byt that it should be for. certam clearly indicated general’
purposes. That is to say, this responsibility would not be confined to any
definite subjects, bug.it would be an all-pervading responsibility in regard
to the Federal sphere. And, now, if we come to examine one of the
varioys items laid down with regard to the operations of the Federal Gov-
ernment in respect of which the Governor General’s special responsjbility
will have to be exercised, we find this. This is the last item in the list
on page 9 of the White Paper: ‘‘Any matter which affects the adminijs-
tygtion of the Reserved Departments '*. Now, the principal Reserved De-
partment being Defence, let us see how this works out in practice. And
here I have the great advantage of Laving the opinion of the Honourable
Members opposite. Although they have imppscd on,.themselves a vow
of silence in regard to the merits of this question, I.am in the bappy posi-
tion of quoting from their Despatch: -on the Simon Commission report.
which has'a great bearing on this particular point. Two out of the three
Honourable Members who are at the present moment, sitting on the Front
Bench opposite were signatories to this Despatch, and I daresay they re-
member what they wrote on that point, The Simon Commission made a
somewhat similar recommendation to that made in the White Paper re-
garding the Department of Defence, namely, that it should be & separate
Department, that is t say, a Department to be administered directly under
the responsibility 'of Parljament, and the Government of India, in their:
Despatch, were vehemently protesting against that suggestion. They
pointed out that the Defepce probletn could not be treated separately from
the other problems of adminjstration:

* The Army Department js in contact with the Civil Departments from day to day.
At present, it dea]s with them on an equal footing, but if it became an authority separate
from the Central Government, some conflict wt;ﬁfd almost dertainly ensue ™.

Then, in another place, they give a long catalogue of the interests of
the Army Department in the civil sphere. They say:

‘ In considering the wider ts of the defence problem, the defence administration

of the State cannot be dissociated from other branches of the administration such as (notw
my Honourable friends should count the number) Finance, Maintendnce of Order, Quelling
of Civil Disturbanoés, Posta and Telegraphs, Railways, Trade, Shipping and Transport,
Lahour, Health.and even Education. The efficiency of the fighting services . depends ta a
large extent on the general efficiency of the nation in these Departments, and on the degree
Y‘% wl'y;wh,the national resourves have been oo-ordinated in peace and ¢an:be harnesserd in

They. are insisting on cofofdingtipn with' regard to the normal activities.
of the var‘iougr Depgrtments in, times of peace; they are not dealing with
conditiops of 'war. Now, once again read whut is there . in the White
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Paper. ‘‘Any matter which affects the adminietration of the Reserved
Departments’’, the principal of them being Defence. In what manner
can this House expect the Governor General to exercise his powers of
special responsibility if we are to accept the verdict of the Government of
India on this particular point? That shows the amount of responsibility
that is being allowed to the future Federal Government.

Now, Sir, time is pressing and I will just now proceed to the questim
of the Statutory Railway authority. I have no time to go into the history
of this ignoble proposal. If Honourable Members desire to read the past
history, I will refer them to the proceedings of this House, dated the 26th
February, 1931, where they will find that I had once the opportunity of
relating that history at page 1347. Now, Sir, this proposal originated from
the Government of India in that Despatch fromx which I have just quoted.
I have no quarrel with the Government of India. They are perfectly at
liberty to hold whatever opinion they want. But, Sir, when that Des-
patch was sent up, we in this House did not know anything about it, and
when I raised that debate to which I have made reference, and when I
related the whole history of this question, Sir George Rainy, who himself
was a signatory to that Despatch, seemed to have been taken by surprise
and he said: ‘‘Well, why should Honourable Members think that any-
thing would be done behind thLe back of the Assembly?’’ This is whab
Sir George Rainy said:

“ My Honourable friend is afraid that we may smuggle through by some concealed
methods provisions about the railways which the country does not want. What does the
whole Round Table Conference procedure mean but procedure by discussion and agree-
ment ; and how is it possible in those circumstances, and how can His Majesty’s Govern-
ment connive at the sort of schemee which the Honourable Member thinks the Government
of India have in their minds ?

I do not know whether he really remembered what was written over
his signature on this particular point. However according to Sir George
Rainy, His Majesty’s Government, could not agree to any such thirg being
done without discussion at the Round Table Conference. S8ir, I have the.
advantage of speaking in the presence of about half a dozen members of the
Round Table Conference, and I ask them to tell the House whether the
Round Table Conference was at all given an opportunity of discussing this
question. What happened was that the suggestion was smuggled in by
the Federal Structure Committee into one of their reports, and member
after member got up and protested against this action over a subject which
was never discussed, and yet it finds a place in that report. But, then,
when the Consultative Committee was appointed in India, this question
was placed before it, and I do not know whether there is any member of
the Consultative Committee present here just now. (S8ome Honourable
Members: ‘‘Mr. Ghuznavi’’.) Mr. Ghuznavi will bear me out when I say
that the Consultative Committee did not approve of the proposal as em-
bodied in the White Paper. They said that, if need be, the Indian Legis-
lature should be left free to legislate in the matter. That was the opinion
of the Consultative Committee; but even this opinion of the Consultative
Committee was not brought up for discussion at the Third Round Table
Confetence, in spite of certain suggestions which, I understand, were made
by Sir Purshotamdas Thekurdas, if not by others also. This is how Sir
George Rainy’s assurance has been given effect to, and we read that -this
question is still under discussion between the Government in England
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and the Indian Government. And I have -severe complaint against the
Honourable Member in churge that he hag not taken this House inte confi-
dence in this matter, although it was admitted by the Honourable the
Finance Member yesterday that this House is vitally interested in this
question. The procedure which he has mentioned of s consultation which
would take place in London, I may respectfully point out to him, does noti-
find support on this side of the House. We have got too painful experi-
ences of the hole and corner fashion in which these Conferences are held
and in which the selections of members for these Conferences are made.
My Honoursble friends, Sir Cowasji Jehangir and Diwan Bahadur
Mudaliar, referred to this question of the Statutory railway authority, but,
I am afraid, neither of them did full justice to the case. The time at my
disposal does not permit me to go into any great length in desling with
this question. But, Sir, I will say this that agreeing with Mr. James 1
demand that the Statutory Board should be set up by a Statute of this
House, and when I make this statement I am prepared to take a challenge
that the non-official section of this House will be with me if there is a
straight vote taken on this issue. Diwan Bahadur Mudaliar has said that
it does not at all matter if the body is set up by Parliamentary legislation
if the points on which we are keen are provided for. My Honourable
friend’s experience at the three successive Round Table Conferences ought
to have told him that he could not expect the British Government to act
in response to Indian opinion in this matter, nor could he expect the
British Government to honour any agreement which might be arrived at
at the conference to which reference was made by the Finance Member.
Diwan Bshadur Mudaliar referred to the South African Constitution. I
have a book here dealing exhaustively with the South African railway
policy. It is no doubt true that the South African Union Act, which is a
Parliamentary Statute, did lay down the general lines on which the
Statutory Railway Board should be set up. Mr. Mudaliar has given a
quotation from the most important section which requires the appointment
of a Statutory Railway Board by the Governor General in Council. But
my Honourable friend perhaps is not aware that under that Parliamentary
Act it is open to the South African Legislature to lay down detailed pro-
visions and to interpret the Parliamentary epactment in this particular
matter. If my Honourable friend were to look up this book, he would see
that the Railway Board Act under which the Statutory Railway Board in
South Africa at present operates is an Act of the South African Legislature
‘subsequent to this Parliamentary ensctment; and, in this Railway Board
Act, the South African Legislature has explained this particular section
to which I have made reference. This is how they interpret it:

“ Railways, ports and harbours of the Union shall be administered and worked under
the control and authority of the Governor General in Council to be exercised through s
Minister of State who shall be advised by the Board.”

That is the constitutional position of the Board in SBouth Africa. It is
an advisory board, the entire responsibility for the administration being
of one Minister of Transport. Sir, I have no time to deal with the Railway
Board Acts of Canada. There no enactment of the British Parliament
requires the setting up of a railway authority. It is no doubt  true that
the Canadian Parliament itself has adopted certain enactments setting up
an authority of railway management. Now, 8ir, time is short; I have just
formnulated a few points on which We must insist. We on this side of the
House would never be able to reconcile ourselves to a statutory authority
set up bv virtue of a meticulous provision of the new Comstitution Act. I
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have said that the first and foremost conditions ig that the Board must be
set up by a Statute of the Indian Legislature and, as Mr. James said,
there is no differentiation possible to be made between the case of the
Railway Board and that of the Reserve Bank. In regard to both of these
institutions what Government want is to prescribe a Constitution which
would keep them above political influence. And I invite my Honourable
friends sitting opposite to give up their Sphinx-like silence and tell me
-what exactly the points of difference between these two institutions are
which can possibly justify the enactment of the provisions relating to the
Statutory Railway authority in the Constitution Act and not by an Act
of this Legislature, as is proposed to be the case in regard to the Reserve
Bank. Now, 8ir, to proceed with my conditions, the composition of the
Board should be adequately representative of Indian commercial and
industrial interests, and the technical management may be left in the
hands of a small body of experts appointed by the Board. The Board,
which should be subject to the general control of the Federal Legislature,
should have certain statutory obligations corresponding to its statutory
powers. These obligations should include among others the following:

responsibility for the financial success of the railway management
as & whole and with reference to each group of railways, a
responsibility which could be brought home to the trustees
or the members of the Board if anything went amiss;

responsibility for providing a stated contribution to General Revenues;

responsibility for meintaining the railway property in good repairs
and with unimpaired efficiency ;

responsibility for providing adequate facilities for movement of
goods, parcels and passengers at reasonable rates and fares;

responsibility for a proper encouragement of Indian industries and

commerce, .

responsibility for speedy Indianisation of railway services;

responsibility for the purchase of railway stores from India whenever
available; and

responsibility for the removal and prevention of racial discrimination
on the railways. )

These are the few points on which we must insist whether such a body
is set up by this House or by any other authority, though, as I have said,
I should strongly protest against any interference in regard to the details
of such a body being made through the Constitution Act.

U Kyaw Myint (Burma: Non-Europesn): Sir, I shall be very brief
indeed, in view of the lateness of the hour. You know, Sir, and the
House will remember, that Burma has been mentioned, dishonourably
mentioned, in a foot-note in the White Paper, and nowhere else, so that
it I presume to address this House, it will not be in the capaeity of a
representative of a province which has not yet made up its mind, but
#8 a citizen of India. '

I have sat during the last three days in ny on th it
Benches—in agony because of the extreyme moaég:mziOn of :heofyﬂrc:ﬁl::
This House has already been accused of one betrayal, commonly oalled
the Ottawa Betrayal; and we are now in danger of being accused of a
second betrayal, the White Paper Betrayal. o
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Sir, the shadow of the invitations to the Joint Select Committee
has lain very heavily on this House. (Hear, hear.) The Honourable
the Leader of the House showed an air of great detachment when he
started the ball rolling: ‘“‘Here you are, I have finished with it"".
That seemed to me to be his attitude. And though very rarely indeed
have the Treasury Benches intervened in this debate, I wish to Heaven
that the Honourable the Finance Member had not intervened in this
debate at all, because he has intervened only to throw a bombshell in
our midst, thereby creating more shadows of more invitations to more
Conferences. I, as a Member, a somewhat unruly Member, sitting on
the Opposition Benches, greatly resent the tone of moderation that has
prevailed in the debate. I am grateful to the few Honourable exceptions:
Me. B. Das, Sardar Sant Singh, Mr. Gaya Prasad Singh, Mr. Joshi,
and (from the most unexpected quarter) Mr. Anklesaria, and, lastly
Mr. Neogy. With these honourable exceptions, the participants in the
debate were either defending themselves as members of former Round
Table Conferences, or defending their activities at the various Round
Table Conferences, or defending their rights to invitations to future
Conferences. '

An Honourable Member: What do you say about the Leader of your
own Purty?

U Kyaw Myint: I shall come to that, Sir. I was greatly disappointed
with the first speaker from the Opposition Benches. With the greatest
respect I will name him: the Honourable the Leader of the Independent
Party. 1 was equally disappointed with the speech of my own Leader.
How can I, sitting on the Opposition Benches, allow such an unreason-
ably moderate tone of criticiam to pass unchallenged ?

What is the idea underlying the White Paper? Let us go back a few
years, to the famous Declaration of 1917, which may be called the
beginning of the present Reforms. Take the declaration of 1917—
thank &od, the person who was the author of that declaration is dead;
he would commit suicide if he were alive. Take the present Government
of India Act, the Act of 1919, which is now in force, then the Simon
Commission, then the Simon Report, and then the series of Round Table
Conferences, and now the future Conferences, of which I am really afraid.
Whatever name we may give to them—call them Joint Committees or
Divided Select Committees—they are going to put us in & more awful mess
than we are in at present. (Of course their shadow does not fall on me. No-
body is going to pay my passage to England, least of all myself, because
I cannot afford it.) At every stage we see on the part of the British
Government an attempt to wriggle out of the Declaration of 1917. Are
we to be a party to their escape from their attitude of 1917? Hark ab
Bir Samuel Hoare himself. What did he say at the Third Round Table
Conference? What does he say now in the House of Commons? T
quote these extracts as examples of the way in which they try to escape
out of the definite attitude taken in 1917. This is what Sir Samuel
Hoare said at the Third Round Table Conference : .

o safeguards are not intended to obstruct a real transfe; i X
They sTr:‘ eno1z intended to impede the day to day administration zfdaqy ;lndi.l: lm:,
They are rather ultimate controls that we hope will never need to be exercised.”

Here is something worse. The other day, in the House of Commons,
he said: -

“ The safeguards are not paper safeguards and, if neceesary, they can be oarried into
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fU Kyaw Myint.)

Bir, I have followed in the press the reports of two debates, one in
‘the House of Commons and the other in the Council of State. I have
followed also, in great agony, for three days the course of the debate in
this House. In the House of Commons, Sir Samuel Hoare and his
colleagues were defending the White Paper as against the attacks of Mr.
"Winston Churchill and men of that ilk. Here the Government of India
have chosen, perhaps wisely, not to defend the White Paper, and the
‘only person who has attempted to defend it from the point of view of the
Government or of the ruling nation is my Honourable friend, Mr. James.
How can I agree with Mr. James? Mr, James’s mind is the mind of a
member of the ruling race. He is not sitting on the Treasury Benches,
‘but his mind is never very far from the mind of my Honourable friends
on the Treasury Benches. How can I ever agree with him? What is
the idea underlying the White Paper? It is not how much Great Britain
:;: give to Indfa, but how much she can withhold from India. That is

idea.

Sir, an Honourable gentleman who has preceded me has already said
that the Federation outlined in the White Paper is not the Federation that
we were 8o enthusiastic about at the end of the First Round Table Con-
ference. I agree with him. The Federation has been hedged round with
so many impossible things—safeguards, rights of minorities, rights of
Princes and rights of other classes—that it is not worth the paper on which
it is deseribed. And I give this as my considered opinion: Taking the
White Paper at its face value (and I cannot think of any other way of
taking it), all the probabilities are against the formation of the Federation
itself, and I think we shall have to reconsider our position as regards the
Federation—not only the Province of Burma, which has not yet made up
her mind, but all the other provinces as well. Is enfry into the Federation,
as it is outlined in the White Paper, worth while for any part of British
India? Sir, Burma will have to make up her mind one way or the other
before the next month is out. For the information of the %onse, I may
mention that on the 25th April there is to be a special Session of the
Burma Legislative Council. I really do not know what the reaction in
Burma is to the White Paper. It may be that, because Burma has been
mentioned only in a foot-note, the people of Burma have not given to the
‘White Paper the careful consideration that the Indian public has given it.

I have intervened at the very end of this debate only because I feel
1 must make an emphatic protest against the tone of moderation indulged
in by every Honourable Member who had addressed the House. I have
given my impressfon of the idea of the British Government in formulating
this White Paper. The British Government and I will never agree: I
do not suppose they will care, but we shell never agree. (Applause.)

Mr. President (The Honoursble Mr. R. K. Shanmukham Chetty):
T think the debate must now close. Does the Honourable Member, Mr.
Amar Nath Dutt, want his smendment to be put to the vote?

Mr, Amar Nath Dutt: No, Sfir.

Mr, N. R, Gunjal: May I repeat my suggestion, Sir?
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- Mr, President (The Honourable Mr. R. K. Bhanmukham Chetty):
Have Government got to say anything about the suggestion of Mr, Gunjal?

The Honourable Sir Brojendra Mitter: The suggestion of Mr. Gunjal,
a8 I understood it, is this: that tomorrow may be devoted to the continua-
tion of the present debate instead of Resolutions. That is a matter which
is not in our hands. If Members, who have got Resolutions for tomorrow,
agree to give up their Resolutions and go on with the present debate, then
the Government ha}ga‘ no objection to that course.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
8o far as the Chair is concerned, it would not be possible to make that
alteration at present. The Chair would certainly have no objection if the
House as a whole and every Honourable Member, who has drawn a place
in the ballot, agree, but the Chair finds that some Honourable Members,
who have drawn a place in the ballot for tomorrow, are not even present
in the House, and, without their consent and the consent of the whole
House, the Chair cannot alter the agenda, especially in view of the fact
that places are secured as a result of a ballot.

Mr. 8. 0. Mitra: Those who are not here, I think, it is their own fault
and becauss they are not present they cannot withdraw.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
Those who are not here are not expected to know that at six o’clock on
the previous day they will be asked to forgo their right to move their
Resolutions. :

Sir Hari Singh Gour: 8ir, some of them are here and esarly in the day
I was consulted about this question and I sounded the Honourable Mem-
bers, tut I found that some of them were not prepared to waive their

rights.

Mr. President (The Honourasble Mr. R. K. Shanmukham Chetty):
Under these circumstances, the Chair cannot help. The Chair, within the
three days limit at its disposal, tried its very best to see that
6 2M.  overy section of the House was represented in this debate.
The «riginal questilon was:
«‘I'hat the White Paper containing the proposals for Indian Constitutional Reform
be takon into consideration.

Since which an amendment has been moved :

“ That for the original motion, the following be substituted : .

This Assembl uests the Governor General in Council to convey to His
Majosty"; gg“mmm that, in the opinion of this Assembly, unless the
proposals of His Majesty's Government for Indian Constitutional Reform are
substantially amended in the direction of conceding greater reugonn’bﬂity
and freedom of action to the representatives of the people in the Central
and Provincial spheres of Government, it will not be possible;toYensure
peace, contentment or progress of the country ’. ”

The question is that this substitution be made for the original proposi-
tion.
The motion was adopted.
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Mr. President (The Honourable Mr, R. K. Shanmukham Chetty):
The -question is:

“ This Assembly requests the Governor General in Council to convey to His Majesty’s
Government that, in the opinion of this Assembly, unless the proposals of His Majesty’s
Government for Indian Constitutional Reform are substantially amended in the direction
of conceding greater responsibility and freedom of action to the repreeentatives of the
people in the Central and Provincial spheres of Government, it will not be possible to ensure
peace, contentment or progress of the country.

The motion was adopted.

Sir Hari Singh Gour: Mr. President, will it be recorded in the pro-
ceedings of the House that this was unanimously passed—nobody said
“No’’?

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):

It will be recorded in the proceedings of the House in the usual way in
which decisicns of the House are recorded and no departure will be made

in this cese

The Assembly then adjourned till Eleven of the Clock on Saturday,
the 1st April, 1933.
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